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2.0 1.2008 	Hone appears for th& Applicant nor 

the Applicant is present to prosecute this 

case. 
By the  impugned order promotion of 

the Applicant has been antedated; after 
.i-cglstrar giving him an opportunity to have hisN 

in the matter. By filing this Original 

• Application the Applicant has, virtually, 

raised a point that rant of natural justice 

	

• 	is just not an empty formalily. 
A copy of this O.A has already been 

suiplied to Mrs M. Das, learried-AddL 

	

I 	 Standing counsel for the Union of India. 
Issue notice to the Respondents 

rçquiring them to file reply by 29.02.2008. 
Call this matter on 29.02.2008. 

No 	J 	 . 
--- -- 

)- 	

(Khusbiram) 	 (M.RMohanty) 
I 	 Member(A) 	 Vice-Chairman 

fl-'• j 	' 	•-> . 	Pg 	1 

f  
- 



---  • 	•- 

2 .023çJ 	Mr. K. oy crraucrnurv, counsel for the 

Applicant and Mrs.M.L)as, learned Addi. 

-Standing Counsel appearing for the 

Respondents are present. Counsel for the 

Respondents seeks four weeks time to ifie 

written statement. Prayer is granted. 

k 4j4 	 Callthismattei onJi 032008 

) 	 (Khushfram) 

	

• 	 Member (A) 

31.03.2008 	No wiittn statement has yet 

been flied in this case. 

Ca this maUer on 14.05.2008.. 

. 

• :- 	 (Khushirain) 	(MR. Mohantv) 
• 	 . 	 Membcr(A) - 	-- 	I 	 • 	 . 	- 

Mrs,Manjula Das. learned Sr. Standing 
.4 	. 	 t& 	)i 

counsel for the Union of India undertakes-to file 
tt) 	-.V t

i  wntten statement in this case n course of the 

day. 

	

t 	Call this matter on 13.06.2008.. 
.....

1 :•:
:i :• : 

... 	 -.. 

 

(1hushiram) 	 (M.R.Mohanty) 
Member (A) 	 \iceChairmar 
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13.06.08 	No rejoinder has yet been filed in 

this case. Learned counsel for the 

Applicant seeks some time to file 

rejoinder. 

M.P.87/08 has been filed to amend 

the cause title of the case to describe 

the Respondents correctly. The prayer 

is allowed. Corrected cause title page 

be filed by 16.06.2008. 
Miss S.Senapati, learned counsel for 

the Applicant undertakes to file 

required postages and copies of the 

O.A. incorporating the amended page of 

the cause title for issuance of frcsh-

notice to the Respondents. She also 

undertakes to file the same by 

16.06.2008. 

1ALL 

Fr ei1i e1O .11•  Lz 

V —2- A,, p-  p Oty 

er 

5,cyycj I-?;:, tk 	D /se 

"AV-  
- 	24.07.2008 

I 	- 	rt/?_pOYf 	&ta4- 

Call this matter on 24.07.2008-- 

	

awaiting rejoinder from the applicant 	1 

and additional written statement, if 
any, from the Respondents. 

Auslmm)
t 

 (M.R.Monty) \ / 
Member(A) 	 Vice-Chairman 

pg 

Notice to the Respondent No.2 sent 

afresh has not yet been made sufficient. 

Mr. K. Ray Choudhury, learned counsel 

appearing for the Applicant states that he 

supplied wrong address of the Respondent 

No.2 for which the notice of Respondent No.2 

is unserved. He prays to make necessary 

correction in the cause title pages to give 

correct address of the Respondent No.2. The 

said oral prayer is hereby allowed and he is 

permitted to make necessary correction of 

cause title pages of the Original Application 

in presence of the Court Oer. 
Contd/- 



-- 	

- 

,O.A.8 of 08 - 

• ...• 	 •. 	•ontd/-. 

24.07.2008 
• 	2. 	He undertakes to mae1eeh an extra 

• •1• 	 .•., 	 copy of the Original Application(for issuance 
• 	: 	• 	 of fresh notice to the Respondent No.2 in the 

• .•. . 	 . . 	 correct address) in course of the day. He also 
undekes to deposit requid postages/cost 

..• 	..• 	 of the postages for issuance ofsh notice to 
V 	 .. . 

' the Respondent No.2 in the coct address. 
..i; 	 . 	 . 	3. 	Registry to issue fresh notice to the 

, 	 Respondent No.2 in the correct address, 
requiring the Respondent No.2. to flEe . 

,•, 	 \. 	- rep1y/uen statement by 5 Sptember, 	. 	 I 
yJ. 	 V., 	. 	 • •5 • .. 	2008. 

.. , 	 . 	

4. 	Mrs. M. L)as, learned Add!. Standing 

, . 
counsel appearing for the Respondents No.1 

a
r

F-T- ~,grantcd more time to file written 
1. -2' • - • .. statement. Respondent No.1 is hereby 

. .. p7e.p aIvQz 	 permitted to file written statement by ,  5. 
Cm ,r e d- a<ay. iJ 	September, 2008. 	S  

'5A-t4D. 'jt 	 5. 	Call this matter on 5U6 September 2008. 
L&.. 	 . 

	

pt(  'r 	•,. 
>__- -----,.. 

(Khustiiram) 	.(M.R.Mohanty) 
Memher(A) 	Vice-Chafrmqn T\ 	 I/. 	'1m 	 c 	• 

	

1'>2- 	
, ?-'  Pv- 05.09.08 	Despite notice ,te Respondent No.2 

(Council for Scientific and' indusriai 

Research) has not yet filed their written 
S • stateinciit in this case. On. the request 

of Mrs M. Da, leaiiied Addi. St.ding 

counsel for Union of india call this 

	

- 	 matter on 07. 10.2008 awaiting written 
- • 	 ~"'' 	

1 . 	 statement from Respondent No.2. 

wts 

:- 



:t 

• 	:•. 

Send a copy of this oider to Respondent No.2 in the 

address given in the Origiva14 

Application requiring i4 to file his 

- 	 counter by the date fixed. 

ep 
Ii C 

• 	
-•fr 	 pg 

07.10.2008 

• 	(, 	p/'/o _ •. 

H. 

.1 
•••>' ''° 	

-¼uv 
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(K ishirain) 	•(M.R.MohantS) 
Member(A) 	 Vice-Chairman 

Despite notice, Council of Scientific & 

Industrial Research (Respondent No.2) diàt 

filed written statement in this case. 

Subject to legal pleas to be examined at 

the hearing, this case is admitted. 

CaU this matter on 04.1 2.2008 for hearing. 

• 	 I 

Registry-to send- notice to the Applicart 

and to the Respondents to come ready for 

hearing on 04.12.2008. 

(S.N.Shukla) 	• 	 (M.R.Mohanty) 
Member (A) 	 - Vice-Chairman 

: 

- 	 t• ... '. --.- 
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• 	 ' 	04,1.2.2008 	S1 K. oudh11 	learned 
counsel appeaig for the Petitioner is 

present. Mrs. Manjula Das, 

	

- 	 - 	. 	Counsel representing the Rspondets - 
iS/preseilt 

• 	
Mrs. M.Das, leed cousel for I 	 ' 	 n  

the Respondents has filed reply 7 	
statement to the rejofier th'th0 
b SelVwg a e0PY thereof toe. Shn 

K. R. Clioudliuy, learned counsel for 

the Petitjonei'. Mrs. Das, ndeakesto 

file the Wijtten statement oi 'behalf of 
Respojicicrit No.2 witlihi seven days. 

Call this matter on 30.01.2009 - 
for heaiing. 	 I t 	 . 

N1uk1a / 
Mem 

im 	 • . 
	/11 

(1 kL 
-- 

S. 

30.01.2009 	None appears for eitiier of the 
prUes. 	

.. 
Cafl this mal±er on 20.032009 for 

hearng. 	 4 

Vice-Chairman nknj 	 . 	. 

I 

) 

•1 

L .. 	 . 	.. 	 ,.• 	 . 	. 



O.A.8/2008 

	

240.03 .2009 	None for the parties. Adjourned to be 
- 	 taken up on 07.05.2009. 

. k 
iJ-- 	 (A.K.Gaur) 

$ 	 Member (J) 

?;," r'olc~ /bb/ 

07.05.2009 	Call this matter on 25.06.2009 for 

bearing. 

(M.R.Moh itv) 
Vice- Chairman 

im  

24.06;2009 	Call •this 	iitter 	on 

18.08.2009 for hearing. 

	

• 	ARAy) 
Vice-Chairznn 

	

18.08.2009 - 	 On the prayer of learned counsel 

- 	

for ,  the parties, call this matteri 
20.10.2009. 

77 	 bv 
(M.K.fhaturvedi) 	(M.R.Mohanty 

Member (A) 	Vice-Chainnan 
• 	 /bb/ 

	

20.10.2009 	Mr.

\=" 
	 , learned counsel 

for the 	 t 	rays fr an•
adjournmen lowed.,

Call  t er on 15. .2009. 

(Madan'kumar Chaturvedi) /'\MukeshKuar Gupta) 
Member (A) 	/ \ Member) 

Itm/ 

I . 	 C. 



- 	

20 10 2009 	Mr D. Mazumdar, learned coun 

for the Applicant prays for 

adjournment and allowed. 

Call this matter on 15 12 2009 

(Madan K7'r Chaturvedi) (Mukesh Kumar Gupta) 
ember (A) 	.. 	 Member (J) 

IlmI 

S t 

	

(j 	15.12.2009 	Learned proxy counsel prays for an 

adjournment on behalf of learned counsel 

• 

 

tb~el 	and allowed.  

2BEae409,  

I 	 - 

(Madan KurfrChaturvedi) (Mukesh . K mar (4ta) 
Member (A) 	 Member (J) 

•' 	
.. 

1 	
• 	 28.01.2010 	learned proxy counsel for Applicant 

jL CLJ- 	1-zt2O-. 	
prays for adjournment 

' 	 . 	 . 	 List..on 19.02.2010. It is made clear that 

	

. 	

no &tfher adjournment will be allowed. 

• 	'1 	. 

(Madan KVmar Chaturvedi) (Mukesh Kumar Gupta 
V 	 V 	 • Member (A) 	 Member (M 

/bbl 	V 	 • 	 • 

•C,  

V 	

V  - 

	•V 

V bthoo r1Eil jhnssM. U 	QQ.Q1 

£18 	vmq n[qaA osfi iot 

woUe i3E4s 	uriuotbs 

V 	
OthP.ff1 	

V. 

(3quD i&nuX d9)hJM) \bwii •,nU\HEbf3t 
V : 	 (1) iedrnM 	\ 	(4) ic3dmeM 

\ rnj\ 
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O.A. No. 08 of 2008 

19.02.2010 	Proxy counsel of Mr. 
Sahewala, learned counsel for applicant 
prays for adjournment. Mrs M. Das, 
learned Sr. CGSC for Respondents is 
present. We have noticed that vide 
repeated orders, time have been granted 

kL Ca5._ for more than one year. Last and final 
opportunity is granted with the 
observation that no further adjournment 
will be allowed except subject to 
payment of cost. 

List the matter on 24th jJE b y  

2010. 
4% 

'4- 
c.'. 	C).j 

'4K (Madan KChathrvedi) (Muumar Gupta) 
Member A) 	 Member (I) 

go 
Ad 

d-& /i'o 
04 	OLD /AL 

(-Jc{ 

6  

24.02.2010 	 Heard Mr S.SenapatL learned 

counsel for the applicant and Mrs 

M.Das, learned SIC.G.S.0 for the 

respondents. Heang concluded. 

For the 	reasons 	recorded 

separately the O.A. is dismissed. 

(Madar'Kr. Chaturvedi) 	 (Muke4K.upta) 
Member (A) 	 Member (J) 

/pg/ 
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4 I  
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

O.A. No. 8 of 2008. 

DATE OF DECISION: 24-02-2010. 

Shri Anujjal Sarmah 
...................................................Applicant/s 

Mr S. Senapati 
.......................................Advocates for the 

Applicant/s. 

-Versus - 

Union of India & Ors. 
.Respondent/s 

Mrs M. Das, Sr. C.G.SC 
...........................................Advocate for the 

Respondent/s 

i) 

THE HON'BLE MR MUKESH KUMAR GUFrA, MEMBER (J) 
THE HON'BLE MR MADAN KUMAR CHATUR\TEDI,MEMBER(A) 

Whether reporters of local newspapers may be allowed to see 
the judgment? . 	 Yy/No 

Whether to be referred to the Reporter or not?. . ps/No 

Whether their Lordships wish to see the fair copy of the 
judgment? 	 ps/No 

Memb r (J)/Member(A)- 



CENTRAL ADMINISTRATIVE TRIBUNAL, GLIWAHATI BENCH 

Original Application No. 8/2008. 

Date of Order This the 24th Day of February, 2010. 

THE HON'BLE MR MUKESH KUMAR GUPTA, JUDICIAL MEMBER 

THE HON'BLE MR M.K.CHATURVEDL ADMINISTRATIVE MEMBER 

Shri Anujjal Sarrnah 
S/o Late Gunanda Sarmah 
Qr. No. D16 North East Institute of 
Science & Technology, 
Jorhat 	 Applicant 

By Advocate Mr S.Senapati 

The Union of India, 
Represented by the Secretary to the 
Government of India, 
Ministry of Science & Technology, 
New Delhi - 110001. 

Council of Scientific & Industrial Research, 
Anusandhan Bhawan, 
2, Rafi Marg, New Delhi - 110001 
represented by its Secretary. 

The Director, 
Regional Research Laboratory, 
Jorhat 785006, Assam presently known as 
North East Institute of Science and Technology, 
(Constituent of Council of Seientific & Industrial Research). 

The Section Officer 
North East Instituth of Science and Technology, 
Jorhat - 785006, Assam. 
(A constituent of Council of Seientiflc & 
Industrial Research). 	 Respondents 

By Advocate Mrs M. Das, Sr. C.G.S.C. 
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ORDER 

t•J, 

Validity of office Memorandum dated 18.4.2007 rejecting 

~apphcantls representation is challenged in present O.A. Applicant seeks 

direction to respondents to cancel/recall or forbear from giving effect to 

the same as well as to restore his position and grant him promotion 

with all consequential benefits. 

2. 	Admitted facts are applicant holding the B.Sc in Chemistry 

entered the service with respondents as Grade III (1). On completion of 

5 years of residency period, he was promoted to next higher post of 

Grade 111(2), thereafter to Grade 111(3) with effect from 28.11.1991 & 

28.11.96 respectively. 

3 	His grievance has been that he was given promotion to next 

higher post of Grade III (4) with effect from 28.11.2000 vide order dated 

30.12.03 which had been cancelled withoutany justification. Since he 

had been promoted to the higher post of Grade Iii (4) and had worked 

satisfactorily for about 5 months, there was absolutely no justification 

to recall said promotion on the specious plea of inadvertent assessment 

promotion. It was further contended by Mr S.Senapati, learned counsel 

for the applicant that principle of natural justice was violated by 

canceling said promotion. Since he possessed better qualification for 

Grade 111(4) he was entitled to earlier promotion/advance promotion by 

2 years namely, 28.11.99 instead of 28.11.2001. 

4. 	The respondents on the other hand contended that as the 

applicant has acquired higher qualification, he was entitled to be 



3 

beiIefited two years earlier assessment which had fallen during the 

assessment year .1999-2000 effective on 28.11.99. He was called for 

interview and he appeared before the Interview Committee on 1.1.2003 

but could not be succeed. Inadvertently, he had called for interview and 

granted promolion vide order dated 30.12.2003, which was erroneous. 

Mistake was noticed and therefore show cause noticedathd 12.5.04 was 

served upon him requiring him to make representation, if any. He 

indeed made a representation dated 19.5.04 which was considered and 

necessary orders was passed on 25.8.04 whereby on consideration all 

aspects, his representation was rjecthd and his promotion was made 

effective from 28.11.2001 under the Normal Assessment Scheme. It was 

emphasized by the respondents that due to erroneous promotion 

granted, he had not acquired any legal right to hold the promotional 

post. Strong reliance was placed on revised Merit and. Normal 

Assessment Scheme (MANAS) which was effective from 1.4.1992 

particularly to para 2.3.4, which reads as under: 

"Those employees who were in position as 
on 31.12.1981 (cut off date removed vide letter 
No. 17/68/04PPS dated 24.5.1996), and have 
acquired entry level qualifications of the next 
Group may be assessed to the next higher 
Grade in the same Group, two years earlier 
than the normal prescribed period of 
assessment, provided they attain the 
prescribed threshold. If an assessee is not 
recommended for promotion during first time, 
this will be treated as the first chance due on 
completion of five years and he/she will get 
his/her chance(s) as in subsequent year as per 
table for group IH. The condition of 1st  class 
M.Sc.IB.E. as laid down for Gr. IV will not 
apply in such assessments. The above decision 
came into force with effect from 25.9.1990. 



Jo 
4 

However, scientific and technical employees 
due for assessments on earlier dates will be 
allowed notional benefit from the date of 
assessment with actual monetary benefit w .e.f. 
25.9.1990. This benefit will be allowed only 
under Normal Assessment and not under merit 
assessment. 

Such benefit is admissible only to those 
employees who acquire entry level qualification 
of next higher Group by undergoing the full 
process of acquiring the relevant higher 
qualification after joining CSIR service, i.e. 
taking admission in the course of study after 
joining with due permission of the competent 
authority. 

In terms of CSLR letter No.17/66/94PPS 
dated 28.1.97 this chance is admissible once in 
the same group and will not be adjusted 
against the chances available for normal 
assessment under revised MANAS. This 
modification came into force for assessments 
falling due in the assessment years 1996-97 
onwards." (emphasis supplied) 

Strong reliance was also placed on CSITR letter dated 1.2.2008 which 

emphasized that the so far earlier benefit by 2 years is considered the 

same applies only "once in same grade". Since applicant had appeared 

before the Selection Committee and failed he was not eligible to be 

called for interview under the said scheme for second time in same 

Group. Since the assessment promotion was granted, applicant 

acquired no legal right and the mistake had been rectified àfter it was 

noticed. Mrs M. Das, learned Sr. C.G.S.0 emphasized that the 

principles of natural justice was indeed not violated as show cause 

notice was issued, which opportunity he indeed availed Thus there is 

no justification to contend that principles of natural justice has been 

violated in any manner. 



S 

5. 	We have heard learned counsel for the parties, perused the 

materials placed on record. Revised MANAS, no doubt makes one 

eligible for merit assessment then the normal assessment on acquiring 

higher qualification. Based on higher qualification acquired by the 

applicant, he indeed was granted one chance on the same grade on 

1.1.03 but he has failed to qualify said assessment. Therefore, Merit 

assessment was no longer available to him. Vide order dated 25.6.04, 

instead of Merit Assessment, he was granted normal assessment on 

completion of 5 years of residency period with effect from 28.11.01. On 

examination of the matter particularly in view of the provision of 

MANAS we are satisfied that the applicant was granted erroneous 

promotion under the Merit Scheme, which was not covered under para 

2.3.4 of the MANAS scheme. Therefore, finding no merits O.A 

IpgI 

dismissed. No costs. 

IS 
(MADAN 	AR CHATURVEDI) 
ADMINISTRATIVE MEMBER 

(MUKESH KUMAR GUPTA) 
JUDICIAL MEMBER 
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IN THE CENTRAL ADMINISTRATIVE TRIRUNAL GUWAHATI RENCH- 

GUWAHATI 	 - 

Sr:i (nujjai Sarmah 

-ppe1iant 

Union of India & Ore.. 

- ---Respondents 

Synop . 

This application is made chalienqinci the impugned 

Office Memorandum dated 18..42007 issued under Memo 

No..RL3(125)/2003/RAC by the Section Officer, North East 

Institute of Science & Technology (Constituent Establishment 

of CISR) Jorhat informing the applicant pursuant to his 

application dated 19..2..2007, that the matter regarding his 

assessment had been settled by the competent authority vide 

order dated 25..6..2004 wherein the promotion of the applicant 

from Grade 111(3) to Grade 111(4) had been made effective 

from 28..I1..2001 and further stating that there was no reason 

for the applicant to be aggrieved by the issuance of the 

said order after a lapse of more then two years.. 

LIST OF OATES 

21 8.2002 

Anx-I.. 	Letter of Deputy Secretary, Council of Scientific 

and Industrial Research (CSIR) vide letter 

No..17(66)/32/94-pp$ informing that the due date of 

2 year earlier assessment of the applicant being 

due on 28..ii..1999.. 

13122002 

Anx-II(A) The section officer Regional Research Laboratory 

(RRL) vide Office Memorandum N0RL3-REC(116)/98 

-* 	requested the applicant to submit work report.. 

13122002 

Anx-II(8) Vide Office Memorandum No..RLJ/REC(117)/99 the 

applicant was called upon to appear before the 

ssessmcnt Committee. 



Jtk4I1Ch 4ftTT 
Central Adminlstrattv. Tñbuna 

19 JIJN200B 

il1ti 
Guwahati Bench 

I 'CZ 

Anx-III. The section officer, RRL vide Office Memorandum 

No..RLJ/REC(.117)/1999 infbrmed the applicant that 

the Assessment Committee had not recommended him 

for promotion.. 

23..6.. 2003 

Anx-IV.. 	The section officer, RRL, vide Office Memorandum 

No..RLJ(125)/2003/RAC requested the applicant to 

submit worK report. 

202003 

Anx-V. 	The section officer, RRL, vide Office Memorandum 

No..RLJ (.L25)/2003/RAL informed the applicant to 

appear before the Assessment Committee.. 

99.2003 

Anx-VI. 	The controller of Administration RRL, vide Office 

Memorandum No RL.J/APAR-COMM/2003 informed the 

applicant about the critical appraisal and grade 

awarded by the reviewing officer.. 

2&9.2003 

Anx-VI(A)Represeritation submitted by the applicant before 

the Director, RRL, Jorhat.. 

30.. 122003 

Anx-VII 	The section officer, RRL, Jorhat vide Office 

Memorandum No - RLJ-7(125)/2003/Rect - & Ass informed 

the applicant that the Director, RRL, .]orhat 

accord approval for promotion.. 

30. 122003 

Anx-VII(A) The applicant submitted his joining report to the 

Director, PRL, Jorhat. 

1252004 

nx-VIII. V:ide Office Memorandum NO..RLJ(125)/2003/RAL a show 

cause notice was issued to the applicant.. 

19.. 5 2004 

Anx-VIII(A) The applicant submitted his reply to the show 
cause notice.. 

I- 
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Centrat Admintstrattve Tribunal 

' 

!9 IJJ! •/vi 

Guwahati Bench 
2562004 

Anx-IX. 	The Administrative Officer, RRL.. Jorhat vide 

Office Memorandum No..RLJ (125) /2003/RcL 

communicated the decision of the competent 

authority. 

7.9.2004 
Anx-X. 

2..2..2007 
Anx-XI.. 

The Director, RRL, Jorhat vide Office Memorandum 

No.,RL3-13(577)/Estt/84 approved the fixation of 

pay of the applicant in Grade -III (4). 

The Section officer, RRL.. Jorhat vide Office 

Memorandum No..RLJ(I63)/2007/R(L publ1hed a 

tentative list of GradeIIi technical staff 

eligible for assessment promotion.. 

192 r 2007 

Anx-XI (A)The Letter of the applicant to the director, RRL.. 

1842007 

Anx-XIL The section officer, North East Institute of 

Sc:ience 	& 	Technology, 	iorhat 	vide 	Office 

Memorandum No..RL3(125)/2003/R(C informed the 

applicant that the matter of his assessment had 

been settled by the competent authority. 

/ 

k 
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(An Application under section 19 of the Administrative 

Tribunals Act, 1985) 

A. No.8/20O 

BETWEEN 

Sri Anujal Sarmah 	
4P L 

3/0 Late Gunanda Sarmah 

Qtr No016 North East Institute of 

Science & Technology, iorhat.. 

I.. 	Union of India 

Represented by the Secretary 

Ministry of Science & Technology 

New Delhi-110001 

2 	Council of Scientific & Industrial 

Research, Anusandhan Shawan, 

0
2, Rafi Marg, New Delhi'110001, 

represented by the Secretary 

Director,  

Regional Research Laboratory 

Jorhat-785006 Assam, presently known 

as North East Institute of Science and 

Technology, (Constituent of Council of 

Scientific & Industrial Research) 

4. 	The Section Officer, 

North East Institute of Science & 

Technology, orhat-785006, Assam 

(A constituent Establishment of Council of Scientific & 
Industrial Research) 

----Resriondents 
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DETAILS OF THE APPLICATION 

Particulars of order agains t which this applcatio 

This application is made challenging the impugned 

Office Memorandum dated 18.4.2007 issued under Memo 

No..RLJ(125)/2003/RAC by the Section Officer, North East 

Institute of Science & Technology (Constituent Establishment 

of CISR) Jorhat informing the applicant pursuant to his 

application dated 19..2..2007, that the matter regarding his 

assessment had been settled by the competent authority vide: 

order dated 25.6.2004 wherein the promotion of the applicant 

from Grade 111(3) to Grade 111(4) had been made effective 

from 28.11.2001 and further stating that there was no reason 

for the applicant to be aggrieved by the issuance of the 

said order after a lapse of more then two years. 

Jurisdiction of the Tribunal 

The applicant declares that the subject matter of this 

application is well within the 5ur isdiction of this HonbIe 

Tr:ihunal, 

3 	Limitation 

The applicant further declares that this application is 

f:iied within the limitation prescribed under,  section 21 of 

the Administrative Tribunals ict.. 1985. 

4.. 	Facts of theCase 

4.1) That the applicant is a citizen of India and as 

such, he is entitled to all the rights, protections 

and privileges as guaranteed under the Constitution 

of India. The applicant is presently serving as 

_V~ 

1' 
4 
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Grade III (4) 	Petroleum & Natural Gas Division., 

North East Institute of Science & Technology (A 

constituent establishment of CSIR)., Jorhat,. 

4..21 That the applicant initially entered into service 

under the Respondents on 28..11i986 with the 

requisite qualification of B3C (Chemistry).. 

4.3) 	That 	the applicant held 	Grade 	III 	(2) post 	from 

2$,.11..1991 and 	was promoted 	to 	Grade III 	(3) 	as 

Technical Officer 	(A) with 	effect 	from 2811..1996 

v:ide 	order 	dated 2..I..2002 	issued u n d e r 	Memo 

No..RLJ/RCC(110)/2000 with 	scale of 	pay of 	Rs..6500- 

1.0 1  500.. 

4,4) That 	your 	applicant 	states 	that 	with 	reference to 

letter No,,RL.T..9(2)Estt/9:2 	dated 	177..2002 	issued by 

the 	Director., 	Regional 	Research 	Laboratory., 	.Jorhat 

(hereInafter 	referred 	to 	as 	RRL.. 	Jorhat) 	on the 

subject of 	2 year earlier assessment benefit in the 

same 	group 	for 	acquiring 	higher 	qualification., the 

Joint 	Secretary., 	Administration,, 	CSIR 	vide 	letter 

No,, 	17(66)/32/94--pp3 	dated 	21.8..2002 	informed 	that 

the 	due 	date 	of 	2 year 	earlier 	assessment 	of the 

applicant being due on 28..iI..1999,, which 	is prior to 

the 	issuance 	of 	CSIR circular dated 	14..12..2001., the 

applicant 	is 	eliqible 	for 	consideration 	of 	2 	years 

earlier assessment. 

A copy of the letter dated 21..8..2002 is 

annexed hereto and is marked as 

42  1' 

4 
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4.5) That 	your applicant 	states 	that 	vide 	Office 

Memorandum No, RLJ-REC (116)/98 	dated 	13 12.2002 	the 

Section 	Officer RRL 	requested 	the 	applicant 	to 

submit work report for the period of 5 years as per 

the 	enclosed 	format 	(NWNAS) 	within 	20.12.2002 	in 

v:iew of the proposal to process assessment promotion 

for Group III Technical Staff Members for assessment 

years 	1997'-98 and 	1998-99 	vide 	another 	Office 

Memorandum No..RLJ/REC(117)/99 	dated 	13,12.2002 	the 

applicant 	was 	called 	upon 	to 	appear 	before 	the 

assessment committee f or 	an assessment 	interview to 

be 	held 	on the 	1st 	& 	2 n d 	of 	January, 	2003 	for 

being 	considered 	for 	promotion 	to 	the 	next 	higher 

grade under,  revised MANcS.. 

Copies of the Office Memorandums NoRL3-

REC(116)/98 & RLJ/REC(117)/99 dated 

13.12.2002 are annexed hereto and are 

marked as Annexures-II(A) & Tice) 

respectively. 

4.6) That your applicant accordingly appeared before the 

assessment committee on 1..1.2003 but was informed 

v:ide Office Memorandum No.RLJ/REC(117)/1999 dated 

6.1.2003 issued by the Section Officer ,RRL iorhat, 

that the assessment committee had not recommended 

him for promotion to the next higher grade. 

( copy of Office Memorandum dated 

6.1.2003 is annexed hereto and is marked 

as Annexure-Ill. 

1 
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4..7) That 	your 	applicant 	states 	that 	vide 	Office 

Memorandum 	No..RLJ(125)/2003/RAC 	dated 	22003 a 

Section 	Officer, 	kRL 	Jorhat, 	proposed 	to 	process 

assessment 	promotion 	for 	Group 	III 	Technical 	Staff 

members f or 	the 	assessment 	year 	1996-97, 	2000-2001 

and 2001-2002 and hence 	requested the said members 

to submit work reports for the period of 5 years as 

per enclosed format (MANAS) within 107..2003. 	It may 

be mentioned that the name of the applicant appeared 

at 	seril 	No..5 under 	the 	assessment 	year 2000-2001 

of Grade 111(3) and his date of entry to the present 

Grade 	was 	given 	as 	211..96 	with 	due 	date 	for 

consideration of assesmnent as 28..11..2000.. 

A copy of the Office Memorandum dated 

23..6..2003 is annexed hereto and is 

marked as Annexur-TV. 

4,.8) That your applicant states that subsequently vide 

üt ice Memorandum No.. RU (125)/2003/RAC dated 

20..8..2003 Section Officer, RRLiorhat. informed that 

the assessment interview committee meeting for 

assessing the Grade III Staff Members named therein 

for promotion to the next higher grade for the 

assessment years 2000-2001 and 2001-2002 was 

chedu1ed to be held on 13..92003, in furtherance of 

which the candidates were requested to appear for 

assessment interview.. The name of the applicant 

appears at serial No..5 under the assessment year 

2000-2001. 
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copy of Office Memorandum dated 

20..8..2003 is annexed hereto and is 

marked as Annexure-V. 

4.9) That your applicant states that vide Office. 

Memorandum No. RL3/.PACOMM/2003 dated 9.. 9.2003 

issued by the Controller of cdministration., RL 

Jorhat that as per the provisions of M(NAS the 

applicant was informed about the critical appraisal 

and grade awarded by the reviewing officer for the 

year 1997-1998, as per which, the assigned work 

1-c be e#n completed by the applicant as per the 

satisfaction of the reporting officer and the grade 

awarded to him was Very ood It was further 

stated in the Memorandum that if the employee had 

any representation to make against the gradings, 

such representatiOn would have to be made in writing 

within a period of 4 weeks from the date of receipt 

of the communication, which would be duly considered 

by the competent authority and the employee  would he 

appraised with the final decision, against whicn no 

further representation would lie. Further, the 

employee may seek an interview with the competent 

authority. 

(' copy of Office Memorandum dated 

9.9,2003 is annexed hereto and is marked 

as hnnexur-VI. 

4..10)That as per the provisions of the Office Memorandum 

dated 9..9..03, your applicant - submitted a 

representation before the Director, RRL, .Jorhat on 

4 



Ch 
	;. 	 17 

Centra' Admsnjstrtfe Tribun 

1.0 
	

19 Jli 

Guwahat, Bench 

24.9..03 seeking to he intimated as to what was not 

completed in 	the 	assigned work 	as per 	the 

satisfaction 	of 	the Reporting Officer 	for the year 

1997-98 	and 	requested 	the 	competent authority 	to 

consider the 	higher 	grade 	for the 	period 1998-99. 

1999-2000 and 	2000-2001 	and seek 	the necessary 

assigned work 	as 	per 	the requirement of 	the 

Reporting Officer for the period 1997-98 and also to 

show 	the annual 	performance report 	of the 	said 

periods to the applicant.. 

r copy of the representation dated 

24.9..03 is annexed hereto and is marked 

as Annexu re VI-A 

4..11) That your applicant states that vide Office 

Memorandum No. RL3-7 (125)/2003/Rect .. &Ass dated 

30.12..2003 issued by the Section Officer., RRL., 

Jorhat under the subject Assessment of Grade III 

under revised M(NAS for the assessment year 2000-

2001, the applicant was informed that on the 

recommendation of the Assessment Interview Committee 

which met on 13..9..2003, the Director, RRL., iorhat 

was pleased to accord approval for promotion of the 

applicant to the next higher grade under revised 

WNS. That as per the said Office Memorandum, the 

present post of the applicant being Grade 111(3) 

with pay scale of Rs..8000-275-13,500/- and the 

effective date of the promotion was 28..11.2000.. It 

was further mentioned interalia in the Office 

Memorandum that the applicant would continue to 

perform the same duties and such other higher duties 

p 
I 
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as may be assigned and while his pay would be fixed 

according to normal 	existing rule.s he would 

continue to be 	governed 	by other 	terms and 

conditions of his 	appointment in 	CSIR and that 

assessment was distinct from the promotion under the 

OPC system- 

copy of the Office Memorandum dated 

30.1203 is annexed hereto and is marked 

as nnexure-VII.. 

4..12) That the applicant in reply to the Office 

Memorandum dated 30..12..2003 submitted his joining 

report to the Director, RRL, Jorhat of joi,ning to 

his duty in the Group 111(4).. 

copy of the letter dated 30..12..2003 is 

annexed hereto and is marked as 

Annexur- VTI(A) 

4..13)Tht the applicant states that after about 5 months 

from the date of joining of the applicant a show 

cause notice vide Office Memorandum 

NoJLJ(l25)/2003/RC dated 125..2004 was issued 

d:irectinq to show cause within 10 days of receipt of 

the Office Memorandum as to why the promotion 

granted vide Office Memorandum dated 30..12..2003 

should not be withdrawn in pursuance of CSIR letter 

No.,17/66/94--PPS dated 281.J..997. It was contended in 

the said show cause notice by citing clause (i) and 

(ii) of CSIR guidelines as contained in the letter 

dated 28..1 ..1997 that although, the applicant was 

, 
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sessed to the next higher gi-ade in the same group 

2 years earlier than the normal prescribed period of 

assessment 	w..e.f.. 	from 	2811..1999 	for 	acquiring 

higher 	qualification 	under 	clause 	234 	under 

Revised M(N(S 	he was hot recommended f or promotion 

by the assessment committee. 	However, 	the applicant 

was again 	assessed inadvertently 	in 	the subsequent 

CA 
year 	with 	effect 	from 	28..LL2000 	i.e. 	4 	years 

/ 
instead of 	after completion of 	prescribed residency 

period 	of 	5 	years 	for, 	normal 	assessment 	in 	the 

Revised 	M(WS.. 	The 	promotion 	granted 	to 	the 	next 

higher qrade pursuant thereto which was communicated 

vide Office Memorandum dated 30..12..03 was erroneous,. 

Since the 	applicant was assessed 	inadyertently and 

granted 	promotion, 	the 	Office 	Memorandum 	dated 

30..12..03 	communicating 	the 	same 	was 	liable 	to 	be 

withdrawn 

copy of the Office Memorandum dated 

12..504 is annexed hereto and is marked 

as Annexure-Vill. 

4..14)That on being astounded by the aforesaid show cause 

notice., the applicant replied to the same vide 

letter dated 19..5..2004 stating therein that a 

competent Board convened by responsible officers who 

are well versed in the rules and regulations of the 

organization had done his assessment and although 

they did not recommend the applicant for next higher 

grade in the year 1999, he was subsequently assessed 

in the year 2000 and promoted to the next higher 

grade w..e..f.. 28..11..2000 and the results was 
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communicated 	vide 	Office 	Memorandum 	No..RL3 

7(.125)/2003/Rect&Ass dated 30..12..2003 and published 

in the Monthly Bulletins of the organization.. It was 

further stated that under,  the circumstances, there 

was no scope of withdrawing the promotion of the 

applicant to the higher grade merely by taking the 

plea of 	inadvertently assessed before time' and 

the 	Office 	Memorandum 	dated 	30..12..2003 	was 

erroneous.. After joining and working with 

responsibility in the higher grade pursuant to 

selection on merit by a competent Board of 

assessment, the promotion of the applicant cannot be 

w:ithdrawn by Office Memorandum dated 30..12..2003.. 

(.1 copy of the reply to the show cause. 

dated 19..5..2004 is annexed hereto and is 

marked as nnexureVIII() 

4..!5)Tht the applicant states that after,  the lapse of 

more than a month of replying to the showcause 

notice, the Administrative Officer, RRL, Jarhat vide 

order No..RLJ(125)/2003/RAC dated 25.6.2004 

communicated the decision of the competent authority 

with reference to Office Memorandum dated 30..12..2003 

to make the promotion of the applicant effective 

from 28..11..2001. As per the order, the competent 

authority after considering the show-cause reply of 

the applicant dated 19..5,.2004, while admitting that 

the applicants assessment was done by a competent 

hoard and conducted by officers wellversed in rules 

and regulations, held that the applicant had no case 

on merit since the benefit of two years earlier 
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promotion, as per the C..S..IRs letter No..17/60/94' 

PPS dated 28..1..1997., is intended to be availed of 

only once and in case a person fails, he/she would 

be considered for assessment after the completion of 

residency period prescribed f or normal assessment.. 

The applicant was assessed to the next higher grade 

in the same group two years earlier than the normal 

prescribed period of assessment w..e..f. 2..iJ....1999 

for acquiring higher qualifications under revised 

	

MN3 but his name was not recommended for 
	C 

promotion. In the subsequent year., the applicant was 

once again assessed inadvertently w..e.f, 28..112000 

i..e.. in 4 years instead of the prescribed 5 years 

residency period for normal assesermient in the 

Revised M(NAS and was promoted to the next higher 

grade vde Office Memorandum dated 30..12..2003 which 

was erroneous.. Although the applicant was round to 

have no case on merit, after exarriinaton of the 

matter 	in 	totality, 	since 	holding 	further,  

interview/procedure might delay the matter and 

assessment of that year being already over, the 

promotion of the applicant was made effective from 

2$..Ii...2001 so as to inset the ends of justice.. 

copy of order Øated 256..2004 is 

annexed hereto and marked as nnexur- 

4..16)That the applicant states that in pursuance of 

Off ice Memorandum No, RLTh- (i25)/2003/RcC dated 

25..6..2004 the Director, RRL, Jorhat issued Office 

Memorandum No.RL3-I3(577)/Ett/84 dated 7..9..2004 
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at>provinq the fixation of pay of the applicant in 

GradeIiI(4) in the scale of pay,  of Rs,8000-275 

13,500. 

copy of Office Memorandum dated 

7..9..2004 is annexed hereto and is marked 

4..17)That 	the 	Section 	Officer., 	RRL 	Jorhat 	vide 

Notification No..RLJ(i63)/2007/R,c dated 2..22007 

published a tentative list of Grade III Technical 

Staff eligible for assessment promotion to their 

respective next higher grades upto period ending 

31..3..2007 under revised MNP,$. As per the said 

Notification, the appljcants name appeared at 

serial No..21 under the assessment year 2006'-2007 as 

per which his date of entry to Grade 111(4) was 

28..I12001 and his due date for assessment was 

2$..112006 with residency period of 5 years under 

the Petroleum & Natural Gas Division.. 

A copy of Notification dated 2..2..2007 is 

annexed hereto and is marked as nnetir 

A 

4..18)That pursuant to publication of the aforesaid 

notification dated 2..2..2007., the applicant wrote to 

the Director., RRL., Jorhat informing him that the 

date of his entry to the present Grade was assessed 

on 25..1I..1999 in the same Group 2 years earlier than 

the normal prescribed period of assessment w..e..f.. 

2$..11..1999 instead of 28..i1..200I under the revised 

subject to revision in the office record. 

c/c 

C 
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Having been 	recommended for promotion we..f.  

28.iI..2000 by a competent board well versed with 

rules and accordingly submitted the joining report 

wi th reference to Memo No RL3-7(125)/2003R(--t, &ss 

Dated 30.12..2003 and continuing till date, 

	

copy of 	the application dated 

19..2..2007 is annexed hereto and is 

marked as Annextire XT() - 

4.19)That with reference to application dated 192.2007 

the Section Officer, North East Institute of Science 

& Technology, Jorhat informed the applicant vide 

Office Memorandum NoRLJ(j25)/2oO3/RC dated 

1 53.4.2007 thatthe matter of his assessment had been 

settled by the competent authority vide order dated 

25..6..2004 wherein the applicants promotion from 

rade 111(3) to Grade 111(4) had been made effective 

from 25.11.2001. Therefore there was no reason for 

the applicant to he aggrieved after a lapse of more 

then 2 years of issuance of the said order. 

copy of the Office Memorandum dated 

is annexed hereto and js 

marked as Annexure-XTi 

4.20) That the applicant states that as per eligibility 

criterion far roupIII employees as laid down in 

clause 2.2.3 of the General Instructions, the threshold 

i.e. minimum marks which is required to be obtained by 

a candidate for becoming eligible for two year early 

assessment benefit in the same group is 90 marks. In 

I 
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the instant case, since the applicant had been called 

upon by the Respondent Authorities to submit work 

report f or the assessment year 199899, (Annexure-II-

A)., it can be reasonably inferred that the applicant 

had obtained the minimum 90 marks.. 

4.21) 	That the applicant states that in view of the 	l000l 

proposal to process assessment promotion  f or roup-III 

technical staff, the section officer RRL, vide office 

Memorandtjm dated 13..12..2002 (Anne)(ure-II--) called upon 

the applicant to appear before the assessment committee 

for being considered for promotion to the rixt higher 

gradc Even though the applicant appcard before the 

assessment committee on 1..ij,.2003, the applicant was 

informed vide Office Memorandum dated 6..12003 

(Annexure-III) that he had not been recommended for 

promotion to the next higher grade 

4..22) 	That although the applicant had successfully 

completed the work assignment for the year 1997-98 and 

obtained the grade of Very Good to the satisfaction 

of the Reporting officer as clearly stated in the 

Office Memorandum dated 9..9..2003 (Annexure-VI), the 

reSpondent authorities due to reasons best known to 

them e  did not publish the same at the relevant point of 

time and instead publihcd it belatedly i.e. on 

9.9.2003, much to the detriment of the interest of the 

applicant, who did not get promotion from Group-Ill (3) 

to Croup 111(4) irispite of scoring the two years 

earlier assessment benefit in the same group for 

acquiring higher qualification in the assessment year 

1998-99. It may be reiterated at the cost of repetition 



Central 

18 	 19 JUN 

T 

iuwah at' Bench 

that as per the letter dated 2I..82002 issued by the 

Joint Secretary, Administration. CSIR (AnnexureI) 

the due date of two year earlier assessment of the 

applicant is 28..11..1999.. 

4..23) That the applicant states that assuming but not 

admitting that there is no provision for assessment of 

a candidate for 2 year earlier assessment benefit in 

the same group for the 2 n d time, the Respondent 

Authorities ought not to have called the applicant for 
	

4 
assessment interview f or a 2 n d time on 13..9..2003 vide 

Office Memorandum dated 20..2003 (Annexure-V) after 

having directed the applicant to appear before the 

assessment committee on j..1.2003 vide Office Memorandum 

dated 13..12..2002 (Annexure'-II-B), but having done so 

and accorded approval for his promotion to the next. 

higher grade i.e. from Grade-Ill (3) to III (4) w..e..f 

2$..112000 upon being duly recommended by the 

Assessment Interview Committee vide Office Memorandum 

dated 	30.12.. 2003 	(Annexure-Yl I), 	the 	Respondent 

Authorities acted in a manner which cannot be 

countenanced in law for canceling the promotion of the 

applicant vide Office Memorandum dated 18.4.2007 

(nnexure-xii) 

4.24) That the applicant states that clause 2.0 of the 

General Instructions relating, to assessment scheme 

envisages normal and/or merit promotion on the basis of 

prescribed threshold.. The merit assessment scheme is 

applicable, amongst others to roup-III (3) upto Group-

III (6) in which category the applicant falls, provided 

the incumbent possess entry level qualification of 
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roup-IV and are engaged in R & 0 activities.. It has 

been further laid down in clause 21..3,that only those 

scientists who secure atleast 225 marks in 3 yea -s and 

300 marks in 4 years in their CR/APAR would be 

e1gible under the scheme.. The thresholds for 

assessment under the merit scheme for Grou'p-IU are 

prescribed in para 2..2..3, as per which the threshold 

i..e.. minimum marks for merit assessment for Group-III 

(3) 

 

t he 3 r d year and 4 th  year are 90 -and 80 

respectively and for roup-III(4) in the 3rd  year and 

h year a r e 90 and 85 respectively.. Needless to 

mention, the fact that the applicant wasfoundeligible 

for 2 year earlier assessment benefit and accordingly 

directed to appear before-the assessment committee for 

promotion., not only that the applicant was once again 

assessed by the assessment committee for promotion in 

the subsequent year vide Office Memorandum dated 

20..8..2003 (nnexure-V) and was accorded approval, for 

piomotion to the next higher, grade vide Office 

Mernorandum dated 30.12.2003 (Annexure-VIl) and the 

effective date of promotion was fixed at 28..112000.. 

4..25)That the applicant states that pursuant tb the 

prootjon granted to him vide Office Memorandum dated 

30..12..2003 (Ahnexure-VI,I) his name was published in 

list of the members of the staff who had been promoted 

by the assessment committee with the effective date of 

promotion shown as 28.11..2000 in 'the monthly bulletin 

(RRL Jorhat News) (Vol.. XXIV No..6 November December., 

2003 ) published by the Director Regional Research 

Laboratory, Jorhat. 

4 

4 

/ 
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Your applicant craves the indulgence of the Honhle 

Tribunal to produce., refer and rely upon.the same at 

the time of hearing 

4..26) That the applicant states that -the assessment 

cornii,ittee being constituted by responsible officers 

from approved panels of experts, 	it is highly 
	, 

irnrobable and untenable as to how an assessment 

conducted by them could be carried out with 

• inadvertence and the order of pçomotion dated 

30..12..2003 c'an be withdrawn on the ground of 

inadvertent assessment not withstanding the fact that 

such an action had lead to unjust deprivation of 

1omotional benefits to the deserving applicant. 

4..27) That -  the applicant sthtes that it is a fit case for 

this Honhle Tribunal to interfere with and protect the 

rights and interests of the present applicant by 

issuing appropriate direction to the respondent 

authorities to cancel, recall and forbear from giving 

effect to the ithpugned Office Memorandum dated 

I$..4.2007 (Annexure-XII) and order of promotion granted 

* 

	

	to the applicant with all consequential benefit with 

immediate effect, 

4d28) This application is made bonafide and in the interest 

of 5ustice. • 

5.. GROUNDS FOR RELIEF 

5..i fror that the applicanthavjnq acquired valuable legal 

right for promotion to Grade-III (4) vide Office 

Memorandum dated 30.12,2003, the impugned Office 
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Memorandum dated 18..4..2007 is liable to be set abide 

and quashcd 

5..2.. For that the respondent authorities having clled the 

appli&ant for assessment interview for a d time on 

13..2003 after failing to recommen'd him for promotion 

pursuant to the 15  assesrnent interview held on 

1..i2003 and approving his promotion to the next higher 

grade wef.. 28..11..2000 the action of the respondent 

authorities in canceling the promotion of the applicant 

vide Office Mernorndum datedi8..4..07 (Annexure-XXi) is 

arbjtrary, unfair,  and illegal and hence liable to be 

set aside and quashed. 

5.3. For that the competent authority considered the case of 

the applicant alongwith others for two years earlier 

assessment benefit in the same group for acquiring 

higher qualification and found the applicant to be 

eligible for consideration for two year.s earlier 

assessment as the due date falls on 28.11.1999 i.e the 

date on which the applicant cornpletd three years in 

Grade-III(3) which is pri9r to issue of CSIR circular 

dated 14..122001 and said fact is revealed from the 
I 

letter dated 21..2002 (Annexure'--I) issued by Deputy 

Secretary, but it appears that the case of the 

applicant was not recommended for promotion to higher 

r a d e by the Assessment Committee which met on 

1..12003. Due to some mistake of fact as well as for 

late issuance of awarding of Grade for the year i997-98 

by the controller of administration and the same issued 

only on 9..9..2003 showing the grade of the applicant 

Very ood 	and to knowledge of the applicant he was 

Cr 
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awarded the same grade f or the year 1998-99 and as such 

the order issued vide Office Memorandum dated 

30.j..2..2003 is absolutely correct and in accordance with 

W'NIS,, but the respondent authorities wrOngly 

considered the facts in their letter dated 125..2004 

2$..6..2004 and 18..4..2007 and as such the i4npugned order 

4 
is liable to be set aside and quashed.. 

• 	•5..4.. For,  that the. authorities while re-considering the  

correctness of the Office Memorandum dated 30..122003 

found fault in the same on the ground that the 

applicant was once again assessed in subsequent year 

w.,ef. 28..1:L..2000 but failedto consider the fact that 

his assessment made on 28..11..1999 vide Office 

Mrnorandum dated 6..1..2006 is wrong and erroneous due to 

non publication of the aplicants grade prior to the 

meeting of the ssesment Committee and as such., the 

impugned orders are bad in law and are liable to be set 

aside and quashed. 

5,.5 For that since the first assessment order dated 

6..12006 based on the performance of the aplicant 

wef, 28111999 being erroneOus can be re-considered 

and/or reviewed at any point of time and making 

assessment of the applicant for the subsequent year 

will not affect his merit or entitle him to promotion. 

of- two. years earlier than normal prescribed period as 

per MNS and the authorities while passing the 

• 	
impuqned order failed •to consider this aspect of the 

matter aridonly considered his subsequent assessment 

w..e..f 2..11..2000 and as such the impugned orders are - 

l:iable to be set aside and quashed and the applicant 
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entitled to promotion as per Office Memorandum dated 

30.12..2003 

5..6 For that the decision of the respondent authorities in 

with drawing/canceling the order of promotion after the 

applicant having served in the promoted post, is 

gr-ossly improper and unjust which cannot be sustained 

in service jurisprudence, 

57. For that the dnial of legitimate service benefits to 

the 'applicant on t h e whims and capric:e of t h e, 

respondent authorities is misconceved, bad in law and 

hence unsustainable. 

5.8.. For that the impugned Office Memorandum dated 18.4.2007 

(nnexure-xIi) 	hein g violative, 	of the enshrined 

principles of natural justice 'and administrative 

fairplay, and is hence liable to he set aside and 

quashed, 

6.. 	bETATLS OF REMEtTFS EXHAUSTED:" 

That the applicant state that he has no other 

alternative and other efficacious remedy than to file this 

application, 

7,. 	MñTTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER 

COURL 

The applicant 'further declares that he had not 

previously filed any application, writ petition or suit 

regarding the matter in respect of which this .3ppljcat;on 
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has been made before any court or any other authority or any 

other Bench of 	the Tribunal nor 	any such application, 	writ 

petition 
* 

or suit is pendlnq before any of them. 

8 	RELIEFS SOUGHT FOR 
• 

0 

Under the 	facts 	and 	circumstances 	stated 'ahove 	the 

applicant humbly 	prays 	that 	Your Lordshjps 	be 	leased 	to 

gIart the followinq reliefs 

8.1 That the impugned Office Memorandum dated •14..2OO7 he 

set asi'de and quashed. 	 p 

8..2,.. That the respondents authorities be directed to cancel, 

recall or forbear from giving effect to the impugned 

crff ice Memorandum dated i8..42007 and to restore the 

order of promotion granted to 'the applican.with all 

Consequential benefit with imffiediate effect,. 

8..3 To pass any other order or orders 'r direction to grant 

adequate reliefs to the applicant as the Hon'ble 

Tribunal may deem fit and proper. I 

8..4 Costs of the appl:ication. 

9 

That your plicart pray that pendericy of the instant 

application may not be a bar to the grant of the e  
reIiefs prayed for herein. - 
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:10.. PlRTICULARS OF THE IPO, 

1) 	IPO NO.. , 	 70E 049574, 66F 849941., .66F 849942. 

i:i) Date of Issue 	:0201..2008 	
6 

Isued From 	:GPO, Guviahati. 

Payable at 	:CAT, uwahati. 	 I 

jj, LIST OF ENCLOSURES 

As stated in the index.. 	 - 

/. 

/ 
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1 
1c 1T 	: J Quwahati 

I., Sri Anujjal Sharma Son of Late Gunanda Sharrna., aged 

about 49 years, resident of Qtr No.Oi6, North East 

institute of Science & Technology, Jorhat-6 the Appellant 

above-named do hereby ,  state and verify that the statements 

made hereinabove are true to my knowledge, information and 

belief and I hereby sing this verification on this the 

day of June, :2008 at Guwahati. 

\ctw\ 
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ANNEXURE 1 
	1) 	11 

'uwahat Bend) 

iI 	i211 3i'fll 31iUR 

A.,

OF SCIENTIFIC INDUSTRIAL RESEARCH 

2, 	'ifl 	 tS'i-110001

nusafldIa11 (JhaWflfl, 2, Rol Marg, New DeIhI.110 00 l 

Dated 

No. 

From 
iflzi (11 ,4 1 IT 1 ) 

- Joint SecretarY (AdiTin.) 

10 

I_.- :?. I ru' I;.I- ! Ij•cIt 1j.'ni:1t C'1'J' 

7g5 OO(. 

uI': I'. 	y"r tl!°" 	•: 	I'U! 1)liCl!t !! U 	t? UI0'9' or 

II •II) 	)!iIIcr IIIJUI 	Cflt Ion. 

WjIIt 	1teUCe 10 yoIW 1lr No. RIi-9(.2)E1V92 (1I)I(I 17,7,2O( )2 u IhQ
4'1 

ct Cited sitVt', I iiu Iictcd to 11 F ., utt' a'; 

I.Iri [AK. 13wwIli \II :wqu iieI I I d (Icroo in I 99 :ncI whoc (1110 dole 

of"2 )II$ .  "i Ikr :i;c:II11Ut 	
jL.0It 4.6.20W) i.e. urior lo jr,uc oU CSitt 

circl)W dd 2 .2O0O, i5 	ittc i.or 	
tor tW yvr 'irIior 

2 	r1r. F1d. L i:iiit '.vh 	ct1iid 1\ILJ.S tle,re iii 199S i iot chaiU1t for 

;h b1fl oF tv;' y'o cu1ir a; ZIS -life i not vokiii in LirY 

md her due dite of 2 vear ertici 	
111ient fiik ou 16.8.20W) (being 

(IIt 1tC(I I! (rotqY J ij(i) 	1c,2 7) 	of (!R çirculor 

d:ilc1 	2Q0 

I 	11e due t:I!c o1 	year etii 	n! i! rcp 	of Thfl A  

ilI on 	I 1.° 	H t 	•. 	R drcui"r (lHte(J 1.4.1. 2.21)i)L 

uvIi lic 	ci k1'k 1r citidWut ion 1 or 2 'etu 0itiIi 	ViOli(. 

'o;r .fIiithIii Ily, 

Depuly Sccr0.fly 

/ F 

no 
9, 

'1 
H 

----,-. -- -- -- - - -- --------- El'AI'X 	
710130. 3710144. 3710U. 3,lthlr.u. 3710005, 3711251, 3714230, 3714749. 37140, 3715303 

I x 	9Il 1.37 14700. 	Groin 	CONSEAUCH. NEW DELHI 	
Emn)J : csIrIq@Slrfl0ld00U 

b rut k 09) 

Ad I :!$. 
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- REGIONAL RESEARCH AaORtTORY 	JORHT : SSAM  

No. 	LREC( 1-16)j98 	 C)ted i3/12/2202 

-- - 
	

FrI E EONDUM- 

ker 	
rd. 	 ' 

is proposed to pr cess Assessment Promotion for crc • 
i10ing 	roup IJI Tehnicai staff membcrs 	for 	th 

sesSmeflt yartmembe
irs

oq ?97 9S- and 198-99- iherefoDei the - 	- 	'H 

concerned staff 	are r'ousted to submit' tne WORr 
EPORt (4copiet).or :h perio' of fi,ve year--.s as per tt -ie 

f'ormat enc1sed (MA5f is est:y 20thDecember. 202. 

01 Shri N N Outta 	r III() 	- 	997-98 
- 02. rirs APiki 	r 	- 	 L 

- .- 03. s n i7 4'n- ru j:i Sarmah, Gr,11I(3) 	
I 

• 	 r 	 - 	 . 	 '-. 

•, 	cut1. 	 t)  

- 	 •. 	' 	4 '( 14,3 ) e u i 	* 

- 	-t 	
Set.on Offlier 

- 	

. 

Io 	 .f !: 	.. - i' 	 • 

t..rJeCt 
• 01. 	nrj N P4 Duct-:;.  

02 	
' 	 - 

rib1ntr'jai 5.3rm  

	

r4 P s toLrec1c' t 	j 	titt h 	r. 
05. Office cooy.  

• 	-tir 	 ' 	k1Z (C4 

to ieuueC0P)  
K,4tr, cL' 

 gtffidM*d 



H nnexure5. 2. 

&'t1c lk4vrt for 	the 	period 	. . . 	.............. 	to 	. . . . ....... . ..... 

j) 	)3.1.)i) 

aine 	: 

Jite of birth 	: 

Crde held & from which date: 
4.cideic bck'round 

Tre 	- - Cla$s/Gr1de 	- 	UuieFsTt 	- 	 - 	Sh51rhIp7 - 
(in reverse • 	 .wards 
Drder upto 

• 	decree level 
inly) 

ilk 

5. 	Plese give title/brief de.ription of R&D Projects 
(Lbortory, bench, 	pilot sç'ile) on which •ctively. worked,. 
during period under report showing sop.ru1ely your role therein. 

Yu 	PoleTh? - - 	 ecnnt 	tcTptd 	FTeTdo? 
Project Project 	 f Proict 	conclusion 	Project 

Cox'dintor/ 	 Basic fte. 
Leoder of Member 	• 	 :pplied Res 
of Project team 	' 	Design: or 

Dev. 

Current Meobership of Professionil Bodies, Technicl Committees, 
Societies, 	'codemics with dote fr 	which he. become cember 

Honours, :lwords, 	with date$ etc. 

:Ai 
*ruurgta tcai 
Central Admirtlstrtve Thbunal 

) JUN 

tcTi'i 4Nt 
'uwahati Bench 



  

r4zc;;-°  
Tribufla 

\/ 

  

I 	TtTr 	PTtft5 
uwahati Bench wN 

) 

.t( 
C) 

 

— 2 — 

 

 

 

CnfereflCe5, Setiin1rS 
attended during the period within or 

outside the 	try. Please 
ittich copies of papers presented" 

if any, 3fld/Or state your coritributi0fl to the event: 

abrold during the period: 

Spci1iO 	if 	oy als) be IndiCated. 
e a  

pci - D 

to 
during 

1. outstandiflC 	
D achieVe cns during the period: 

2.. Best Five pub1iCiti0 	in p restigiDu5 journils. tach reprints. 

If sD!ne or all you cDntributifl ire in the area of 
bisiC science, 

such contribution may be'IiStCd ,iongwith appropriate desCri.Pti 

of their. importance.! 

4. 	ny other signifiCit0fl coibuti 	
e.g. 

f, jCi tj0n/des1gn of 

equipment, patnt, innovation, 
upsciling.Of kOW_h)W, arketing 

of CSIR know1Ce bsO Btc.; 

5.. 
.\ny other remark you may .wish to add in about 

ioo words: 

SigntUre/C0ter SignitUr3 	. 

Head of DiViSi0 

DireCtor of Lab/IflSt 

NOTE: 1. Those 
engaged in S&T ,tiYitICS as djstjflCt from R&D 

shUld give their S&T •utpUt. 

2. Upt the bet 5 publiCations in 
prestigeous journalS, 

wherever applicable. Thb definition of what is 
PreStiC0U 

is being left to the 3udgeeI1t of the 
•aSSCSSOC. (This is in 

cl1riuiCatn1 to para 2 part B of the 
proforima). 

ReferC is requested to kindly go through the 
scientific and 

techniCal achieveent5 of the condidite and manS his 
asseSSmeflh 
 

14 d n the seven point 5'.ile enclose arid return it in a 
sealed 

cover 3ddresSed t the Controller of MiaifliStt10 o  
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IONL RESE1.::H iL OARTOR 	:JOHAT 

(ouncil of cienifi.0 & Industrial Reerc. h ) 

Date: 13.12.2002 

OFFkCE MEMORANDUM 

Sub: Assesrfleflt Tnte'ieW for Gr.IV Scientific staff 

due uptO31.12.2O® and for Gr.III Tech staff
,  for 

the ;  asseSSmeflt.Ye of 199798, 1998
- 99 and 1999-

2000 under Reved MANAS. 

The AsseSsment Cpmmitte will meet on 1st & 2nd Jan., 2003 

in the Confe'(fl* Rbom of RRL-JOrhat to asSess the following 
G.1V Scientifid3Rd Gr.III-Tech staff members for considera

-

tion of tMeir prmotiOfl t respectiVe next higher grade. 

They re therefore, rjeueSted kindly to appear before the 

Assessment Commitee on,tihe Date and Venue mentioned above at 

9.00 a.rn. onwards.' 

Gr.IV Scientist upto 3i.2.200 

Dr F N Saruah,  

Sh H P Sarmah.  

Dr N c: Dey, 	Gr.iV(4.) 

Sh 	Das, 1r.IV('- 

Sh P 	E;rivstaV._. 	r 

Dr 	radh.3ra 

Sh . K Kaul, Gr.F(3) 

Gr.III Staff 

Mr N N Dutta. GriII(Z) 	- 199798 

P Saikia, Gr.II(4) 	
- 19c'S-99 

Anujal.Sarmah. G.i1.I(3) 	1992000. 

B J Deuri 

;ec:tiOfl (*jffiC:E2r 

- To : All members as above. 

COPY to 
P A to D i rec to r 

P A to A.d. 
Office COY. 

ecticnf1cer 

be trueCOP) 	. 	. .- 

WOW 
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T  mpa 1 11 

II 
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G1ONAL SEiCH LOTORY :: JOR}IAT (ASSAM 

atc:06-012003 
No. RIJ/RLC(U 7.)/ 1999   

OFFICE MEMORANI)U 

Sub Assessment Interview Result of (Jr III under Revised MANAS 

Committee which met on Janua 1, 2003 have assessed the foflo 
The Assessthent 	

ng 

candidate but not reeo.ml!lendCd th Gr.lII Employee 
for his promotion to the next higher grade. 

SLN0. 	Naie otIie candidate & Present grade 

01. 	

-------------------
------ 

Mr Alujujal Sars 	r.I11(3) 

( 	iDeuri) 
• 	Section Officer 

To 
Mr. Annujal Sni, Gr.l1L3) 

• 	 / 

* 

H 	-. 	. 



ANNEYURE 
sTibuaI! 

1 9JJJr j  ., 

Guwahati Bench 

REGIONAL 
RESEfRCH LABOARTORY : JORHAT : ASSAM 

( 
Council of SôiefltifiC 

& Industrial Research ) 

No RL3(125)/2003/R 	
Dated 23/06/2003 

OFFICE MEMORANDUM 

It is proposed to pr,ceSS Assessment Pr0m0t1.Qfl for the 
following 

Group 
III Tech staff members for the assessment year of 1996-97,2000

- 01 

& 2001-02. TherefOre, the concerned staff members are rquested to : 
submit the WORK REPORTS (10 copies) for the periodof five years as per 

the format enclosed (MANAS) latest by 10th July, 2003. 

Sl. Name of Assasee Group 	Entry dt. 	Due date for 

No. 	
& 	to present consideration 

Grade 	grade 	of Assessment 

-----------------.-- --- 

 

---------------------------- ------------------ 

196-97 

.01. Mr Ajoy BorkoOky iI4) 	
01.02.90 . 01.02.97 

2000-2001 	
5 

S 	

S 

Mr A K S Baruah 	111(5) 	01.04.94 	01.04.2000 

Mr Pabit.ra Baruah 111(5) 	01,. 11.94 

Mr. Ajit Baruah 	111(4) 	01.02.94 	01.02.2001 

	

05. Mr Probin Kr Sarmah 111(3) i09.94 
	17.09.2O0 	S 

MrAnflUjal Sarmah 	111(3) 28.11.96 	28.11.2000 f 
- 	

S 

2001-2002 

MrI Ikram 	111(5) 	21.04.93 	21.04.2001 

Dr H N Bora 	111(5) 	28.12.96 	.28.12.2001 

Mr K C Lekhok 	111(4) 	15.02.97 	15.01.2002 

Mr S BorthakUr 	111(4) 	19.01.97 	19.01.2002 

Mr Prafulla Borah 111(4) 	01.02.97 	01.02.2002 

Mr N C Laskar 	1II4) 	10.02.97 	10.02.2000 

Mr Jayaflta Bora 	111(3) 02.05.96 	02.05.99 

Mr Budhen.BarUah 	111(3) 12.05.96 	12.05.99 	
, 

Mr Dwiiefl BorthakUr 111(3)02.06.96 
	02.06.2001 

Mr. R N Das 	III(3)31.l0.96 	31.10.2001 

	

11, Mr US Bhattacharyya iII(3) 27.1196 	
27.11.2001 

Mr Mukibur Rahmafl 	
111(3) 27.11.96 	27.11.2001 

Mrs P Deka Bhuyan 	111(3) 02.12.96 	02.12.2001 

Mr K R Baruah 	
111(3) 20.01.93 	20.01.2002 

('6euri ) 
Sec ion Officer, 

To : All the staff members mentioned above 

ZC,'1PA to DirectO7\ 	 S  

\. 	All Notice Board( 	
Sec, 1on officer 

jified to b- true Cop) 

S 	MvaC&1C 
S 	 ...,., 
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5. 2. 1 •  ( ) 

	

th period 	
t o  

\) B)\T. 	 S  

flame : 

DtC of birth : 

Grade held & from which dae: 

. 	c1dciC '1krOu1d 

- - - 	- TUieltY - Year 	ShlrshiPi 

(In reverse 
rdtr uptO 

d?gree level 	'. . 
mi - ---------- ------------ -- - 

5. Flese ic t1t1e/rief d&sCriPtion of R&D projects 
(Laboratory, bnch, pilot scile) •n which .ctivelY. worked 
during eriOCl uider report h.owing separtelY your role therein. 

T.LE1 	- Yur PDIOOl 	- CUiUCCnCr 	.tTcipt 	FTeTd 

Prjcct 	ot ProjeCt 	cflClUSl0fl 	ProjeCt 

	

rjj'djfl)tDr/ 	
. 	Basic Res. 

Applied Rs 
Leader of Member 	.  
o Priject team 	

Design or 

I 	
Dev. 

G. 	
Current MembershiP of ProfesSionll Bodies, TechfliC3 

	, l CommittC 

Societies, .'ademiCs with dibe from which he. become iiember 

7. 	
nours, \wards, with dates etc. 

2/ 

-- 	 - 

-: 



35.  
Ccfltr 

7ruMw 
- 	

a 
2

Be J 
duri 

 
the  peri 	

,ithth o 

cOPt 	of 
paperS prCsent7 

- - 

S 

I 

: 

6. Confer5' 
•0utS1 	the 0tr 	

P1EsC 

if anY, 	
d/or 5tte yourt bUt 

9. 	

brO1d duri 	
the peri0 

Spec 	
if 	

1s) be indiCt0 

Mifl . cbiev 
entS during the 

period . .. . . 	
•••• 	to •. 	• ••,.• 

OUs 	
çhie 	

entS uriflg the eri0th 

Best Five pubi1t 	
n pestigi0uS journ 	

AttCh reprints 

3.• If  5
e or ii your cDnr1 	

irO in the ire of b35 
	scien' 

such contrtbt° aY 	
115t 

,1oflth pproPrte descptbon 

• 	-of their import 
Ce.

Of 

• 4. 	ny .0ther 
51gj 	ton contritiOfl e.g.. 	

of 

eqUiPt ptt 	

knOW_l0W trketi 

of CSIR 
fl0W1ge biSe; etC 

5. 	nY .tbC re!flrk yoU 
mY 1h to idd 

in abOUt 100 wor(13 

jUrefc0te Sig g   

'l. He 	of DVi5bon 

	

2. Director of Lb. 	T  / 5t  

ThoSe 	
ged in S&T icttYt 	

s distinct 	
R&D 

should giVe their 
S&T .utPU. 

Upt° the bOSt 5 
pUb11 tions jn preSt10 

	
jurnbl5 

wher 	
pp1ic1 	Thb defiflhtOfl 	

wh' iS ,preStj00 

is 	
° the judgent 

of the 35S0S5° 	
(This is in  

clrih1tbon to 
pr 2 	rt B of 

the prof0rm. 

iS ree5t 	
to k1lY go 	

r0ugh the 5cientjftC nd 

teChntC 	
achiC 	

of the Cfldite 	
rk h 	sSC55flt 

n the seVefl point 
s.ilC flC105 	

nd return jt in 

9ver 3ddressed o thC 
Contr0l 	of 

I .  

• 	 • •• 	 .•-* 	 • 
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REGIONAL RESEARCH LABOARTORY : 3ORHAT 
	ASSAM 

( Council of scientific & Industrial Research ) 
Dated 20/08/23 

No.RL3(125)/2003   

OFFICE MEMORANDUM 

The AsssSment Interview Committee eetiflg to assess the 
follOwifl9 G,.III stff members for promotion to the next 
higher grade for the asseSS(fleflt year 

2000 & 2001-02 is 

scheduled to be hed on september 13, 2003 at 9.00 A.M. 
onwards in the Conference Room of RRL.3orhat. 

the 
Therefore, they are rquested to appear before  

Interview Committee 	
eetiflg as per 

Assessment 	

schedUle 

mentioned above. 

2000 200.1 

 Mr A K S BarUah 
111(5) 
iii(5) 

 Mr Pabitra Baruah 111(4) 
 Mr. Ajit Baruah 

Probin Kr Sarmah 111(3) 
 Mr 
Mr Annujl sarmah 

111(3) 

2001-2002 
111(5) 

 Mr I Ikram iiI(5) 
 Dr H N Bora 

K C LekhOk 111(4) 
 
 
Mr 
Mr S Borthakur 

111(4) 
111(4) 

io. Mr prafulla Borah 111(4) 
 Mr N C LaSkar 111(3) 
 Mr Jayaflta Bora. 

Baruah 111(3) 
 Mr 
Mr 

Budhen 
Dwijefl Borthakur 111(3)  111(3) 

 Mr. 
Mr 

R N Das 
US BhattaCharYYa 111(3)  

 Mr Mukibur RahIflafl 111(3) 
111(3) 

is. Mrs p Deka Bhuyafl 
111(3) 

19. Mr K R BarUah 

To : All the st,aff n,ombet5 mentioned above. 

CC: 1. P A to Director 
PA toA.O.; 
Office copY 

____ 	

to be true Cop) 

___ 	

SECT ON OFFICER 

i 

.. ........ 	I.. 	. 	.................. 	 .... 



I1(;1oNAl. RESEAR(11 LA13ORAT01' : .IORITiVl' : ASSAM 

(1T•1iCE tvlENIORANDtJI\'l 

V 
Thit F1Th 
CemAral AdmnSttW 

9 	
I  

Guwabafl Bench 

• 	 - 	
Date 09.902003 

No 

As rcq;rcd under 1119 provisiOnS of M,\NAS the critical appr8iS1l and grade 

awarded by the RevieWi 	Oilieer / NormalisatiOfl oInn1iUCe,D1lCCt0 lbt' the year 

j9979 	as under 

Critical Appiical •c tp1 et e  the assigned sk as per the satisfactisn 

	

Grade Awardc(l 	: 	' Ve' G.sd 	 . 

41or,zroIIC' of .4drfllfll.crrf1 

c'lonal R,orch t,aoora' 

If the employee luis any rcprcscfltatlofl to make 
against the 

him/bet, he/she may rcpornl i writing within a period of four %vecks from the date ol. 
receipt of the communicatioti by IUITi/her. The rcprCSCfltathl 

thus made will bc 

considered 1w the Competent Aut!rniitY and the employee will be iflI.)1ThC of the final 

decision. WhcrcVet neccssalY, the employee maV seek an 
jj1tCfCW wlll the Co1ptCflt 

Authority. However, no fuither i prseflt3Li0fl will be lie againSt the mat decision of the 

Competent iuthoUuty. 

To 	 - 
• Anuja1Sari,_— 	-. 

Dr/MM Shrce 
	DiviSi.n PetroleUm 
- 

H 	"f. 

C.fdtobe tT fl / - 	..• 

MveC*tc 

I 
fr-.-. . 	 ..... 	iè—.... 

- 



- 

-38 - 
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ANNEXURE-VI-A" 

Cl.. 

The Director.. R.R.L. 3orhat-6, 

Submitted to C..D..A 

Dated the 24 t h Sept..  2003. 

Sub: - 
 Representation of criti cal Appraisal for the period 

1997-98 and grade awarded for the period of 1998-99.. 1999-

2000, and 2000-2001 

With due respect.. I beg to by before you the following 

S 

few lines for favour of your kind consideration.. 

-That- -Sir -wi.th..refertice t. your memo No..RLJ/APPAR-

COMM/2003 dated the 9 t h Sept.. 2003 please let me know and 

shoe what was not comleted the assiged work as per the 

satisfaction of the reporting officer for the year 1997-98 

and grade. awarded in which I was not satisfied for the 

period 1998-99.. 1999-2000 and 2000-2001. Therefore the 

Competent Authority is requested to consider the higher 

grade for the period 1998-99. 1999-2000.. 2000-2001 and seek 

the necessary assigned work as per requirement of the 

reporting officer for the period 1997-98.. I also here by 

request you to show me all the Annual performance report of 

the said periods.. 

Thanking .YOU.. 

'q  '~ f ILL h 	r 
'r 

Yours faithfully, 

Anujjal Sarmah 

Gr.. 111(3). of Petroleum 

and Natural Gas Division.. 

-p 
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INEXURE VIi 

REGIONAL RESEARCH LABORATORY : JORHAT : ASSAM 
(Council of Scientific & Industrial Research) e 

  

No.RU-7( I 25)/2003/l&CCt.&ASS. 
	 DaIc: 30.12.2003 

OFFICE MErv1ORANDM 

Sub: AsscssuuCfltOlGr.1l1 undpr Rcviscd MANAS for the Asscssmcnt year 2000-01 

On the recommendation of the Asscssmcnt intervieW Committee, which met on 
Scptcmbcr 13, 2003 at R.RL, Jorhit, the 0 cc scdto accord 
approval for promotion of the folkwing staff to the hcxt higher grde 
Revised MANAS. The eftective dá(c of promotion is shown against his'name 

SI. Name of the Candidate 	- l'rcscnt pos(& Pay scale 
- ___________________ 

Post to which promoted 
& pay scale 

ElTcctive date 
9promotion 

No 
I Mr.Annujal SIt,rmh III (3) III (4) 2.1 1.2000 

Rs.6500-200-I0,5001 Rs.8000-275-13,500/ 

tnttalPd 	
. 

enc 

i) Thc ' abovc jncumbcnt will continue to perform the same dutics 
and as such other higher duties as may be assigned by the Head 
of Institution. 
His pay will be flxcd according to normal existing rules. 
Hc vill continue to be govcriicd by other terms & conditions of 
his app .ointmcflti CSIR. 
Asscssmcnt to higher grade does not necessarily imply higher 
perks, sud4a as office space, telephone, stenographic assistance, 
furniture etc. which will continuc to depend upon functional 
nccqs subjcôt to rcicvant instructions issued from time to time. 
Asscssnicnt is distinct from promotion under the DPC system 
and does not ncccssarily result in change of work pattern or 
highcr status or 1)o%'cr, though it does lead to an expectation of 
higher level of Scientific/Technical performance. 

(BjiDcuri) 
Section Officcr(R) 

To  Shaah 
Copy to: 

Accounts Section 
Bills Section 
Personal file 

4 PSIo Director 
5.1? A to A.O/C.O.A. 
6.Hcad, PME Cell 

Hcad, I&BD Division 
Hcad, Concerned Division 1tm 

fisd to be truC Cop 

(I 	A4VQC$tO 	... 

.. 

.j ,4.. 

10.0 

Sccb tlfficcr(R) •.. 

3,; 

 fficc copy. 	 - .•.'• 	 : 



* 
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• 	 Guwahati Bench 

M4NR-V!-A 	
S 

To 	 5 

The Director, R,RL.. Jorhat-6 	
S 

(Through proper channel) 

Oated 30,12..2003 

Sub:- : joining 	report 	with 	reference 	memo 	No..RLJ - 

7(125)/2003/Rect and 	s 

with reference to your memb noJL3-7(I25)/2003/ReCt. 

and A es dated the 30i22003 I am joining in my duty in the 

croup  

Thankinq you 	• 	 - 

- 	Yours .faithful.ly 

nujjal Sarrnah 

Forwarded 	
S 	

• 	T.O. Gr.111 (4) 

• Sd!-  illegible 	Petroleum and iatural 	
'S 

	

• / 	 30122003 	 • 	Gas Diviion 

.,.• 	
• 	 1 	 -. 	

V 

	

• 	
• 	 tP 	 (T 

• 	
5. 
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pl.4NEXU1U 'LLL rmfr4 
Centrat IJ.drnintstrativ3 Triburij 

1 	Y 	I' 

'I 
Guwahati Bench 

No.RU(125)/2003M 	 OFFICE MEMORANDUM 

May 12,2004 

Sub: Show Cause Notice. 

I. Shri Anujjal Sarmab (ir.HI(3). lctro1ëtIn & Natural Gas Division. was assessed to the next higher grade 
in the same group two years earlier than the normal prescribed period of assessment w.c.f. 28.11.99 for 

u acquiring higher quatificatiOnder levised MANAS clause 2.3.4. HoweVer, his name was not tl  
recommended by the ascssT1Cflt committee for promotion. 

2. As per CSIR guidclinC contained i letter No.1 
7166194-PPS dated 28.1.97 clause (i) & (ii) exactly 

reproduced as under: 

(I) "Those employCS -who have acquired/Wilt acquired' entry level qualifications of the next higher 
Group may be assessed to the next higher grade onc' in the same GrouP two years earlier than the 

normal prescribed period of asscssflleflt". 
If an asscsSCC is not .rcconuucndc(l for . promotion he/she will bd considered for assessment after 

completion f residency period prescribed for normal assessment in the revised MANAS as per 

Table for the relevant Group nd chancf2 years Carlier assessment 
Will not be adjusted against 

the chances available 
for nomal asscssmtM under revised MANAS im 

Shri Anujjal Saah was not 

eligible for assessment furtheremeW,  on completron of normal period of residency. 

28.11.2000 i.e. in 

3. However, 
he was once again assessed inadvcrtCfltlY . ifl Thc subsequCflt,Ye w.e.f.  

4(fbur) years instead of afler the completion of the 
resiàcncy, period prescribed for normal assessment in 

the revised 
MANAS i.e. 5(tive) yeas and got promoted to the next higher grade and communicated vide 

OM No.RU l(l25)/20031R t.&Ass. dated 30.12.2003 which was erroneouS. 

Sice Shri Anujjal Sarmah ha 	
in the subsequent year 

s been assessed inadvertentlY 	
instead of after the 

completion of the residency period prescribed for normal 
assessment in the revised MANAS, therefore, 

subsequent inadvertent assessment and promàtiofl 
communicated vide OM No.RLJ-7(1 25)I2003IReCt. & 

Ass. dated 30.12.2003 needs to he withdrawn in pursuance fCSIR letter 
No.l7f66I94 dated 28.1.1997 

Clause(i)& (ii)mentiOflcd above.. 
tion shall not be withdrawn, his reply if any 

He is therefore directed to show cajse. why the same promo  
shall be submitted within 10 days of the receipt of OM. 

This issues with the approval of thc Competent AuthOritY. (NKBarbartah) 
Administrative Officer 

p " Shri Anujjal Sarmah. Gr.111(3) 
Petroleum & Natural Gas Division, RRI., Jorhat. 

Copy to: 1. Personal file 
PStoDirCCtOt 
PAtoA.O/C.O.A 
OffICCCOPY 

li 

Administrative Officer 
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ANNEX(JRE 
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V I' 

To 

The Director, 
Regional Research rnboratoi', 
Jorhat, Assam. 

'S'•  

#iraf I4drnjn(strtjy Trihu na 

1 9 

Guwahatj BOh 

Doted : \ 	May/20C4. 

Ref : 0.M.No.PJJ(125)/2003/pAc dlxi. May 12 9 2004. 
- 	 Sub : Reply on Tho'j Cause Notice. 

DearSir, 

It is quito ectonishing by receiving such a show-cause 
notice (as mentioned under Ref. Above) by me in respect of my 
promotional m?tter even after vx3zy1xg joining & enjoying 
the higherade r 1 the tmdersigned.wjth responsi1Jjty. 
Undersigned wants tcb state that his assessment was done by 
a competent Pbnrd of assessment end same was convened by well 
versed and responsibe officers of the organisation who know 
detail about the rules and regulations about it. 

I had been assessed in the yer1999 but not recon'mended 
for next higher grade. Surquent]y Ibllowing year I was once 
again assessed and result of the'srne was communicated to me vide 
OM NO.PJJ7(12)/2003/flct & ASS. dth.3002.2003 whereby I am 
promoted to the next higher grade w.e.f. 28.11.2000. Same was 
communicated to the øther'internal deptts. of your organisation 
and published in the, bulletins (monthly) Vol..)cjrV No.6 Nov-Dee, 
2003 through ISN-0972-2121. also. 

:1 

Under the cbove circumstances, there is no scope of 
withdrawing my above promotion to the higher grade as communi- 
cated to the undersigned vide OM NO.RL37(12)/2003/Rect&Ass 	I dtd. 30.12.2003 meretaking the piCa o?jnadvertently assessed' 
before time nnclM 11  .flL77(125)/2003/Rect& Ass. dated 30.12.2003 
was erroneous.' The urdersigned cannot face any obstacles in 

• his promotional mnttr arise due to lack of responjlj ties of other Officials ir your Organisation even after he is " 
selected on merit by a competent l3oard of assessment and after 
joining end working 4th responsiMlity in the higher grade job. 
Hence his promotion cannot be withdrawn as communicated vide 
ON No 1?1J7(125)/2003/Rect ? Ass, dated 30.12.2003. 

Yours sincerely, 

70  6iz2r1 Petroleum & TaturalGa Dlv. RRL Jorhat 

* 



ANNEXURE 

iiIf 
Central Mmins'e Trihunai 

1 	9 	.11 1 - 

uWahafBench 

REGIONAL RESEARCH LABORATORY: JORHAT ASSAM 
(Council of Scientific & Industrial Research) 

June 25, 2004 

Nc.RLJ(1 25)t2003/RC 

Shri Mujjal Sarinah Gr.m(3), Petroleum & Naral Gas 
DiiSiOfl was assessed to the ne higher 

grade in the same group 2 yearS earlier thn the iormal prescribed period of assessiflelit w.e.f. 28.11.1999 for 

a
cquiring higher qualifiCat0fl qnder Revised MANAS. His name was not recommended by the assessment 

committee for promotion. Shri Sarmah was once again assessed inadvertentlY in the 
subseqUent year w.e.f. 

28.11.2000, i.e., in 4 years instead of after the completion of the residencY period prescribed for normal 
assessment in the revised MANAS, 1.., 5 years and got p mp ed to the next higher gade which was 

' comthunicated tohim vide OM NoR 7(125)/2003/1 
	

Ass. dated 30.12Q03 which was erroneous. 

As a sequel to the inadvertent assessment promotiOn given to Shri Anujjal Sarmah, an OM 

No.RLJ(l25)f2®3 	
dated May 12,2004 was served to Shri Sarmah and he was directed to Show Cause 

promotio communicated through OM No.RLJ 

7(120O3 	
93 should not be withdra in pursuance of CS iette(No.17166/94 as to why the ina4vertent assessment 	

n 

dated 30.12.20  
ppSdated28. 1 . 97 o m  

In respOflSC to the above show cause Shri Sarmahimade a reply dated 19th May 2094 , th  Competent 

Authon has considered the reply dated 19 2004 of Shn Mua Sarmah, 111(3) 0 M dat 25 2004, 
wherein it was proposed to withdraw his assessment promotion from (3r.II1(3) to (3r111(4) in pursuance of 

'/ CS letter No.1 7/664PPS dated 28.01.97 and facts of the case in totali and orders as follo 

"I have considered the reply dated 19.5.2004 
of Shri Mual Sarmah, Gr.I(3) in response to this 

office O4 of even dated 12.5.2004, wherein it was proposed to withdraw his assessment prorotOfl from 

Gr.ffl(3) to Gr.111(4) in terms 0fCS's letter 
No.17I66I94S dated.1.97. 28 

A mere pemsal to the aforesaid CS'S ietterdated 28.1.97 suggest that the benefit of 2 years earlier 
assessment promotion was intended for once. In case, a person fails, he/she Will be considered for 
assessment after completion of residency period prescribed for normal assessment. There is no ambiguitY 
in the said decision of CSIR, which is applicable in the case of Shri Anuat Sarmah. 

The O.M. dated 12.5.2004 made it clear that his consideration w.e.f; 28.11.2000 was an inadveitent 

J  
mistake and simply because office committed mistake, one cannot take benefit if otherwise not 
permissible under the law As per law the error/mistake committed could be rethfied folloflg pnnclpleS 
of natural juice and in this case, the procedure of providing oppofl1tY to Shri Sarmah was duly 

followed. 
I have also pemsed his reply and reasons recorded therein. His ground mentioned in fi

rst pam that his 

assessment was done by competent board and conducted by office well versed in mles and regulation is 
faially correct but not acceptable on the simple reason that the competence of asssmCflt board and 
officers was not the issue under consideTatiOn The issue under consideration is of his eigibtl1tY w e f 

28.11.2000 on which he said nothing in this para. 
Contd. . . 2/ 



ontra Mrnnstratfre Thbuna I 

TT1 
uwahati Bench 

-2- 

The 2" para of his reply is a mere iepetition of facts and therefore nothings to comment about. 

In the last and 3" para, Shri Sari9h has stated that there is no scope of withdrawing his promotion in 

view of para 1 & 2 of his reply. In this regard, I have already given my comments on para I & 2 as 

aforesaid. His further plea in para 3 that hecannot 1ce any obstacle due to lack of responsibilities of 

other officers, even if he was asses4ed by Board on merit. In this regard, I further reiterate that his 
performance before the board is not the issue, but the real issues is of eligibility. A non-eligible person 
may perform better bu+e/she cannot be promoted without being eligible Shri Sarmah, therefore, silent 

on the issue of eligiblit and furnishel no grounds on this basic issue. 

I, therefore hold Shn Sirmah ha ;  no case on merit but after examining the matter in totality, I find 

that holding further interview/procedUre may delay the matter and since the assessment of that year is 
already over, I feel that eiid'ofjustice shall be met if his promotion is made effective from 28.11.2001." 

Accordingly, the Competent Authonty has made hi promotion effective on 28 11 2001 with 
reference to earlier O.M. No.RLJ-7(1 25y20O3IR&t.&ASS. dated 30.12.2003. (t 

J -Admin ative 0 i r 

Shri An.ujjal Sarmah, Gr.I11(3) 
Petroleum & Natural Gas Division 
RRL,Jorhat. 

4on ;Øi; 
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ANNEXURE .. 

REGIONAL RESEARCE 
LABORATORY: JORIL&T: AS SAM 

(R constittlent eabUbmt of CS 

No. RLJ13(577)t 	

Dated 07.09.04 

QceMem0rafl1  

In pursuance of OM No. Rs.(I25)/2t3C dated 25.06.2004 
the Director 

RRL, Jorhat has beenpleed to approVe the fixation of pay in respect of the following 

officials as shown blbW 

Fxent 

IeOIr2—' 
P.s 8,000/- 	28.11.2001 

1. Annui31 Sharma 	PromotiOfl 	.s 7500/ 

	

Rs7700/ 	. P.s 8,275/- 	01.11.2002 
OL11.2003 

Grm(4) 	 Inc 
Inc P.s 7900/- Rs 8,550/- 

1  
To 

Sect10 

Shñ AnflU.Ual Shanna 
Grmc4 ) 
RRL, J orhat, ASSa 

CoptO - 

I 	Accounts SectlOfl 

2 	Bill Section 
3 1 S0(R) 
4 	Head phnntu DIVISIOn 

S In Dii' tiOt 

6J 	jfSO1Ifll 1il 	COI1CCl1 S  

7.i Data Manager . 

Section Ocer 

I 
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rah 

, 	. . 
: 	• 	

Iu1,ONAI . RtStARCI I .ABORATORY: JORIIAT: ASSAM • 

$.RLi (I63Y2Ut)7;11\C 	
Datc: 02102/2007 

i
•QflEICt\TI 

SuD Asssu 	)WIflUUUII ol f 111 LU thUf 1Lspc11v iixtIiiif grds 

I On thc usi oi a i*i.ic record in the ofhcc LI%c following Gr Ill 1 cchnical sLaffOfthC Lab has bccomc cligibic, 	' 

: 	SUbjXt 	
to I:Ot. without MC, Vigilancc cicarancc c(c. for considcratiöfl for asscssnicflt promotion to 

their rcspcctivc nc..t liihci grtdcs UI) Lo pctiod cnding 31 .03.2007 undcr Rcviscd MANAS. Thc list is tcntatiVC and in 

case or any onusio' oF naiiic: or factual inaccuracy the samc M AY be bmught to thc noticc of the undcrsigucd in 

i writiaw on or 1)dJ 20It I :CI,.11I( .y 2007.  

_____ 	
Ass,ssMt:N1 \'KAR-2(W4-OS  

f 	ist. ' it.) jNLc of .\cSc 	I Prcsflt Datc ofentiy t  Rcsidcncy. Duc date for 	ivisionI DSCLOfl - Rcmarks 

No 	J. 	 • 	. 	grade 	to prcscnt 	pctiod 	asscssmcnt 	. . 	. . 	. . . 
radc 	 - 	- ... . 	0 	 • 

n . 	W370 	Uorkutoky 	lit (5D 01/09/1999 	5 	01/09/04 •. Gcoscicnccs. t'chancc 

I 	
Lakhimi tora 	III (5) i1/02/2000 	5 	01/02/05 	AnalytiCal Chcm_ Thancc 

, 	
c L)ittii 	 III() 	 5

AnLunOI'i I3har OI/O2/2)Q 	5 	1 01/02/05 	Appld. CiviliiS 
06 	

N C Ikar 	• 	lU(S) 	 O702/200() 	5 . 	I 10/02105 	Pctroi&Nat.Gas Lchancc 

	

 Kthatt (H/02/2')UO 	S Tduincc 

R K Ihwah 

	

	5 . I 0 I /02/05 	Analvticnl Chcn. 1' chancc 
;ssEssMEr'n' YEAR.2005-O6  

i 	U]I:()2 Sh R C IUiardi 	Lut_(4)föI/lO/200t) 	I 	:jL2— _c1lnica1 Contic 1CIaHCC] 

c 	I 1 • 1?8 	Sli 	I II,.•ii•ik 	I II () 	()l/I t)f+()O 	 0 I /l 0/OS 	• 	I&JJD 	1 ,  cllnncc I 

	

L!:_1! !'_'±'
)() 	0 i/to/oS 	I Iôriuiltiirt. 	3"thnnu 

It! (5) 	L5/OU2()OI _5 	I5/OI/Oó_ Chcnijc3l 	1chancj 

j 	
14 321 Sli AIltI311U.th 	UI () 	Ol/02/209L 	5 	. OI/021()6 	Matcrial Scicncc 1'cbance 

S :\.c\c\L2Lv€ 	
,ASSESSMENI • \'EAfl-2OOG -O7 	 , 

• 1 	• 	•-''• 	SI.Jaatta3 	III (4): 02/05/2001 	5. . 	102/05/06 1 Nat. Prod. Chcrn. 

v 	16 864 Sh.Budhcn Daniah 	jj 12/05/2001 	S . 	12/()51Q6 	MAEP •. 	lMchancc 

17 :3.: SIProbrnSimnhi 	III (41_ 17/09/2001J 	5 	i!7109/ 	Civil Engg 

!! 2 Sii)cnRorth:Ikt_ III (4) 	()2/06/200L1 	5 . 	()21t)61()6 	Appid. Civil Engg 	chancc 

I 	\ 	! 	Mukibur Rah'ntn 	IU (4) ..  27fl I/200_ 	5____ 	27/1 l/__ • .. Ptanning __ i'1ancc 

: 	1% 	20 5S') 	U S t3II4c1iJIb)d 	UI (4) 	27/I 1/2001 	5 	27/1 1/06 	C.O.As Scclion l 4 chnncc 

-c1 IL ((' 	 _ll!1'!i 2!L1!.L2 	5_____ 	2/I /(!ó 	PctroI. & t'Jnt. Ga ihnncc 

: 	.a .±z. 	' kLi 13Iiiiyui 	IlI!_ 02/12/2U()I __.c 	02/12/06 	• MAII'  

. 	 .2.L Dr Fl N (Iota 	• 	_!llS)_ 29/1212001 	5 	- 	2/i2/O6. Medicinal Cic!: 	ltchancc 

:! 	 ikur 	_ 	I II (C) 	I 9,0 I /2002 	5 	- I 9/C) 1/07 	Chcrntcat Fnj 	I chancc 

a .ii.... ShK R I3irii-ah 	•111 •(') 	201() I/2()02 	5 	20/0 1/07 	Synthctic CIicni 	I 'chancc 

ASSESSMENT YEAR-2003-04&2005- 06  and 200(5-07 	 ______ 

1 	2(J 995 ShIrj!Ii 	j!!CL 01/I /I9! 	6 	0I/I0/03_ 	GCOSCiCnCC! 	2tiurnCC 

Sh M,tkhan Uora 	.J.!! L 1L!!2!!. 	5 	25/09/05 — E1cctrical 	1'cliancc 

28j 	MJu 	 ( 	_i/I W) 	 _I 9/I 0/0 	( will ng 	I M etc 

29( 101 	Sti 	 III 	2 I'I(j/2OtR, 	2/10I05 	& RIjg 	Tch'wc 

• 	itic!4 ShMdhuj . !jL. 	111 1 (ft 20109/200L 	2(Q 	PIanitin 	Thancc 

it sn;p' tISt) t,. t,.it the L*tc orassessinetit u nientioned z'inisist ew.11 ii, tlti Ot\?I may dcfr II tltc 
incumbents concerned werc on kOL: without MC or unauthorizcd absence duri:ig the period O1.assCsSfllCIit 

indicated a"ztinst each names. 
- (J .1Irnngsai) . 

SECTION OFFICER- 

csiri.d to be true Cop) 

0 '  

- 

- 
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Guwahati Bench 
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To, 

The Directors', R.R.L. Jorhat-6 

j 9 Jj\ 

euwahati Bench 
- 

Dated the 19 t h Feb 2007 
	/ 

Sub- Ref No..RL3(163)/.2007/RC dated 02,02..2007 

Sir, 

Most respectfully, I' would like to inform you that the 

date of my entry topresent grade assessed on 2811,99 in 

the 5ame qrou 2 years earlier than the normal prescribed 

period of assessment 281I..99 under the revised MNcS 

Subject to revision in the off ice record instead of 

28..11..2001, Therefore the due date for assessment from the 

date of entry w..e..f. 28..1i99 to28..Ii2OO4 for residency 

period of five years. Once I was recommended by the compete 

board and conducted by office well versed in rules and 

approved to accord with effective date of. promotion 

2811..2000 by submitting a joining report with 'eference 

memo No..RLJ7(I25)/2003 Rect ass dated the 30..12.2003 

continued till date. 

Lastly I request you to add all the different 

assessment and combined in a definite position of iiy present 

grade by recov&ring all the back areas with due effect from 

28..u199 on 28.11.2000 subject to revise with above 

mentioned date of entry before going to the next higher 

grade. 

Sd/ illegible 
19.2.2007 

Petroleum and Natural Gas 

Division. 

Yours faithfully, 

\cnuJJai Sarmah 
T 0. Gr.111 (4) 

1-Yr 
Kjr- 12-f 

U 
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ANNEXURE 
Thbunall 

( 	
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•. 

Guwah,  Bench 	j 

NORTH EAST thSTITUTE OF SCIENCE & TECHNOLOGY 
(A CflStitUCflt Establishment of CSJR) 

ORHAT 785006 (ASSAM). 
Date: 18.04.2007 

No.RLJ(1 25)/2003IRAC 

With reference to his applicatior dated 19" Feb., 2007, Shri Anujjal Sarmah, Gr.ffl(4). Petroleum & 
Natural Gas DivisiOn, N T,Jorhat ishereby informed that the matter regarding his assessment 

has been 

settled vide Competent (uthority ORDER dated June 25, 2004 wherein his promotion from 
Gr.111(3) to 

Gr.m(4) has been made effective from 8.1 1.2001. 

Therefore, Shn Anujjal Sarmah, has no reason to be aggrieved after a lapse of more than two years 

of issue of the ORDER of the Compete1t Authority. 

This issues with the approval ofithe Competent AuthorktY. 

• (JL K ongsai) 
Section Officer 

To, 

~.~ ~Shri Anujjal Sarmah 
Gr.m(4), Petroleum & Natural G 
NEIST; Jorhat 

Copy to: 

PStoDirectOr 
PAtoC.O.A. 
Personal file 
Office copy 

s, Division 

Section Officer 

)? 	 ....... 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH, 

GUWAHATL 

Anuijai Sarmah 

Petitioner 

-Versus- 

Union of India & Others 

Respondent(s) 
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Sr:i. Anujjal Sar'rnah 

Un ion of India & Ors 

This 	appi ication 	is made 	chal lenqino 	the 	impuned 

C.''ff':c:e 	Memorandum 	dated 18.4 2007 	.i ssued 	under 	Memo 

No. RU 	(12.5) /20'03/RAC 	by 	the 	Sect ion 	Off I cer 	North 	East: 

Institute of Science & Technology (Constituent Estahi i,shmerit 

of 	CISR) ., 	•Jorhat 	informing the 	applicant 	pursuant 	to 	his 

app 1 icat ion 	datec 	192 2007 that 	the 	matter 	reciardi rig 	his 

asse;s men t had been 	set't 1 ed by 	the competeri t 	author i ty vi de 

order dated 25. 	.2004 wherein the promotion of the applicant: 

f rom 	Grade 	I I I (3) 	to 	Grade I I I (4 ) 	had 	been 	made 	effective 

from 28.11. 2001, and further stating that there was no reason 

for 	the 	applicant 	'to 	be 	aggrieved by 	the 	Issuance 	of 	the 

sa:i d order after a lapse of more 'then to years 

2L.S..2002 

Anx-I 	Letter of 	Deputy Secretary,, 	Council 	of 	Scient::i'f ic 

and 	Industrial Reer.:. arc ri (CS IR) vi de 	1 e t t e r 

No.17 (&) i32/94PPS informing that the due date of 

2 	year 	earl :i er assessrnen t: 	of the appi i cant 	being 

ciue on28.11.1999.  

13.12.2002 

Anx-II() T he;ection officer Regional Research Laboratory 

vi de Of f ice Memo n- an du rn No RL.J'-REC (1 J) /98 

request'ea the applicant: to submit work report,. 

13 122002 

An>c-I I (B) Vide i:iff ice Memorandum No RLJ/REC(i.J. 7) /99 the 

arDpi icant was called upon t he appear before the 

ssessmeni t Commit tee 

4 
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Anx-1X 	The Administrative Officer, 	RRL.. .:Jorhat vide 

Office Memorandum No. RU (125) /2003/PAL 

communicated the decision of the competent 

authority.  

7..9.2004 

Anx-X. 	The Director, RRL., 3orhat vide Office Memorandum 

Nô..RL313(577)/Estt/84 approved the fixation of 

pay of the applicant in Grade -III (4). 

Anx-XI. 	The Section officer, RRL, .Jorhat vide Office 

Memorandum 	No RL3 (163)/2007/RAL 	published 	a 

tentative list of 	Grade'III technical staff 

ei:iqible for assessment promotion. 

•19.22007 

AnxXI (A)The Letter of the applicant to the director, RRL, 

18..42OO7. 

Anx-XII. The section officer, North East Institute of 

Sc:ience 	& 	Technology, 	3orhat 	vide 	Office 

Memorandum No. RL3 (125)/2003/RAC inf ormed the 

applicant that the matter of his assessment had 

been settled by the competent authority.  
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(tn ipplic:ation uncir section 19 of the rdm.iri :istrati'..'e 

Tribunals f-c:t 	j.9?35 
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Li-k-s 
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B ETWEEN 

Sri Anujjai Sarmah 

3/C.1 Late Dunanda Sar- rnah 

Qtr NoD.16 

Ncr th East Institute of Science & Tecnnology .:Ior'hat 

poeiiant 

i. 	Union of India 

Represented by the Secretary 

ftin :istry of Science. & Technoloy 

Ne w Del hi1J.OXi1 

The Joint Secretary (Admn) 

c:ouncil of $c::ier,ti f ic & Industrial Research 

ni u sari d han B ha'an 2, Rat i Ma rg ., Ne Del hi....110001 

The Director, 

Re;iional Research L,aboratory 

:forhat•785oc)6 Assarn (Constituent of Coun(-- il of 

Scientific & Industrial Research) 

The Section Officer, 

North East lristitute of 7 c1e:nC:e ' Technology 

:r or hat-755006 ., ssam 

( 	constit'.ient Est:abl ishrrtent of Council of Scient;if Ic & 

In:::ji,strjai Research) 

f1I1IiI.(TiI 
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Th:is application is made challenging the impugned 

Off ice Memorandum dated 18,. 4 . 2007 	issued under Memo 

No RL.J (125) /2003/SAC by t;he Sect:ion Officer 	North East 

Institute of Science & Technology (Constituent Establishment 

of dSP) ., Jorhat informing the applicant pursuant to his 

application dated 19.2.2007, that the matter regarding his 

assessment had been settled by the competent authority vide 

order dated 25.6.2004 wherein the promotion of the applicant 

f rcm Grade 111(3) to Grade I I I (4) had been made effective. 

from 28..11.2001 and further stating that there was no reason 

for the applicant to be aggrieved by the issuance of the 

said order after a lapse of more then two years. 

2. 	Jurisdiction of the Tribunal 

the applicant declares that the subject matter of this 

application is well within the jurisdiction of this Hon hle 

Tribunal 

3 	Limitation 

The applicant further declares that this appi icationi is 

f [led within the limitation prescribed uniøer section 21 of 

the Administrative Tribunals Act 1985 

4.. 	Facts of the Case 

4. .L) 	That the 	applicant 	is 	a 	citizen of 	India 	and 	as 

such, he 	is entitled to all the 	rights, protections.... 

and privileges 	as 	guaranteed under, 	the Constitution. 

India. 	The 	applicant 	is presently serving 	as 

OF 
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Grade UI (4)., Petroleum & Natural Gas Division 

North East institute of Science & Technology (A 
'1 

constituent establ ishmen t of CISR) Jorhat.. 

4,2) That the applicant initially entered into service 

under the Respondents on 	.1I,.I986 with the 

requisite qualification of S..S.0 (Chemistry). 	- 

4.3) That the applicant held Grade III (2) post from 

25.11.1991 and was promoted to Grade III (3) as 

T(-..,chncal Officer (A) with effect from 28.11.1996 •1. 

vide order dated 2.,.1..2002 issued under Memo 

No,,RLJ/RCC(110)/2000 with scale of pay of Rs..6500-

10,500. 

	

4.4) That your applicant states that with reference to 	I / 
letter NO,,RLT9(2)EStt/92 dated 17.7.2002 issued by 

the Director, Regional Research Laboratory.. Jorhat 

(hreiriafter referred to as RRL. .Jorhat) 

subject of 2 year earlierassesi benefit in the 

same group for acquiring higher qualification., the 

joint Secretary, Administration, CSIR vide letter 

No.. 17(66)/32/94-PPS dated 21.8.2002 informed that 

the due date of 2 year earlier assessment of the 

applicant being due on 28,1.L,1999,, which is prior to 

the issuanc IR circular dated 14.12.2001, the 

applicant is eligible for consideration of 2 

earlier assessment. 

A copy o f the letter dated 21,8.20021s 

	

annexed hereto 	and 	is marked 
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4,5) That your 	applicant: 	states 	that 	vide 	Office 

Memorarioum No. RLJ-REC (116) /98 dated 13.12 2002 the 

Section Off bar RRL. requested the applicant to 

suomit work report for the period of .5 years as per 

the enclosed' rrria't (MANS) with:iri 20.12.200:2 in 

V1W of the proposal to process assessment promotion 

for Group III Technical Staff Members for assessment 

years •L997-'98 and 1998'--99 vide another Off ice 

Memorandum No. RLJ/REC (117) /99 dated 13. 12.2002 the 

applicant was called upon to appear before the 

assessment corrirnit:t.ee for 	an assessment interview 	to 

be 	held 	on 'the 	I s L & 	2 n d 	of 	January, 2003 	for 

oeinq 	c:onisider'ed for promotion 	'to 	the next 	higher 

gr- ade under re.,ised 

Cc:'p:es of 'the ...ff ice Memo raridurins N0RLJ" 

R:c:: (iJ6) /98 & RL.3/FEC (117 ) /99 dated 

13.. 12.2:002 are annexed hereto and are 

marked as Annexures-II(A) & 11(8) 

4.. 6) That you r app 1 ic:ant accordingly appeared before the 

assessment committee on .1.1.1.2003) but was informed 

vde Off ice Memorandum No. RLJ/RFi (117) /1999 dated 

.. 1.2003 issued by the Section Officer ,RRL Jorhat, 

that the assessment committee had not recommnded 

hiri for promotion to the next higher,  grade. 

f"I copy of 	Off ice Memorandum dated 

t 	 i 	anne'o n -  to and 	mar en 
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4. 7) That your 	applicant 	stat 
	3UWBhtt1 Bench 	

1 cc 

Memoranc3u m 	No - RL.J (125) /2003/RC 	dated 	:26 3 .. :2003 

Section Of f icer, RRL .Jorhat, proposed to process 

assessment promotion for Group III Technical Staff 

members for the assessmeri t :iear 1996--9'7 • 2000--0u0J. 

and. 2001-200:2 and hence requested the said members 

to submit work reports for the period of .5 year -s as 

per enclosed format (MNAS) within 10. 72003. It may 

he mentioned that the name of the applicant appeared 

at serial No.. 5 under the assessment year :2000-2001 

of Grade 111(3) and his date of entry to the present 

Grade was given as 28.1.1.96 with due date for 

consideration of assessment as 2811,.2000.. 

A copy of the Off ice Memorandum dated 

23,. 6.. 2003 is annexed hereto and is 

mar- ked as AnnexureIV, 

4,8) That your applicant states that subsequently vide 

OfT ire Memorandum No. RU (125) /:2003/R(C dated 

20.8,2003 Section Officer. RRL .Jorhat informed that 

the assessment interview c:omm:ittee meeting for 

assessing the Grade Ill Staff Members named therein 

for ,  promotion to the next higher grade for the 

assessment years 2000-2001 and 2001-2002 was  

scheduled to be held on 13..9..2003., in furtherance of 

which the candidates were requested to appear,  for 

assessment interview. The name of the appl icanit 

appears at serial No,5 under the assessment year 

-J 
)00-2001 .. 
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copy of Office Memorandum dated 

20,. 8.. 2003 is annexed hereto and is 

marked as Annexu re-V. 

4.9) That 	your 	applicant 	states 	that 	".,ide 	Office 

Memorandum 	No..RL.J/:PAR"0OMM/2003 	dated 	99.. 2003 

issued by the Controller of Administratic'n RRL. 

Jon- hat that as per the provis:tons of MN3 the 

applicant was inforri-ied about the critical appraisal 

and grade awarded by the reviewing off icer for the.... 

year I997'-I998 as per which the assigned work had 

been completed by the applicant as per the 

satisfaction of the reporting officer and the grade 

awarded to him was Very 'iaod It was further 

stated in the Memorandum that if the employee had 

any representat:ion to make against the gradings, 

such representation would have to he made in writ:ing 

within a per:iod of 4 weeks from the date of rece:ipt 

of the communication., which would be duly considered 

by the competent authority and the employee would be - 

appralsed with the 'final decision against which no 

further representation would lie. Further, the 

employee may seek an interview with the corripetenit 

authority 

copy of Office Memorandum dated 

9.9.2003 is annexed hereto and is marked 

as Annexu re--V I 

4..I0)That as per the provisions of the Office Memorandum 

d a t e d 	9903, 	your 	applicant 	submitted 	a 

representat:jon before the Director., RRL. 	.J'orhat on - 

:011 

FIR 
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24903 seeking to be intimat:ed as to what was not: 

completed in the assigned work as per the 

sat:isfaction of the Reporting Officer for the year 

199798 and requested the competent authority to 

consider the higher grade for the period 1998-99, 

19992000 and 2000"2001 and seek the necessary 

assigned work as per the requirement of the 

k:eporting Off ic:er for the period 199798 and also to 

show the annual performance report of the said 

periods to the applicant. 

A copy of the representation dated 

24.9.03 is annexed hereto and is marked 

as Annexure VI-A 

'4..1) 	That your applicant states that vide Office 	- 

memo raridum No. RL.37(i25)/2003/Rect .& Ass dated 

'30.. 1220O3 issued by the Section Officer, RRL... 

•:ior'hat under t he subject Assessment of Grade III 

under revised MANAS for the assessment year 2000 

2001 !' the applicant was informed that on the 

recommendation of the Assessment Interview Committee 

which met on 139.2003, the Director, RRL, Jorhat: 

was pleasee to accord approval for promotion of the 

applicant to the next higher grade under revised 

MAMAS. That as per the said Off:ice Memorandum, the 

present post of the appl icarit being Grade 111(3) 

with pay scale of Rs S000"275-'13 ., .50O/" and the 

effective date of the promotion was :28,112000. It 
-1 

was further mentioned in'teral ía in the Off ice. 

Memorandum that the appi icart t. would conti riue to 

perrorm the same dut:ies and such other hiçiher duties 

M. 



t%t4$1 Admii&blW 	tUL1a1 

__-----=- 
as may be assigned and while his pay would be fixed 

according to normal 	existing rules., 	he 	would 

C(.,jntinue tO be 	governed 	by other 	terms 	and 

'conditions of his 	appointment in 	CSIR 	and 	that 

assessment was distinct from the promotion 	under the 

DPC system. 

A copy of the Office Memorandum dated 

30.12,03 is annexed hereto and is marked 

as Annexu re-Vu - 

4.12) That the applicant in reply to the Office 

Memorandum dated 30.12.2003 submitted his joining 

report to the Directcir, RRL, 3orhat of joining to 

his duty in the Group .111(4). 

A copy of the letter dated 30.12.2003 is 

annexed hereto and is marked as 

Annexurer- VII(A) 

4 ,.13)That the applicant states that .after about 5 months 

from the date of joining of the applicant a show. 

cause notice vide Office Memorandum 

Nc:'..RLJ(125)/2003/RAC dated 12..5..2004 was issued. 

directing to show cause within 10 days of receipt of 

the Office Memorandum as to why the promotion 

granted vide Office Memorandum dated 30.12.2003 

should not. be  withdrawn in pursuance of CSIR letter 

No ..17/66/94-PPS dated 28.1..1997.. It was contended in 

the said show cause notice by citing clause (i) and 

(ii) of CSIR guidelines as contained in the letter.:.. 

dated 28..1..J.997 that although, the applicant was 



Central 

•1 • 17m L  
iii't ;-Jc1 

Gvvi6h L ti I3ench 

a:ssesseCi to the next higher grade in the same group 

2 years earl icr than the normal prescribed per:iod of 

assessment .e.f . f ram 28.111999 f o r acqui ring 

higher qualification under clause 2.3.4 under 

Revised MNS he was not recommended for promotion 

by the assessment committee. However, the applicant 

was. again assessed inadvertently in the subsequent 

year with effect from 28,11.2000 1 , e . 4 years. 

instead or after completion of prescribed residency 

period of 5 years for normal assessment in the 

Revised MANIS.. The promc't:ion granted to the next 

h:iqher grade pursuant thereto which was commun:ic.at.ed 

vide Off ice Memorandum dated 30.12.03 was erroneous. 

Since the applicant was assessed inadvertently and 

granted promotictri the Off ice Memorandum dated 

30,, 12.03 communicating the same was liable to he 

w:ithdrawn.. 

copy of the Off ice Mem(.'.1randum dated 

12,5.04 is annexed hereto and is marked 

as Annexure-VIIL. 

4,. 14)T'nat on being astounded by the aforesaid show cause 

nc:'t:ice, 	t h e applicant repl:ied 	to 	t h e 	same 	v:ide 

letter 	dated 	19.5.2004 	stating 	therein 	that 	a 

competent Board convened by responsible o f f icers w h o 

are well versed in 	the rules and regulations 	of 	the 

organization had 	done his 	assessment 	and 	although - 

they did not recommend the appl icarit for next higher 

grade in 	the year 1999, he was subsequently assessed 

in 	the 	year 2000 	arid promoted 	to 	the 	next: 	higher 

grade 	w.e..f , 	 :28.11.2000 and 	the 	results 	was 



S 

Céui 	M' 

UeCfl 

cornmur icated 	vide 	Off ice 	Memo raridum 	No. RL3 

7(1:25) /2003/Rect&r a dated 30.12:, 2003 and pubi 1 shed 

in the Monthly Bulletins of the orqani.zaton. It was 

further stated that under the circumstances, there 

was no scope of withdrawing the promotion of the 

applicant to the higher grade merely,  by taking the 

plea of inadvertently assessed before tirae and. 

the 	Office. 	Merorandum 	dated 	30.12.2003 	was 

erroneous. After joining and working with 

responsjb:j 1 :ity in the higher grade pursuant to 

selection on merit by a competent; Board of 

assessment,, the promotion of the aplicant cannot he 

withdrawn by Office Memorandum dated 30.12.2003.. 

A copy of the reply to the show c:ause 

dated 19.5.2004 is annexed hereto and is 

marked as Annexure-VIII(A) 

4..15)That the applicant states that after the lapse of 

more than a month of replying to the show'c:ause 

notice, the Administrative Officer., RRL, .Jorhat vide 

c:rder No. RLJ(125)/2003/RAC dated 25.6.2004 

communicated the decision of the competent author:itv 

with reference to ciffice Memorandum dated 30.1:2.2003 

to make the promotion of the applicant effective 

from 28.11.2001. As per the order, the competent 

authority after considering the showcause reply of 

the applicant dated 19.5.2004,, while admitting that 

the applicants assessment was done by a competent 

be::ard and conducted by officers wel l"versed in rules 

and regulations, held that the applicant had no case 

on merit since the benefit of two years earlier 
1 
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pr'c:'rnoton, as per the C.S. I ..Rs letter NoA7/60
`
/94-- 

PPS dated 28.. 1 1997,. is intended to be availed of 

only once and in case a person fai is,, he/she would 

be consider'.d for assessment after the completion of 

res:idericy period prescribed for normal assessment. 

The appi :icant was assessed to the next higher grade 

in the same group two years earl icr than the normal 

prescribed period of assessment. wef 2811,1999 

for acc4u]. ring h:igher qualifications under rev:ised 

MANAS but his name was not recommended for 

promotion.. In the subsequent year, the appl 1C:ant was 

once again assessed inadvertently w..e,f, 28.11,2000 

i ..s.. in 4 years instead of the prescribed 5 years 

residency period for normal a s s e s s m e n t in the 

Revised MANAS and was promoted to the next higher 

grade vide Off ice Memorandum dated 30.12. 2003 which 

was erroneous. Alt:houqh the appl icant was found to 

have no case on merit, after examination of the 

matter in totality, since hold:inq further 

interview/procedure might delay the matter and 

assessment of that year being already over, the 

promotion of the appi i cant: was made effective from 

2.11. 2001 so as to meet the ends of justice,. 

A copy of order dated 25.$..2004 is 

annexed hereto and marked as Annexure-  

Ix' 

4.. .16) That the appl:icant states that in pursuance of 

c:lt ii cc Memorandum No RL3 ( 125) /2003/RAC dated 

25.6.2004 the Director, RRL, 3orhat issued Office 

Memorandum No, RL3'-13 (577) /Estt/84 dated 7 .9. 2004 

15 

1' 

,1 
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approving the fixation of pay of tpTic:rirt 

Gr'adel 11(4) 	in the scale of pa:'>' of Rs,8000-275 

.500 

• c:opy of 	Off ice Memorandum dated 

7.9.2004 is annexed hereto and is marked 

as Annexure-X. 

417)That 	the 	Section 	Officer, 	RRL 	Jor"hat 	vide 

N:: ti F ication No.. RLJ (163) /2007/RAC cL.ted 2.2. 2007 

published a tentative list: of Grade III Technical 

Staff eligible for assessment promotion to their 

respective next higher grades upto period ending 

- 2007 under revised MANAS. As per the said 

Nc:'t if icati on • the appl .icari t: s name appeared at 

serial No.21 under the assessment year 2006-2007 as 

per which his date of entry to Grade. 111(4) was 

2.. 11,2001 and his clue date for assessment: was 

28 .. 11.. 2006 w.i th resi dericy period of 5 years under 

the Petroleum & Natural Gas Division. 

A copy of Notif cation dated 2.2.. 2007 is 

annex ad hereto and is marked as Annexure 

A,, 

That pu rsuarit. to pub 1 :icati on of the aforesai cI 

not::if ication dated 2.2.. 2007, the applicant wrote to 

the Director • RRL. Jorhat inform:iriq h:irn that the 

date of his entry to the present Oracle was as.esseci 

on 28.111999 in the same Group 2 :'>'ears ear'l:ier than 

the normal prescribed period of assessment  

2811. 1999 instead of 28,11.. 2001 L.!ncler' t he revised 

sub, act to revisior in the off ice record.. 

- --• - 	 '--. 
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Having been 	recommended 	for' 	promotion 	w , a.. f 

2$ .1.1 .2000 by a compecen t board we 1 1 versed 'i i t h 

rules arid accordingly submitted 'the ,j oiri irig report 

w:i t.h reference to Memo No, RL.3-'7 (125) /2003Rct .. 

Dated 30.1:2.. 2003 and c:on'tiriu mg till date.. 

A 	copy 	of 	the 	application 
	

dated 

19.. 2.2007 	is anne::xed 	hereto and .is 

marke(I as Annexure XI(A). 

4.. 19)That with reference to application dated .L9.:2 .2007 

the Section Officer North East Institute of Science 

& Tec:hnio logy Jor h a t i riformed the app 1 i cant v ide 

Of f ice Memo r - eri dum No. RL.3 I . 12.5) /2003/RAc; dated 

1$ 4200 7  t:hat the matter of his assessment had been 

settled by the competent: authority vide order dated 

25.. 6.2004 wherein t h e applicant s promotion f ram 

i,rade III (3) to Orade I I I (4) had been made effective. 

f rc'm 28. 11.. 200.1.. Therefore there was no reason for' 

the applicant to be aggr:ieved after a lapse of more 

then :2 years of issuance of t:he said order. 

Pi  copy of the Office Memorandum dated 

1$ .4.2007 is annexed h e r e t o arid is 

marked as nnexureXIL 

4.. 20) That the: applicant states that as per e.1 ig:ib:i 1 i'ty 

criterori 'for OroupHt I I employees as laid down in 

	

clause 2.2.. .3 of the Genie.ral Instructions., the threshold 
	

ON 
i .. a,. miri imurri marks which is requ i red to be obtained by 

a candidate for becoming eligible 'for two year early 

assessrneri t bene'f it in the same group is 90 marks, In 
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the instant case, since the applicant had beencaTr' 

UOfl by the Respondent Authorities to submit work 

report for the assessrneit year 1998-99. (Annexu re-Il-" 

A), it can be reasonably inferred that the applicant 

had obtained the minimum 90 marks. 

4..2.0 	That the applicant states that in view of the 

proposal to process assessment promotion for Group-Ill 

technical staff, the section officer RRL, vide office 

Memorandum dated 13122002 (Annexure-II-) called upon 

the applicant to appear before the assessment committee 

for being considered for promotion to the next higher 

grade.. Even though the applicant appeared before the 

assessment committee on 1..1I.2003, the applicant was 

informed vide Office Memorandum dated 6.1.2003 

(Annexure-III) that he had not been recommended for 

promotion to the next higher grade. 

4.22) 	That 	although 	the 	applicant 	had 	successfully 

completed the work assignment for the year 1997-98 and 

obtained thegrade of 	Very Good" 	to the satisfaction 

of 	the 	Reporting 	officer 	as 	clearly 	stated 	in 	the 

Qf:fi c .e 	Memorandum 	dated 	9..9..2003 	(Annexure-VI), 	the 

respondent 	authorities 	due 	to 	reasons 	best 	known 	to 

them, did not publish the same at the relevant point of, 

time 	and 	instead 	published 	it 	belatedly 	i.e. 	on 

9. 9.2003, much to the detriment of the interest of the 

applicant, 	who did not get promotion from Group-Ill 	(3) 

to 	Group 	111(4) 	inspite 	of 	scoring 	the 	two 	years 

earlier 	assessment 	benefit 	in 	the 	same 	group 	for 

acquiring 	higher 	qualification 	in 	the 	assessment 	year 

1998-99. 	It may be reiterated it the cost of repetiticri I 
iPl 
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that as per the letter dated 21.8.. 2002 issued by the 

.:ic:'int Secr'et:ary, Administration, CSIR :(Anriexure-.'I ) , 

the due date of t,o year, earl icr assessment of the 

applicant is t..L,.JW, 

4.. 23) That the applicant states that assumir,q b u t n o t 

admitting that: there is no provis:ion for assessment of 

a candidate for 2 year earl icr assessment benefit in 

t h e same group f o r" t h e 2 d  time, the Respondent 

Au thorities ought not to have cal led the applicant for 

assessment interview for a 2 time on 139 .. 2003 vide 

Off 1. riemorancium dated 20.. 8.. 2003 (Annex:u re'V ) after 

having directed the applicant to appear,  before t:he 

assessment committee on 1,1.2003 vide Off ice Memorandum 

dated 13. 12.. :2002 (Annexure''I I-B) out having done so 

and accorded approva:1 for his promo ...ion to the next 

higher grade .. ..e. from Grade'III (.3) to III  1 

28 .. 11 , 2000 	u pon 	be i rig 	du 1 ' 	recomrflen ded 	by 	the 

Assessmeri t: In terv ie'...' Committee vi de Office Memorandum 

cia ted 	30.. 1:2,. 200:3 	(Annexu reVI I ) ., 	the 	Respondent 

Au thorities acted in a manner ' which cannot be 

countenanced in law f o r canceling the promotion of the 

applicant vide Office Memorandum dats.d 18.. 4.2007 

(Annexure'xII) 

4.. 24) That the applicant .tates that clause 2.0 of t h e 

ieneral Instructions, relating to assesarrient scheme 

env:isaqes normal arid/or rner it promotion on the basis of 

prescribed threshold.. The -merit assessment scherrie is 

applicable., amongst others to Group-I 11 ( 3 ) upto Group'- 

lu (6) in wh:ich category the appl icanit fails, provided 

I tnie incurriber-it possess en try 1evel qual if icat:iori cf 



' 
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iroup-TV and are enqaqed in R & D activities. It has 

been further laid down in clause 2,1,3 that only those 

scientists who secure atleast 225 marks in 3 years and 

300 marks in 4 years in thei r CR/APR would be 

eligible under the scheme, The thresholds for 

assessment under the merit: scheme for Group-I ii are 

prescrjbe:j in par - a 2.2.3, as per whlch the threshold 

1 . minimum marks for merit assessment for Group--- I I I 

(3) the -  zr d year and 4 t h year are 90 and 80 

respectively and for wroup-i. II () in the 3 r d year and 

t ri year are 90 and 85 respectively, Need I ass to 

mer-it:i.on , the fact that the applicant was found el :iq:ihle 

for 2 year earlier assessment benef it and accordingly 

directed to appear before the assessment committee for 

promotion ., not only that the applicant was once again 

assessed by the assessment c:omrriit tee for, promotion in 

t h e,  subsequent year vide Off ice Memor3.ndum dated 

20.8.2003 (nnexure-V) and was accorded approval f o r 

pr- c:rnotjon to the next: higher -  grade vide Off ice 

iemnorandum dat:ed 30.12.2003 (nniexu re-VI I) and the 

effective date of promotion was fixed at 28,11.2000. 

4 .25)Tht 	the 	applicant 	states 	that pursuant 	to 	the 

pr - emotion 	granted 	to 	him 	,ide 	Of -F ice Memorandum dated 

30,. 12.2:003 	(rinexure-VI I) 	his 	name was 	published 	in 

list of 	the members of 	the staff who had been prorrioted 

by 	the assessmneri t committee with 	the e.f fact :ive 	date of 

promotjon 	shown 	as 	28. Ii.. 2000 	in 	t he month 1 :v 	hu 11 etin 

(RRL. 	Jon ha. t 	News) 	(Vol . 	XXIV 	No. $ 	November December., 

2003 	) 	publjshei 	by 	the 	Director 	Regional 	Research 

Laboratory, 	Jorhat;.. 
t,J 

-------- 	- 	- 
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(cu r app 1 i cart °t: C: raves the I ri du 1 qen cc of the Hart b 1 e 

I r:ibunal to produce., refer and rely,  upon the sarrie at 

the time of hearing 

4.26). That the applicant states that the assessment: 

corrtmi Ltee: being consti. tuted by resporisi h:i e off :icer's 

f ram approved panels of experts, it is highly 

improbaae and untenable as to how an assessment 

cart ducted by them cou 1 d be car r i ed out with 

inadvertence and the order,  of 	promotion 	dated 

30,. 1:2.2003 (van ae withdrawn on t h e ground of 

inadvertent assessment not tiithstandinci the fact that 

s u c h an act :i on had lead to urij ust deprivation of 

promotional benefits to the deserv:ing appl :icantt:,, 

4.27) That the appl icarit states that it is a fit case for 

this Hon ble Tribunal to interfere with and protect the 

r-  I qhts and interests of the present app].1 cant by 

issuing apprc'pr late direction to the respondent 

authorities to cancel ., recall and forbear from giving 

cf fect; to the i m p u g n e d Off ice Memo ran dum dated 

1$.. 4.. 2007 (nnexure'XI I) and order of promotion granted 

to the applicant with all consequerit:ial berief it with 

immediate effect, 

28) This application is made bonaf ide and in the interest 

or justice,. 

GROUNDS FUR RELIEF :..... 

5.1. For that the applicant having acguired valuable, legal 

right for promotion to Grade-I I I (4) vide Office 

Merriorandurn dated 30,. 12.. 2003., the impugned Off ice 

I 
11 
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Memorandum dated 18.4.2007 is liable to be set aside 

and quashed, 

5.2. For that the respondent authorities having cal led the 

applicant for assessment in terv:iew for a 2 n a time on 

13.. 9,:2003 after failing to recommend him for promotion 

pursuant to the I s  assessment interview held on 

1.1,. 2003 and approving his promotion to the next higher,  

grade w. e .. f ,. 28.11.. 2000., the action of the r-espondenit: 

authorities in canceling the promot:ion of the applicant 

vide Off ice Memorandum dated 18 4,. r)7 ( ninexure-XI I) is 

ar):itrary., unfair and i lleqa:L and hence liable to he 

set aside and quashed, 

5,,::3,. For that the competent authority considered the case of 

the applicant alonqwith others for two years earlier 

assessment benef it in the same group for,  acquiring 

h:iqher qual if ication and found the applicant to be 

eligible for c:ons:ideraticsn for two years earlier 

assessment as the due date falls on 28 11.. .1999 .i .. e the 

date on wh:ich the applicant nompleted three years in 

r- adeIII (3) which is prior 'to issue of C:SIR circular 

dated .14. .12.. 200.1. and said fact is revealed from the 

letter da te.ci 28.. 2002 (rnriexu re- 1 ) issued by Deputy 

5ecretary, but it appears that the case of the 

app i i cant was not recorrimen dccl for' promotion to higher 

crade by the Assessment Committee which met on 

1.1.2003.  Due to some m:istake of fact as well as for 

	

late issuance of awarding of Grade for the year 1997"98 	I 
by the control 1cr of adm:in :1 st:rati on and the same Issued 

only on 9,. 9.2003 showing the grade of the appi:icant 

Very Giood 	and to knowledge of the applicant he was 
	I 
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awarded the same grade for the year 1998-99 and as such 

the oroer 	issued vide Off ice Memorandum dated 

30..12..2003 is absolutely correct and in accordance with 

but MANAS.. 

 

the 	respondent 	authorities 	wrongly 

considered the 	facts 	in 	their 	let:ter 	dated 	1:2.5.2004 

25.6.2004 and 18..4..2007 and as 	such the 	impugned order 

Is liable to be set aside: and quashed.. 

5..4.. For that the authorities while reconsider:irig the 

correctress of the Office Memorandum dated 30...L2. 2003 

fçund fault in the same on the ground that the 

applicant was once again assessed in subsequent year 

f. 28,11.2000 but failed to consider the fact that 

his assessment made on 28..i1..1999 vide Office 

Memorandum dated 6..!. :20C:'$ is wrong and erroneous due to 

non publication of the appl :icant s grade prior to the 

meeting of the Assessment Committee and as such, the 

impugned orders are had in law and are liable to he set 

a.s:ide and quashed.. 

, 5.. For that :aince the first assessment order dated 

6.1.2006 based on the performance of the applicant 

w.e,.f, 28,.11..1999 being erroneous can he reconsidered 

and/or reviewed at any point of time and making 

assessment of. the applicant for the subsequent: year 

will not affect his merit or entitle him to promotion. 

rtttWc years earlier than normal prescribed period as 

per MAMAS and the authorities wh:i le passing the 

impugned order failed to consider this aspect of the 

matter and only considered his subsequent: assessment 

w..e.f 28..112000 and as such the impugned orders are 

liable to be set aside and quashed and the applicant 

Ib 
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en titled to promotion as per Off ice Memotandum dated 

5.. 6. i-or that the aecision of the respondent authorities in 

w:i th drajnq/cancl inq the order of promotion after -  the 

applicant havinq served in the promoted post, is 

qrosslv improper and unjust ihic:h cannot be sustained 

in service jurisprudence, 

.5.7. For that the denial of leqit:imate service benefits to 

the applicant on the W hirns and caprices of t:he 

respon den t author I t 1. as is mi sconce :1 ,ed bad i n 1 a',1 and 

hence unsustainable,. 

For that the ii lipuned Off ice Memorandum dated 18. 4. 2007 

(nnexur- e - )<ii) 
	

be.iriq 	violative 	of 	the 	enshr:iried 

pr;nc:iples of natu ral 	just ice and adm:in I strati ye 

fai rplay and is hence liable to be s e t aside and 

quashed 

L. 

That the applicant state that he has rio other 

alternative and other e f f icac::ious remedy than to file t  h i s  

appljcton 

1. 

ihe appl:icant further declares that he h a d' not 

	I 
pr-eviousiy f.i led any appi :ication , wr:it petition or suit 

r- eqardinq the matter in respect of ,hich this appi icatiori 
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has been made before any court or any other authorit:y or any 

other Bench of the Tribunal nor any such appl icaticri ., writ 

petition or suit is pending before any of them. 

Under the facts and circumstances stated above, the 

applicant humbly prays  that Your Lordships he pleased to 

grant the follow:inq reliefs 

8.1,. That the impugned Office Memorartd'.im dated 18,4,2007 be 

set aside and quashed. 

8.2.. That the respondents authoritie.s he directed to cancel, 

recall or forbear from giving effect to the impugned 

Off ice Memncirandum dated 18.4.2007 and to restore the 

or:::ler of promotion granted to the applicant with all 

consequential benefit with immediate effect,. 

8.3, 	To pass any other order or orders or direction to grant 

adequate reliefs to 	the applicant 	as 	the 	Hon'hle 

Tribunal may deem fit and proper. 

8.4. Costs of the application. 

9.. 	INTERIM ORDER PRAYED FOR" 

That your Applicant pray that pendency of the instant 

application may not be a bar to the grant of the 

reliefs prayed for herein. 

J 

-1 
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Guwhti Bench 

I., Sri Anu.5.5a1 Sharma Son of Late Gurianda Sharma, aged 

aDout 49 years., resident of Qtr No..D-16., North East 

Institute of Science & Technology., •Jorhat-6 the Appellant 

above-named do hereby state and verify that the statements 

made hereinabove are true to rny krioledge., information and 

belief and I hereby sing this verification on this the . 

day of January., 200 at Gu'MahatL - 
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11P1Zl 	11 	[iPi 31T9 
OUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH 

	

3Fnt1FT 	2, 	'ifl zi,it, zi 	PzIF,—jj-1 10 001 

Anusandhafl Bhawan, 2, ROt t  Marg, New DeIhl-110001 

No. 	 i2Ci)Li2/94-PY) 
	 Dated 2 I. S .9002 	— 

From 

iii i1rn (rirm) 	1- 
Joint Secretary (Adinn.) 

To 

13 Dircctoi. 
t: . t.?iJj CLI I ibt,rnt ouy 

- 75 00 6 . 

ii(,; I'.•n )e'iH t•irIit'r 	I!o snijç' 	I (_1 I!! )  .t • .i.r 

S1C(lIiiIi11,!Z Li,;Iiii 11I5L11i 11  cut ion. 

I 

Wit Ii rcIet!c to your t k -c No, RLi-9( )E1 V92 dutd 17.7. ZO)2 on 1 110  

uI j'tt itd nbovt', I in (tir('tlt'cI to SI1110 It  

Jri .F.1. Biuli v.1w icquir(I Mi.d 	Icro in 1 99 	u1 w1ioo due club n  

2 vir euIir 	t..iIIs on 4.62O0t) i.e. i,rior to ir.ue  

• 	rctthw ditod 	 2000 Ir, di -v ik~ lv for coujlrtton for two yeir e,rlior 

r 
cquicd ML1S dcr in 199 i not 1iibJ ir - 

tit beriej.i of lv y'n' owiir 	eeiie.d 	i ;w ivokin in Library 	- 

uiid lir 	&ktte of 2 yeui e&licT 	snent filI 	it 16.8.2000 (bein.g 	- 	 - 

1)1 (1U1 	(I 	({ OLIp 1 IJ( I fl 10 	9 7 I 	 i I' Of' 11 jrcisIm 

• 	11e c!oe ji:I!t  v two yoc oi1ic w4r ermitent in rcp 	of Thi .A 	iiitth 

Pflk on 2S. II .99 i.c. 1ni 	I o i.,;iie ol' CI R cijculnc (b1tc'd 14.1 2.2001w 	- 	 . 	 - 

uc11 lie. i d iiHo fo r 	 iii (Llut ion for 2 ve-imi olirlivv un iit. 

	

Ywire Thit)ctiJly, 	
I 

- 	

-ì 	 G 
/ 	•\i 	

: 

DtIwtyScILIy 

	

I Iii 	f JAUX 1710130 J710144 371O1fl 3,IoIru 1710005 3/11251 37t4P3O 3714249 3714 69 3/15303 

	

lx 	91 II 3714700 	Groin 	CONSEAUCII NEW DELHI 	C moll 	csIrhqsIrneId o;nel In 

	

Gszl1t1d L b true (op) 	
I 

K r thk1/ 
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ANNEXURJ[ 

_1A 
I 	REGIONAL RESEARCH LABORATORY 	JORHAT 	ASSAM 

1,41o,RLJ-REC(116)/98 	 Dated 13/12/2202 

OFFICE MEMORANDUM 

:tt .s proposed to proce.s Assessment Promotion for the 

fo11owng Gouo III Tichiica] staff members fo tne 

assessment year of 1997-98 arid 1998-99. Thet- eforé•, the, 

'concerned staff members are rauested to submit the WORK' 
.•EPORT (10 coies) for the period of five years as per the 

format enclosed (MANAS) latest by 2oth FDe.c9MM577 2002. 

01. Shri N N Dutta. Gr.II1(3) 	 -- 	 1997-98 
02. Mrs.. A P Saikia. Gr'.flt(4) 	- 	1998-99 

03. Shri AnnLIjal Sarmah, Gr,. 111(3) 	1998-99 

3 Deuri ) 
Section Offier 

To, 	, 

Shri N N Dutta. Gr. 111(3) 
Mrs. A P Saikia. Gr.Ifl(4) 

. Shri Anujal Sarmah Gr,III(3) 
04. P A to Director. 
05. Office copy. 

VC t 

I 
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- 	"innexure 5.2. 1( ) 

hvi't for the period 	. to 

N3.tne 	 - 

?• 	D3t c.,  •Df birth : 

Grade held & from which date: 

cdemic bckround 

J• Ure 	- 	- UieFs3t 	Sh1rhip7 - 
(In reverse 	0 	

.wrds 
. 	3j.r, upto 
J degree level 	. 	 . 

d'5 Pe;e give title/brief descri;tion of R&D Projects 
(Lbortory, bench, pilot scle) on which •ctively. worked 
during period Underreport showing seprtely ,  your roletherein. 

Tii f - 	 DeTh? - - Cn ecnnt .tIcTptd FITdo? 
Project 	Project 	of Project 	conclusion 	Project 

CooI'diflt)r/ 	 Bisicftes. 
LecIor of Member 	'. 	 • 	

.. 	 . pplied Rs 
of Project team 	. 	Jes±gn •or 

Dev. 

Current Membership of Profession•1 Bodies, Technical Committees,' 
Societies, kc- adem-ics with dito fri:i which he. become member : 

Honours, :wrds, with dates etc. 
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ittended ci mi' the period within 
8. ConferenCes, ,Semniruirs please -itt3ch copies of papers presentd, 	• 

if any, and/or state your contributiofl t0 the event: 	. 

• 	9. 

B 

Main ....................................
to ...... 

outstanding t<D chjcVCflbS during the period: 

Best Fiv pubiiCt1OflS in prestigious journals. Attach reprints. 	' 

If. some or all you contribution arc in the area of basic science, 
3. such contribution may be listed. alowith appropriate.deSCrPtb0 i 

of their. importance.. 
• 4; Any other signification contribution e.g. fb

rjc itiofl/deSign of 

equipment, patrit, inoV'itjOfl, upsciling .of know-hoW, marketing 

• 	
of CSIR knowledge base etc.: 

5. •'\ny other remark you may wish to add in about 100 words: 

Sign3tUre/Couflter SignitureS: 

Head of Division 

DirectOr of Lab./Ifl3t1 

N0T: 1. Those eiiged in S&T ictjyitjCS as distinct from R&D 
should give their S&T output. 

2. Upto the best 5 public3tiOflS in prestigeoUS journals, 
wherever applicable. Thb definition of whit is 'PrestiCOUSY 
is being left to.the judgement of the .aSSCSSCC. (This is in i• 
clarification to para 2 part B of the proforma). 

N0T1 Referee is reested to kirdly go through the scientific and 
technical achievements of the' candidate and mark his asses sment: 
•the seven point sile enclosd and return it in a sealed 
cover addressed to the Controller of Administr3tion. .41: 

4171 
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• 'A - 
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a 

-Th 

Jan.., 2003 
fohioiing 

considera 

grade. 

Assessment Committee on the Date and Venue mentioned above at 

9.00 a.m. onNards; 	 . 

Gr lv Scientist upto 31 12 2000 
------------------------------- 

01. Dr J C S Kataky, Gr. IV(4) 

02, Dr R N Baruah, 	Gr.IV(4) 	 • 	
. 

p. 
Sh H P Sarmah.. Gr,IV(4 

Dr N C Dey, 	Gr..IV() 

Sh R C Das, Gr.IV(4) 	 •. 

06, Sh R C Srivastava, Gr..i\J(4) 
Dr (Ms) Aradhana Gosami IV(3) 	 . 	L • ' 

Sh K K Kaul, Gr.IV(3) . 

Gr.III Staff 	. 	 . 

	

• 	 :t 
01. Mr 	N Dutta. Gr,III(3 .) 	1997-98 	 . . 

02.. 	A P Saikia, Gr,III(4) 	- 1998-99 

03 Mr Annujal.Sarmah, Gr,III(3) - 1999-2000. 	• 

	

( 8 3 	) 
Section Officer 	• 

To' 	All members as above. 

Copy to 
P A to Director 
PALoA..O. 	 ' 
Office cooy. 	 / 	• 	. .! 

• 	 . 	 / 	 .. 	 . 

• 	 Section'Officar 	fl 

	

csitifi.d 	b *rue COp 	• 	,. • 

• -. 	

- 

I:T• 

VTTT?f' 
GttWahtj i3ench  

REGIONL RESEARCH LORTORY : JORHT : ASSAM 

C Council of Scientifir: &• Industrial Research ) 

No.RLJ/REC(117)/99 	 Date: 13.12.2002 

OFFICE MEMORANDUM 

	

Sub: Assessment Inter -view for Gr.IV Scientific staff 	_ 

due upto 31.12.2000 ana for Gr.III Tech staff for 

the assessment year of 199798. 1998-99 and 1999-

2000 under Revised MANAS. 

The Assessment. Committee wila meet on Ist & 2nd 
in the Confernce Room of RRL-Jorhat to assess the 
Gr. IV Scientific and Gr. III Tech staff members for 
tion of their promotion to rasoective next higher 

- 	+ 	+r 	r'r1l i 	f- Rd k i ndlv to aooear 
.-•--- 	..•. 	

,. 	 before the 	• 

ANNEXURE.fl-13 
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REGIONAL REShARCIl LABORArORY :: JORHAT (ASSAM) 

	

- 	No. R1J/RlC( l 17)11999 	
Date:06-Ol-2003 

OFFICE MEMORANDUM 

Sub: Assessment Interview Result of Gr.Ill under Revised MANAS. 

The Assessment Committees which met on January 1, 2003 have assessed the following 

• candidate but not reconunended the Gr.IlI Employee for his promotion to the next higher grade. 

Sl.No. 	tame of the candidate & Present grade 

01. 	Mr Annujal Saiina Gr.1I1(3) 

To 
1vlr. Aunujal Sa.riiia, Gr 111(3) 

( f'3 J Deuri ) 
Section Officer 

' .4 

a 

k 

Lt! 

- 	 - - 

be true Copy 

K\ q thLy 
11 	*avocate 

- 



ANNEXURE *IV  

•1 
REGIONAL RESEARCH LABOARTORY : JORHAT 	ASSAM 

( Council of Scientific & Industrial Research) 

No.RLJ(125)/2003/RAC Dated 23/06/2003 4 
OFFICE MEMORANDUM 

It 	is proposed to process Assessment Promotion for the 	followin: 

Group III Tech staff members for the assessment year of 1996-97,2000-01 

&. 2001-02. 	Therefore, the concerned staff members 	are 	rquested 	to4 

submit the WORK REPORTS (10 copies) for the period of five years as per 

the format enclosed (MANAS) latest by 10th July, 2003 	 - 

Sl Name of Assessee Group Entry dt Due date for 

No & to present consideration 

Grade 
-------------------------------------------------- ----- 

grade of Assessment 

-------
--
---------- 

1996-97 Al 

01 Mr Ajoy Borkotoky 111(4) 01 02 90 @1 02 97 

2000-2001 I 
01 Mr A K S Baruah 111(5) 01 04 94 01 04 2000 

02 Mr Pabitra Baruah 111(5) 01 11 94 ol 11 2000 

03 Mr Ajit Baruah 111(4) 01 02 94 01 02 2001 

05. Mr Probin Kr Sarmah 111(3) 17.09.94 17.09.2000 	f 
A5 Mr Annujal Sarmah 111(3) 28 11 96 28 11 2000 / 
2001-2002 

01.M;1Ikrarn, 111(5) 21.04.93 214.2001 	LY 

 Dr H N Bora 111(5) 28.12.96 28.12.2001 
 Mr K C Lekhok 111(4) 15.02.97 15.01.2002 

 Mr S Borthakur 111(4) 19.01.97 19.01.2002 

 Mr Prafuula Borah 111(4) 01.02.97 01.02.2002 

 Mr N C Laskar 111(4) 10.02.97 10.02.2000 

 Mr Jayanta Bora 111(3) 02.05.96 02.05.99 

 Mr Budhen.Baruah 111(3) 12.05.96 12.05.99 

09.. Mr Dwi.jen Borthakur 111(3) 02.06.96 02.06.2001 

10. Mr. R N Das 111(3) 31.10.96 31.10 . 2001 

To : All the staff members mentioned above. 

CC: 1. P A to Director 
p A to A,O. 
A11.Notics Boards 

~,3 	Of 

Mr US Bhattacharyya 111(3) 27.11.96 	27.11.20®J. 

Mr Mukibur Rahman 	111(3) 27.11.96 	27.11.2001 

Mrs P Doka Bhuyan 	111(3) 02.12.96 	02.12.2001 

Mr K R Baruah 	111(3) 20.1.93 	20.01.2002 

( 6euri ) 
Secion Officer 
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1. 	Name : 
2., Date of birLh : 

3. Cr3de hid & from which date: 

. 	cdcnic bckrOUfld 
- - 	'• - UiersitY - 	- Sh31rshiP7 - 

(In reVerse 	 S 	
wa1S 

order upto 
degree level 	

:. 

---------------------------
- - 

Plese giVe title/brief decriptifl of R&D Projects 
'n 	ctivcly, wjrked 

(Laboratory, 	bench, 	pilot scle) 	which 
report showing separtelY your role therein. 

during period un(jer 

1it e of 	- 	YUL' 	)ICO1 - - 	Cc 	LTci 	ted FIOIdOT 
Project 

proiect 	projec b 	 of Project 	conclusion 
Basic Res. 

Cjrc1ifl3tDX'/ :\ pplICd Rs 
Le3dOr of r'4ember Design or 
of Project team Dev. 

Current Membership of ProfessiOflhl Bodies, 	TechnjCl 
Committees, 
nembei 

Societies, 	.\chdemics with dito fr:i which he. become 

7.Honours, 	:lwards, 	with dates 	etc. * 

2/ 

I 
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PUt1ti0fl5S 

	

	
brold during the peri0 

if 3fl, moy 3lS) be indiCt° 

pRT -B 
to 

 

Mi 	
chiev0t5 during the 	...... 	..... 

1. OutSt 	
D chiev :enLS dur1 	

the period: 

2 	Best Five pub1iCt 
flS in preStigbo 	

jour is. ttch répr1nt 

3.• If 5Dme or •l you 	

ore in the ore3 of bosic scieC 

SUCh contribuDfl mY be list 
	

110ngwith •opprDPrte desCrPtiDfl 

? their. import Ce .. 

• .ny oth 	
sg 

 fiC3tOn contritifl e.g.. fibricOt 
	

of 

equiP1flt, ptCflt innov.tion' upsCl 
	

of knOW-h 	mnrkett 

of CSIR 	
0w1 edge boSe etC. 	 . 	. 

ny other remark yoU may wish to dd in 
aOUt 100 worcls 

	

sign3ture/ counterSign1tu 	 .4 

• 1. 	He1d Of. DiViS)-°' 

2. Director of Lab./1nSt 

N0T 	1. ThoSe flgoged in S&T 	
os distinct 	R&D 

should give their S&T •JutPU 
	 / 

2. UptO the •beSt 5 publiCt10 	
in peSti0 	
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Thb defiflitifl of hot 
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roUgh the scie 

techfl1C 	
achievtS of the 

	didite nd ark his asses5flt 

	

Dfl the sevCfl potht s1l 	nCl3S 	
nd ret.r it 	

a sealed 

cover 3ddreSsed to the controller of .dCth15tr3ti0m 

) 
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( BJ J Deuri. ) 

Section Officer 
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REGIONAL RESEARCH LABOARTORY : ,JORHAT : ASSAM 
( Council of Scientific & Industrial Research ) 

1 n 	•' p r 

!jTTTt :pq 

6nch 

NO.RL3(125)/2 003/' 
	 Dated 20/0812003  

OFFICE MEMORANDUM 

The Assessment Interview Committee meeting to 
assess the 

following Gr.I1I staff members for promotion to the next 
higher grade for, the assessment year 200001 & 200102 is 
scheduled to be held on September 13, 2003 at 9.00 A.M. 
onwards in the Conference Room of RRL-Jorhat. 

Therefore, they are rquested to appear before the 
Assessment Interview Committee meeting as per 	

schedule 

mentioned above. 

2000- 200.1 

 Mr A K S Baruah 111(5) 

 Mr Pabitra Baruah 111(5) 

 Mr Ajit Baruah 111(4) 

 Mr Probin Kr Sarmah 111(3) 

Mr Annujal Sarmah 111(3) 

2001-2002 

 M,r I 	Ikram 111(5) 

 Dr H N Bora 111(5) 

 Mr K C LekhOk 111(4) 

 Mr S Borthakur 111(4) 

10, Mr Prafulla Borah 111(4) 

 Mr N C Laskar 111(4) 

 Mr 1ayaflta Bora 111(3) 

 Mr Budhen Baruah 111(3) 

:14. Mr Dwijefl BorthakUr 111(3) 

 Mr. R N Das 111(3) 

 Mr US BhattaCharYYa 111(3) 

 Mr Mukibur Rahmafl 111(3) 

 Mrs P Deka Bhuyan 111(3) 

 Mr K R Baruah 111(3) 

To : All the sLaif memberS mentioned above. 

1 P A to Director  
PAt0A. . 
Office COPY. 	

SECTION OFFICER 

e 
4 	Mv 
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Central AdmlrnswinV Libuil 
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w3hati/Benctt 

1\1 EG10N RES1ARCI I I.AI3ORATORA" : JORIIAT : ASSAM 

OFI'ICE 1\4EMORAN1)UM 
I 

No RJ,J/AP4J?-COA1Af"2 3 
	 Date 09.93 

As rc.qtrcd under th9 proviSions of MANAS, the critical appraiSal and giade 

aWaF(k(l by the Revicwi Oflicer I Norinaiisalioll (T.olnmiItceIDirCCbor br the year 

199796 as under: 

Citica1 Apprisa.! 'Ceip1ete the asSigned vark as per the sat1sfacti.n 
of the Rep.rtflg Officer' 

Grade Avarded 	: 	' Very Gos' 

JornroIkr of Adrt11r1I.ctrdfl 

if the eiflJ)lOyCC has any rCj)fCSCfltat1o1 IC) make against ih gradi 4A*' 

him,hcr, he/she may rcSpOl1(l 
in writing wjtlun a penocI ot four veek from the date of 

receipt of the cotiimunication 1)y luni/he1. 	
The rcprcsenlat(ofl thus made ;lI hc 

COflSi(lCfCd 
by the Competent Authority and the einI)IOYCC will be i 	

icd of the final 

(IcCiSi011. Whcre" flCCCSS8F, (II ciiiplOYCC may seek an jnIelViCW 	th the CoipICtt 

Authonty. However, no further icpiesCiltat0I.i will be lie against the final decision of the 

Competent AuthowitY. 

To 
M uj j  a]. S a 

r1.fj,i tsfJvJ iss/31irCe 
Pet r.leum DiviSi.fl 
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The Director, R.R.L. 3orhat6, 	9.30 A.M 

Sub-rnitted to C D A 

Dated the 24t h Sept.. 2003. 

Sub 	Representation of critical Appraisal for the period 

1997-98 and grade awarded for the period of 1998-99, 1999-

2000, and 2000-2001. 

i r, 

With due respect, I beg to by before you the foliow:ing 

few lines for favour of your kind consideration. 

That Sir, with reference to your memo NoRLJ/APPAR-

CQMM/2003 dated the 9 t h Sept.2003 please let me know and 

shoe what was not completed the assigned work as per the. 

satisfaction of the reportiriq officer for the year 1997-95 - 

and grade awarded in which I was not satisfied for the 

period 1998-99, 1999-2000 and 2000-2001. Therefore, the 

c:ornpetent Authority is requested to consider the higher 

grade for the period 1998-99, 1999-2000, 2000--2001. and seek -. 

the necessary assigned work as per requirement: of the 

reporting officer for the period 1997-98 I also here by 

request you to show me all the Annuai performance report of 

the said periods. 

Thanking you, 

Gsttifisd to be true Cop) 

Advocate 

You rs faithfully, 

Anujjai Sarrriah 

111(3) of Petroleum 

and Natural Gs Division. 

iid' 
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Now 

1uG1ONAL RESEARCH LABOTORY : JO1AT : ASSAM 
(Council of ScientifiC & Industrial Research) 

Date 
NoR LJ-7( I 2S)/2003/RccL&AS. 	

: 30 .12.2003 

OFFICE MEMOANPPM 

Sub: Assessment of Gr.111 undcr Rcviscd MANAS for the Assessment year 2000-01 

On the recommendation of the Assessment interview Committee, which met on 
Scptembcr 13, 2003 at RRL, Jorhat, the Director RRL Jorhat has been plcascdtc accord 

• approval for promotion of the following staff to the next higher grade on his assessment under 
Revised MANAS. The effective date of promotion is shown against his name 

i) 	Thc above incumbent will continue to perform the same duties 
and as such other higher duties as may be assigned by the 1-lead 
of Institution. 
His pay will be fixed according to normal existing rules. 
He will continue to be governed by other terms & conditions of 
his appointnient in CSIR.. 
Assessment to higher grade does not necessarily imply higher 
perks, such as office space, telephone, stenographic assistance, 
furniture etc. which will continuc to depend upon functional 
needs subject to relevant instructions issued from time to time. 
Assessment is distinct from promotion under the DPC system 
and does not necessarily result in change of work pattern or 
higher status or power, though it does lead to an expectation of 
higher level of Scientific/Technical performance. 

(BflDcuri) 
Section Officcr(R) 

10 
Mr.Annujal Sharmah 

Copy to: 
I. Accounts Section 	 8. Head, 1&BD Division 

Bills Section 	 9. Head, Concerned Division 	,..- 
Personal file 	 lOOflice copy. 

4 P S to Director Scc 
S P A to AO/C.O.A. 	 (oi f1iCcr(R) 
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ANNEXURE-VII-A. 

'1d'i 	Ccd'7 

The Director., R..RL,,, 3orhat-6 

(Through proper channel) 

rifoT 
Ccntral Administrative Tabuna1 

1 ? 

G'v,.hti Bench 

Dated :30.12.2003, 

Sub: - 	Joining 	report 
	

with 	reference 	memo 	No. RU- 

7 (125) /2oo3/Rect and Asa.. 

r 

With reference to your memo rio. RLJ-7 (125) /2003/Rect. 

and Ass dated the 30.122003 I am joiriincj In my duty in the 

g r Cu p -- 1 1 I (4) 

Than king you 

Forwarded 

Sd/-- illegible 

30. 12 .. 2003 

Yours faithfully 

nu j j al Sc rmah 

T.O. Gr. Ill (4) 

Petroleum and Natural 

Oas Division, 

Cagtifisd to be true Cop) 

( 

V 	Advocate 



ANNEXURE Vt-  R 
Ctntra 	

Tvibulaal 

 16   IVC  

 

'1 0 r jimw  

LW ziW 

1- 	 8enCh 

/1 

.. 

Q) 

\ \ 

II)t 



A 30 aw- 

f RE • 	 tentrj mj ra Live 

1 P 

ir't 	tfl1q''3 
t1 Eeric 

REGIONAL RESE,\RCI 1 LAI30RATORY:J0RHAT:ASSAM 
(Council of Scientific & Industrial Research) 

No.RLJ(l 25)/20031RA(' 	
OFFICE MEMORANDUM 

	 May 12, 2004 

Sub: Show Cause Notice. 

1. Shri Anujjal Sannah Gr.ltl(3). Petroleum & Natural Gas Division, was assessed to the next higher grade 
in the same group two years earlier than the normal prescribed period of assessment w.e.f. 28.11.99 for 
acquiring higher qualification under Revised MANAS clause 2.3.4. However, his name was not 
recommended by the assessment committee for promotion. 

2. As per CSIR guidelines contained in letter .No.17/66/94-PPS dated 28.1.97 clause (I) .& (ii) exactly 
reproduced as under: 

"Those employees who. have acquired/will acquired' entry level qualifications of the next higher 
Group may be assessed to the next higher grade onc' in the same Group two years earlier than the 
normal prescribed period of assessment". 
If an assessec is not recommended for promotion he/she will be considered for assessment after 
completion of residency period prescribed for normal assessment in the revised MANAS as per 
Table for the relevant Group and chance of 2 years earlier assessment will not be adjusted against 
the chances available for normal assessment under revised MANAS; Shri Anujjal Sarmah was not 
eligible for assessment further except on completion of normal period of residency. 

3. However, he was once again assessed inadvertently in (lie subsequent year w.e.f. 28.11.2000 i.e. in 
4(four) years instead of after the compkton of the residency period prescribed for normal assessment in 
the revised MANAS ic: 5(uive) years and got promoted to the next higher grade and communicated vide 
OM No.RLJ-7(1 25)/2003/Rect.&Ass. dated 30.12.2003 which was erroneous. 

Since Shri Anti jial Sarmali has been assessed inadvertently in the subsequent year instead of after the 
completion of the residency period prescribed for normal assessment in the revised MANAS, therefore, 
subsequent inadvertent assessment and promotion communicated vide OM No.RLJ-7(125)f2003fRect. & 
Ass. dated 30.12.2003 needs to be withdrawn in pursuance of CSIR letter No.17166f94-PPS dated 28.1.1997 
Clause (1) & (ii) mentioned above. 

He is therefore directed to show cause, why the same promotion shall not be withdrawn, his reply if any 
shall be submitted within 10 days of the receipt of OM. 

This issues with the approval of the Competent Authority. 	
(.N KBatharuah) 

.AdminiStratiye Officer 
Shri Anujjal Sarmah, Gr.11l(3) 
Petroleum & Natural Gas Division, RRL, Jorhat. 

Copy to: 1. Personal file 
PStoDirector 
PA to A.O/C.O.A. 
Office copy. 

Cettified to be 'true LOP) 

A-~ 
AAVOCtC 

/ 
Administrative Officer 
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ANNEXURET1f 

To 

The Director, 
Regional Research Lnboratory, 
3orhat, Assam. 

Et( 	 4T 
Central Admjt.tive Tribunal 

1 P JA!2f 2  

hti Benich 

Dated : \\ 	May/20c+. 

Ref : O.M.No.PTJ(12)/2003/P.AC dtd. May 12 9 2004. 

Sub : Reply on Show Cause Notice. 

Dear Sir, 

It is quite astonishing by receiing such a show-cause 
notice (as mentioned under Ref. Above) by me in:respect of my 
promotional matter even after waSSFIxg joining & enj0ng 
the higher grade by the undersigned.with responsi.li. 
Undersigned wants to state that his assessment was done by 
a competent Poarcl of assessment and 	ws convened by well 
versed and responsible officers of ,the or.ganisation who know 
detail about the rules and regulations about it. 

I had been assessed in the ye1999 bqt4 no recommended 
for next_hi gher grade. Suhequently ollowing year I:was once 
again asse 	and result of thesame was omniunicated to me vide 

- 	 - 

ON No.RI-7(125)/2003/Rect & ASS. dtd.200 whereby I am 
oteto the next higher grade w f..114QQ. Same was 

ommunicated to the other internal eptts. of your organisation 
and pu.ished in the bulletins (monthly) Vol-XXIV No.6 Nov-Dee, 
2003 through ISSN-0972-21i21+ also. 

Under the above circumstances, there is no srope of 
withdrawing rrr above promotion to the higher grade as comnmni - 
cated to the undersigned vie ON No.RIJ-7(12)/2003/Rect.&Ass. 
dtd. 30.12.2003 mere taking the plea o?inadvertently assessed' 
before t,e ancl'bM No.flLT7(125)/2003/Rect.& Ass. dated 30.12.2003 ' 
was erroneous. The undersigned cannot faôe any obstacles in 
his promotiona] matt-r arise due to lack of resppnsilities 
of other officilg in your organisation even after he is I 
selected on merit by a competent I3oard ofassessment and after 

'\ 	with resnonsibility in the higher grade job. 
Hence his promotion cannot be withdrawn as communicated vide 	- 
ON No RIJ-7(125)/2003/Reet ? Ass. dated 30.12.2003. 

 17 Your:  

&A. Zarmah 
 70 
Sn 

Petrol eurn & Natural Gas Dlv. RRL,Jorhat. 
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REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM 
(Council of Scientific & Industrial Research) 

No.RLJ(125)/2003tRAC 	 . 	
June 25,2004 

ORDER • 	 . 

Shri Anujjal Sarmah Gr.III(3), Petroleum & Natural Gas Diviision was assessed to the next higher 
grade in the same group 2 years earlier than the normal prescribed period of assessment w.e.f. 28.11.1999 for 

acquiring higher qualifi 	
under Revised MANAS. His name was not recommended by the assessment cation  

committee for promotion. Shri Sarmah was once again assessed inadvertently in the subsequent year w.e.f. 
28.11.2000, i.e., in 4 years instead of after the completion of the residency period prescribed for normal 
assessment in the revised' MANAS, i.e., 5 years and got promoted to the next higher grade which was 
communicated to him vide OM N0.RLJ7(125)/2003/Rect.&Ms. dated 30.12.2003 which was erroneous. 

As a sequel to the inadvertent assessment promotion given to Shri Anujjal Sarmah, an OM 
No.RLJ(125)/2003/RAC dated May 12, 2004 was served to Shri Sarmah and he was directed to Show Cause 
as to why the inadvertent assessment promotion communicated through OM No.RLJ-
7(125)/2003IReCt&ASS. dated 30.12.2003 should not be withdrawn in pursuance of CSIR letter ,  No.17/66/94-

PPS dated 28.1.97 and facts recorded therein. 

In response to the above show cause, Shri Sarmah made a reply dated I 9' May 2004, the Competent 
Authority has considered the reply dated 19.5.2004 of Shri Anujjal Sarmah, (3r.I19(3), O.M. dated 12.5.2004, 
wherein it was proposed to withdraw his assessment promotion from Gr.ffl(3) to Gr.ffl(4) in pursuance of 
CS[R letter No.17/66/94-PPS dated 28.01 .97 and facts of the case in totality and orders as follows: 

"I have considered the reply dated 19.5.2004 of Shri Anujjal Sarmah, Gr.ffI(3) in response to this 
office OM of even dated 12.5.2004, wherein it was proposed to withdraw his assessment promotion from 
Gr.I11(3) to Gr.1II(4) in terms of CSIR's letter No.1 7/66/94-PPS dated 28.1.97. 

A mere perusal to the aforesaid CSIIR's letter dated 28.1.97 suggests that the benefit of 2 years earlier 
assessment promotion . was intended for once. In case, a person fails, he/she will be considered for 
assessment after completion of residency period prescribed for normal assessment. There is no ambiguity 
in the said decision ófCS1R, which is applicable in the case of Shri Anujjal Sarmah. 

The O.M. dated 12.5.2004 made it clear that his consideration w.e.f. 28.11.2000 was an inadvertent 
mistake and simply because office committed mistake, one cannot take benefit,, if otherwise not 
permissible under the law. As per law the error/mistake committed could be rectified following principles 

)qOt ,7 	of natural justice and in this case, the procedure of providing opportunity to Shi[armah was duly 

I have also perused his reply and reasons recorded therein. His ground mentionedin first para that his 
assessment was done by competent board and conducted by office well versed in rules and regulation is 
factually correct but not acceptable on the simple reason that the competence of assessment board and 
officers was not the issue under consideration The issue under consideration is of his eligibility w e f 
28.11.20.00 on which he said nothing in this para. . 

Contd ... 2/ . 

€idlflsd t b irue 1•P) 	 2 

Vocale .4' 
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The 2 nd para of his reply is a mere repetition of facts and thetfore nothings to comment about. 

In the last and 3' para, Shn Sarmah has stated that there is no scope of withdrawing his promotion in 
view of para 1 & 2 of his reply. In this regard, I have already given my comments on para 1 & 2 as 
aforesaid. His further plea in pam 3 that he cannot face any obstacle due to lack of responsibilities of 
other officers, even if he was assessed by Board on merit. In this regard, I further reiterate that his 
performance before the board is not the issue, but the real issues is of eligibility. A non-eligible person 
may perform better but he/she cannot be promoted without being eligible. Shri Sarmah, therefore, silent 
on the issue of eligibility and furnished no grounds on this basic issue. 

I, therefore hold Shri Sarmah has no case on merit but after examining the matter in totality, I find 
that holding further interview/procedure may delay the matter and since the assessment of that year is 
already over, I feel that end of justice shall be met if his promotion is made effective from 28.11.2001." 

Accordingly, the Competent Authority has made his promotion effective on 28.11.2001 with 
reference to earlier O.M. No.RLJ-7(1 25)/2003/Rect.&ASS. dated 30.12.2003. 

Adminãiiv' 

Vhri Anujjal Sarmah, Gr.ffl(3) 
Petroleum & Natural Gas Division 
RRL, Jorhat. 

A&e;
?/  
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REGIONAL RESEARCH LABORATOR JORUAT: ASSAM 
(a c.ont1tUeflt abUthmflt of CS) 	

Dated 07.09.04 
No. RLJi3(577)/t 4  

Office Mernoranduni 

In pursuance of OM No. RU4(125)f2003J 	
dated 25.06.2004 the Director 

RRL, Jorhat has been pleased to approve the 
fixation of pay in respect of the following 

officials as shown below 

Ne & Grde Event La pyrfl 

Sc 	ofpy8OQO2513 .S OO  • 

1. Annuijal Sharma Promotion Rs 7500/- Rs 	8,000/ 
Rs 	8,275/- 

28.11.2001  
01.11.2002 

Gr111(4) Inc Rs 7700/- 
Rs7900/- Rs 	8,550/- 01:11.2003 

Inc 

S e. C t i OW.  CaTI  
hciAflflUj1. Shna 

Gi ffl4) 
RRL, Jorhat, Assam 

Copy to 
 AccountS Section 
 Bill Section 
 SO(R) 
 Head. Planning Division 

. IS to I)irctor 
 rersonal IiI 	COI1C0I1IC(I 

 Data Mmager 

Section Officer 

ied 	• 'J. true C•P) 

AAV ( 
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L(UONAl. RFS1AkCI1 1.AI30RATORY: JORI-IAT: ASSAM 
(Council o(' Scientilic and Industrial Research) 

Q.RLJ (1 63007IRAC 	
Date: 02/02/2007 	4 

FICAI1ON 

Sub: sssineiil iiiiuo it uIr. Ill to Ueii respective next hiicr grades. 

On ihc husis ol i ul ible i .oid in 1'IC 01IIU iIi( 1oLl0 tug Gr 111 1 cchnical stnff of the Lab has bccomc cligtblc1  

subject to revision due. to lOI. without MC. Vigilance clearance ctc. for consideration fo scsncPt'PrOm0ti011 to 

thcir respective next higher grades up 10 period ending 31.03.2007 under Revised MANAS. Thc list is tcntative and in 

case of any omission 01 names or factual inaccuracy the samc may he brought to the nocc of the undcigucd in 

\vrit iii oll 01. hdwc 2h I:c 1 ;hI; huv 2007. 	 . 
1  V A  

Si. IL) 	Name of AssesScC Presci;t ]Da.tcoIefltrY Residency. Due date for Division/Sect.0fl 	Remarks 

No No. grade to present period assessment 

01 370 	Sh.M Uocktoky 

- grade ___ 
III (5) 01/09/1999 5 01/09/04 GcoscicnccS 	itt chance 

UI (5) 01/02/2000 5 01/02/05 AnalyticalChCm. 	1'chancc 
02 532 	Ms.Lakhimil3ora 

111(5) 
_I UJ 

III 	(5) 
III 	(5) 

01/02/2000 

01/02/2000 
10/02/2000 
01/02/201)0 

5 
5 
5 
5 

01/02/05 
01/02/05 
10/02/05 
01102/1)5 

Gcoscicnccs 	I'chancc 

CvilEng 	Phancc 

Petrol. &Nat.Gas 	ltichancc 

. 	PS I 	I 	chancc 
( hem 	chince Auth tical 

03 (,02 	SII.KC L)cuii 

06 555 	Ms.Aniumoni LTharah 
07 
OS 

364 	Sh.N C Laskar 
867 	Sb 1 K Bh auachtrvaJ 

'4i 	K I kti 	Ii III 	( 	) Ol/(i/2UU(, S 01,02/05  
0 1 102 	R - 

A It II4AC itt. 

() 
iT 

i4l, 1211 

32 
?8 

Sb K C Uharali 
Sit 	,inswarH;i,m . iLa 

SIt A . 	l3aivalt ..................

III (4) 
III (1) 

HI() 
III (5) 

01/10/2000 
(li/i 0/200(1 

b/(fl/2001 
01/02/2001 

I' 

5 
5 

5 
5 

l i 	A it 	lltitt. 

01/10/05 
(lI/Ui/OS 
2Lii)5 

b/01T0 
01/02106 

It .7 

Clinical Ccntrc 
l&I3D 

Ick&uftf.sL 
Chemical Lg 
Material Scicncc 

- 

1St chance 
i 	chance 
1'chancc 
Imce 
I 	chance 

• - 	- 
ShJatuiaBofl 111(4) 

/'tLI'IiL.&1 I 	I 
02/0/2001 

L.Ii''.'V" - '-'' 
5 

- 
02/0/06 

- 
Nat Prod Chem 

__________ 
Phancc 

5 863 
Ill (L 12/05/2001 5 l2/05/06-.MAJP 1 	chance 

6 864 ShBudhcu l3ar11ab 
7 551 ShProbmSirmtlt '(L 17/09/200 5 

5 
17A9/0 
02/06/(16 

Civil Engg 
Appld Civil Engg 

chancc 
i 	chance 

S 62 ShDijut l3oitlt tkui Iii (4) O2/06I200 
27/1 1/2001 5 27/1 l/06 l'tchancc 

9 16 ShMkOmikdtifl in 
Uhittih ti' 

III 	4j 
111(4) 27/I 1/2001 5 27/11/06 C OA'sScct,on iS) 20 

366 2L iQQ'1' (Q) 

P'chanc.c 

 28/ii/'OiJI S 28111/06 Petrol &Nat Gic I't chnnE 

22 367 Mis. I' L)cka 	I3huvaii III 	(4) (12/I 2/20W 5 02/12/(16 MAIP 1 	chance 

23 521 Dr H N Bora UI 28/12/2001 5 2/12/06 McdiciiialChe chance 

24 538 Sb S 13orthakur Ii 	(5) 19/01/2002 5 19/0 t/07 Chcca1Ej I 	chance 

25 361 Sb K R l3aivai 11 20/(11/2002 5 2(11(11107 SnUtcticChcm. P chance 
- 	........................ 1 	ihitt.(t7 - 

	

hI'utdhjj2uUL 	111(1) 	ifl/l0/1097 	6 	01/10/03 	(,eoscIcnccs 	2ii mcc 

	

Sit Makhau flora 	 ffl (I) 	25/09/200(1 	- 5 • 	25/09/05 --E!cctrical - 	- I chance 

2' 1(117 M imth 	nut 	Ill (I) 	10/I OP('O() 	S 	19/1(1/OS 	( ivil I ngg 	III chance 

29 WItt 	hMu'&'i Knit 	!) - 	10 i. 	I'I 0/20)11 	S 	24 /10/OS 	( idfjjg 	I 'chiiç 

III (I) 	2O/O9/20( 	5 	20/09/06 	- - Planuing 	- l t  chance - 

It tttav also 1i tioied iI,at the date ol asscssttiCtit us iticittioned itgaihist teli in this OM way defer if 
nctitnbcnts concerned were on FOL without MC or unauthorized absence duri:i the period f assessntc;i 

indicated against each names. 	 • 	 - I 

L. Iiongsai) 
SECTION OFFICrPER 

b 	uc (Op) 	 • 	:- 

U 	*4VOC$$C 
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01 370 SI.M lL,ituLv (fl (5) 

02 2 Ms.Lakhin 	13oa 
71z C i..•ur 

- I U (5) 

III 	(S) 

Ii 	(f') 
03 (;02 

t.Auffloti Ithajuli 
07 3(il 	Sh.N C kish.11 ,  

• 	h T K I3hattacI;a.:a 
Ill 	(5) 

(U 
09 492 i Sh R K I3orah  
r 

I 	 Ltnl•i III 	() 

12 23iT1 or A K 13t 	Juhi III 

a L_ 
JL. 

1 
f16 S6- I 	SI .1UUICU 13a irjh ((((4) 

SIi,tj,bui Siituth III 	(( 

•- 

9 30) 	S1 Mukiltu 

II' 	U S 	3IitLjdi\t 
(ii 	() 
UI (4) 

ShAutIjj!I:tll.!L 	J_S1JI ç.*L 
; 3T7J_Mis. I'I)LI,1_LtJL 

17, :( N 	I3t,; 

Sh S I,ijaLtii 

III 	(6) 

3(I Sh 1<. 
-:~- I ~~ 

III(1) 
1) (  JJ2LLS. 'o J!± LL 

F29 T(-) ___

Sh Madhuiva Sa (II (I) 

PS to L)rce.uf 
P A iU CO. A. 
\L: I3ua s. 

, 	 CSO(.) 

U .  
I 	. 

• 	 S 	

S 

SEC41,N ~017 ICER 

5  ... . .....5 	 ...... 	 .. 
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Crmr.L Bench 

The Director, R..R..L, 3orhat 

Dated the j.i t h Feb 2007\ 

Sub 	Ref No. RLJ(163)/2007/RAC dated 02.02.2007. 

i r 

Most respectfully, I would like to inform you that the 

date of my entry to present grade assessed on 28.11.99 in 

the same group 2 years earlier than the normal prescribed... 

period of assessment w..e..f 281199 under the revised MANiS 

Sub.ect to revision in the office record instead of 

28..112001 Therefore the due date for assessment from the 

date of entry w..e..f. 28..1J99 to 28U...2004 for residency.,.—, 

period of five years. Once I was recommended by the compete 

board and conducted by office well versed in rules and 

approved 'to accord with effective date of promotion, 

112000 by submitting a joining report with reference... 

memo No..RL3-7(125)/2003 Rect ass dated the 30,.122003 

continued till date. 

Lastly I request you to add all the different 

assessment and combined in a definite position of my present 

grade by recovering all the back areas with due effect f ram 

25..i1..99 on 28...li2000 subiect to revise with above 

mentioned date of entry before qoirq to the next higher 

grade 

Sd/" illegible 	
Yours faithfully, 

19.. 2.2007 	 Anuj5al Sarmah 
O Giriii (4) 

Petroleum and Natural Gas 
Division 

. 	COP) Tr 
U 

I 
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NORTH EAST INSTITUTE OF SCIENCE & TECHNOLOGY 
(A constituent Establishment of CSIR) 

JORHAT - 785006 (ASSAM). 
Date: 18.04.2007 

No.RLJ(1 25)12003/RAC 

I ' MEMORANDUM &. 	. 

With reference to his application dated 19 (" Feb., 2007, Shri Anujjal Sarmah, GrJII(4), Petroleum & 

Natural Gas Division, NEIST, Jorhat is hereby informed that the matter regarding his assessment has been 
settled vide Competent Authority ORDER dated June 25, 2004 wherein his promotion from Gr.11.I(3) to 

Gr.I11(4) has been made effective from 28.11.2001. 

Therefore, Shri Anujjal Sarniah, has no reason to be aggrieved after a lapse of more than two years 
of issue of the ORDER of the Competent Authority. 

This issues with the approval of the Competent Authority. 

(JLK ongsai) 
Section Officer 

To, 

Anujjal Samah 
Gr.111(4), Petroleum & Natural Gas, Division 
NEIST; Jorhat. 

Copy to: 

PStoDirectOf 
PAtoC.O.A. 
Personal file 
Office copy 	

/ 

Section Officer 

Ve. true COP) 

V \ 	(I 
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CourtkCcer, 

Tu"wah Bench 

In the Central Administrative Tribunal 	- 

Guwahati Bench 

In the matter of 

O.A. No.8108 

Sri Anujjal Sarma 
Applicant 

- vs - 

Union of India and ors. 
Respondents 

-And- 

In the matter of: 

Written statement on behalf of all 

the respondents. 

(Written statement on behalf of all the Respondents) 

I Sri J. Lunkin Khongsai, son of Late T. 

Khongsai, Section Officer, presently working as 

Controller of Administration, Officiating as Controller of 

,4J 	Administration, North East Institute of Science and 

/ 	Technology, Jorhat, do hereby solemnly affirm and state 

as follows:- 

1. 	That I 	am Officiating 	as Controller of 

Administration, North East 	Institute of 	Science and 

Technology, Jorhat in the district of Assam I have been 
Qo p a-s 

impleaded as party, Respondent No.4 of the application h° 
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6vvn  
served upon the respondents. I have gone through the 

same and have understood the contents thereof. Being the j 

Controller of Administration, I am acquainted with the 

facts and circumstances of the case. I have been 

authorized to file this written statement on behalf of all 

other respondents. 

That I do not admit any of the averments 

except which are specifically admitted hereinafter and the 

same are deemed as denied. 

That the council of Scientific and Industrial 

Research is an autonomous body under the deptt. of 

Scien4tand Industrial Research. General of CSIR is the 

ex-officio Secretary of Govt. of India. 

4.. 	In Scientific Technical Staff, there are four 

Groups and Grades- 

Candidates with M.Sc. with 1" class or 

equivalent qualification are appointed as Group 

IV(l) and the promotional are upto Gr.IV(6) 

subject to the provisions laid down in the rules. 

Candidates 	with 	B.Sc. 	or 	equivalent 

qualification are appointed as Group 111(1) 

(Technical) and the promotional are upto 



/ 

Centril AdrninIsfrtvTñbuna3 

/ 	14 MAY uud 

I 
Guwahati Bench 	J 

- 	3 

Gr.III(7) subject to the provisions laid down in 

the rules. 

Candidates with 101h  Class passed with 50% 

- marks in aggregate with Certificate from ITT 

are placed under 	Group I:E(1) and the 

promotional are upto 	Gr.11(4-). 	•. (W1)  

- 	) 

Candidates with VIIIth passed qualification are 

placed under Group 1(1) and the promotional 

avenues are upto Gr.l(4). 

As per the Merit and Normal Assessment 

Scheme (MANAS), the residency period of normal 

assessment for promotion to the next higher grade in 

Group III is 5 years and as per CSTR letter No.17/66194-

PPS dated 28.1.97 the provision of 2 year earlier 

assessment is admissible once in the same group on 

acquiring higher qualification equivalent to Gr.TV(l) and 

will not be adjusted against the chances available for 

normal assessment under revised MANAS. This 

modification came into 1996-97 onwards. 

(i) 	"Those employees who 	have acquirMjwill 

acquire entry level qualification of the next 

higher group may be 	assessed to 	the 	next 

higher grade once, in the same group 2 years 

earlier than the normal prescribed period of 

assessment". 	 . 
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(ii) 	"If 	an 	assessee is 	not recommended for 

promotion 	he/she will be 	considered for 

assessment after completion of residency 

period prescribed for normal assessment in the 

revised MANAS as per Table for the relevant 

group and chance of 2 years earlier assessment 

will not be adjusted against the chances 

available for normal assessment under Revised 

for normal assessment under revised MANAS" 

That the 	applicant having the 	B.Sc. 

(Chemistry) Degree was being found suitable and selected 

for appointment to the post of Group-III(1) vide order dt. 

28.11.96. Thereafter he was promoted to Grp-III(2) 

vide order dt. 28.11.91, then Grp-III(3) on 28.11.96. 

 That, as per the said scheme the applicant's 

due date of assessment to Group-III(4) is 28.11.01 under 

the normal circumstances. However as he acquired higher 

qualification he was benefited to 2 years earlier 

asment which falls during the assessment year 1999-

2000 and effective on 28.11.99. Accordingly he was 

called for interview, he appeared before the Interview 

Committee on 1.1.03,cou1d not succeJ. 

That, the 	applicant is 	eligible 	for being 
promoted to the next higher grade after completion of the 
residency period of 5 years i.e. effective on 28.11.01 and 

4. 

4 
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his normal assessment year is 2001-2002. owever by 

mistake the applicant's name was shown at Si No.5 under 

the assessment year 2000-2001. 

That, consequently in wrongful assessment 

year the applicant was called for interview and he 

appeared before the Interview Committee held on 13.9.03. 

On the recommendation of the committee the applicant 

was *rom ote d to Group-IIJ(4) ride order dt.30.12.03. 

That, the respondent authority after coming to 

the notice of mistake in calculation of normal assessment 

year issued show-cause notice dt. 12.5.04. The applicant 

replied to the said notice on 19.5.04. 
-- 

Thereafter, the respondent authority after 

considering the reply dt. 	19.5.04 	of the applicant hold 

that holding of further interview/procedure may delay the 

matter and since the assessment of that year was already 

over hence, the promotion of the applicant was not 

withdiawn arid made the promotion effective from 

28.11.01 by correcting the due date of normal assessment 

year. 

Reply to the facts of the case:- 

11 . 1 	That, with regard to the statements made in 

paragraph 4.1 of the application, the humble answering 

respondent has nothing to make comment on it. 



Central Adminlstratve Thbuna$ 

	

11.2 	That, with regard to the statements made in 

paragraph 4.2 and 4.3 of the application, the humble 

answering respondent has nothing to make comment on it 

as they being matters of records of the case., 

	

11.3 	That, with regard to the statements made in 

paragraph 4.4 of the application, the humble respondent 

begs to state that as per the merit and Normal Assessment 

(MANAS) the normal assessment period for promotion 
) 1lDS1fl'4%Q j-yVV4%4' 

fromji'4to next higher 4us 5 years However, if the 

candidate acquires higher qualification after joining the 

service then he is eligible for 2. years earlier assessment. 

Hence, the applicant's due date of assessment to Group-

111(4) is 28.11.01 under the normal circumstances. But as 

the applicant acquired higher qualification he is eligible 

for 2 years earlier assessment on 28.11.99. 

	

11.4 	That, with regard to the statements made in 

paragraph. 4.5 of the application, the humble answering 

respondent begs to .state that the applicant as benefited 2 

years earlier assessment for acquiring higher qualification 

was called for interview 2 years earlier which falls during 

the assessment year 1999-2000 L. 

Jr. 	 . 

	

11 .5 	That, with regard to the statements made in 

paragraph 4.6 of the application, the humble answering 

respondent begs to state that the applicant app 	t) /' 
before the Assessment Committee on 1.1.03, but he was 



Ay/UU 

not selected for being promoted to the next higher grade 

in Group-Ill. 

	

11.6 	That, with regard to the statements made in ç- 
paragraph 4.7 of the application, the humble answering 

respondent begs to state that the normal assessment 

period for the promotion of the applicant to the next 

higher post is 5 years, but he was benefited of 2 years 

earlier assessment because of acquiring higher 

qualification. He was called for to appear before the 

committee, but could not succeed in that benefited period. 

The due date of normal assessment of the applicant falls 

on 28.11.01, but wrongly the due date of normal 

assessment of the applicant is shown as 28.11.2000 

instead of 28.11.01. However, subsequently that was 

corrected vide order dt. 25.6.04 by affording the 

opportunity to reply. 

	

11.7 	That, with regard to the statements made in 

paragraph 4.8 of the application, the hunible answering 

respondent begs to state that applicant's normal 

assessment period infact is 2001-2002. However, his 

name was wrongly shown under the assessment year 

2000-200 1. Jn.:advertently the residency period of the 

applicant, was counted from 28.11.2000 instead of 

28.11.01. However, subsequently as and when the mistake 

was detected, immediately the respondent authority 

corrected the same. 
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Although the applicant was infact not eligible 

as not having the requisite normal assessment/residency 

period he was called for interview by wrongly placing 

him at serial No.5 under the assessment year 2000-2001 

instead of 2001-2002. 

11.8. 	That, with regard to the statements made in 

paragraph 4.9 and 4.10 of the application, the humble 

answering respondent has nothing to make comment on it 

as they are matters of record of the case. 

11.9 	That, with regard to the statements made in 

paragraph 4.11 and 4.12 of the application, the humble 

answering respondent begs to state that in view of the 

recommendation of the Assessment Interview Committee 

which met on 13.9.03. The applicant's promotion to the 

next higher grade was approved vide order dt. 30.1203 

by giving effect the promotion from 28.11.2000. 

In this connection it is stated that the said 

promotion of the applicant was the consequential order of 

recommendation of the Assessment Committee which met 

on 13.9.03. The applicant although appeared in the 

interview in the said Selection Committee infact was not 

eligible for being appeared before the Interview 

Committee as having not completed the residency period 

of 5 years prescribed for normal assessment in the revised 

MANAS. Inadvertently the applicant was assessed by 

taking effective date of 28.11.2000 instead of 28.11.01 

i.e. 4 years instead of 5 years. However, subsequently 
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that was corrected by giving him promotion to the next 

higher grade effective from 28.11.01. 

	

11.10 	That, with regard to the statements made in 

paragraph 4.13 of the application, the humble answering 

respondent begs to state that the said show-cause notice 

dt. 12.5.04 was issued to the applicant by the respondent 

authority in connection with the inadvertent normal 

assessment for promotion to the next higher grade. As per 

revised Merit and Normal Assessment Scheme the 

promotion to the next higher grade, the residency period 

prescribed for normal assessment is 5 years. However, the 

residency period of Assessment was taken wrongly by 

taking effect on 28.11.2000instead of 28.11.2001 and he 

was not even eligible for appearing before the Interview 

Committee. Accordingly he was given opportunity to 

reply to the wrongful residency of assessment. 

The respondent however after making 

rectification and as the effective assessment year dt. 

28.11.2000 was already over has given the promotion to 

the applicant to the next higher grade vide order cit. 

25.6.04 and made the promotion effective from 28.11.01. 

11.11 That, with regard to the statements made in 

paragraph 4.14 of the application, the humble answering 

respondent begs to state that the competent assessment 

board infact goes into details of the knowledge of the 

candidate vis-.à-vis work carried out by him during the 

period to assess his suitability for higher grade. The 
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Assessment Board is not concerned with the 

administrative matters like due date of assessment etc. At 

the same time, the applicant cannot take undue advantage 

of the error about the due date of his assessment 

mentioned in the Office Memorandum. 

Further in the year 1999 he was not 

recommended by the Interview Committee. However, 

subsequently he was promoted on the basis of 

recommendation of the Interview Committee. It is to be 

stated here, that inadvertently the normal assessment year 

made effective on 28.11.2000 instead 28.11.01. However, 

subsequently the normal assessment date was corrected 

and the promotion of the applicant to the next higher 

grade i.e. Group-III(4) was not withdrawn, however made 

effective on 28.11.01. 

	

11.12 	That, with regard to the statements made in 

paragraph 4.15 of the application, the humble answering 

respondent begs to state that the applicant's due date of 

normal assessment has been corrected as 28.11.01 on due 

consideration of his representation read with the facts and 

circumstances of the case. 

	

11.13 	That, with regard to the statements made in 

paragraph 4.16 of the application, the humble answering 

respondent begs to state that the applicant's pay fixation 

has been made later w.e.f. 28.11.01 vide Office 

Memorandum dt. 7.9.04 mentioned in this paragraph. He 



has not made any apea1 against the pay fixation or the J 
correction of due date of normal assessment to the 

Director General of CSIR at that time. 

	

11.14 	That, with regard to the statements made in 

paragraph 4.17 and 4.18 of the application, the humble 

answering respondent has nothing to make comment on it. 

	

11.15 	That, with regard to the statements made in 

paragraph 4.19 of the application, the humble answering 

respondent has nothing to make comment on it as they are 

being the matters of.records of the case. 

	

11.16 	That, with regard to the statements made in 

paragraph 4.20 of the application, the humble answering 

respondent begs to state that the applicant was called to 

submit the work report for the assessment year under the 

provision of clause 2.3.4 revised MANAS (for acquiring 

higher qualification). The said clause of MANAS says 

that "those employees who have acquired entry level 

qualifications of the next group (higher qualification) 

may be assess to the next higher grade in the same group 

two years earlier than the normal prescribed period of 

assessment, provided they attained the prescribed 

threshold". 

Further the applicant interpreted that as he was 

called upon to submit work report for the assessment year 

1998-99, hence, it is reasonably inferred that he obtained 

minimum 90% marks. He further in subsequent paragraph 
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stated that in Merit Assessment he obtained very good 

grade. As per clause 5.2.3 of revised merit and normal 

assessment scheme for very good the rating mark is 75%. 

Hence, he is not eligible for assessment under the merit 

assessment scheme. Whatever may be the interpretation 

made by the applicant in this paragraph having' no 

relevancy to his case for relief as prayed for. 

11.17 	That, with regard to the statements made in 

paragraph 4.21 of the application, the applicant was 

called for interview for two years earlier assessment due 

one 28.11.99humble answering respondent (for acquiring 

higher qualification which falls, under the assessment year 

1999-2000. However, he was not selected by the 

interview.  , board. Accordingly, he was intimated vide 

letterdt. 6.1.03. 

1.1.18 	'That, with regard to the statements made in 

paragraph 4.22 of the application, the humble answering 

respondent begs to state, as stated that above, the 

applicant although appeared before the Assessment 

Interview Committee which held on V t  and 2nd  January, 

2003 but the Committee did not recommend the applicant 

for promotion to the .next higher grade 'and was 

accordingly informed vide O.M. dt. 6.1.03 . 

Thereafter he along with others appeared 

before Assessment Interview Committee for the 

assessment year 20,00-0 land 2001-02 held on 30.9.03 and 

he was recommended . by the Assessment Interview 
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Committee for theiiext higher grades vide O.M dt 

30.12.03. 

It is to be stated here that the applicant did not 

challenge his non-selection/non-recommendation by the 

Assessment Committee made on 1.1.03 which was 

communicated on 6.1.03. Hence )  at this stage the 

applicant is estopped from making grievance for non-

inclusion of his name in the earlier select list prepared by 

the Assessment Committee met on 1.1.03 which is a 

separate cause of action and if he had any grievance 

against that he should have approached before this 

Hon'ble Tribunal at appropriate time by filing separate 

application. 

Further the statements made in this paragraph 

are absolutely irrelevant so far the promotion of the 

applicant to the post of next higher grade from Grade-Ill 

is concerned. 

11.19 	That with regard to the statement made in 

paragraph 4.24 of the application the humble answering 

respondent begs to state that the applicant is called for 

two year earlier assessment due on 28.11.99 based on his 
acquiring the 	higher 	qualification. 	But 	he was not 

successful in the interview held on 	1.1.03. Under the 

scheme MANAS, there is no provision for assessment of a 

candidate 	for 	2 years earlier 	assessment 	benefit for 

second time. The applicant in fact was called for 

Assessment Interview Committee meeting held on 13.9.03 
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for normal assessment where the residency period of 

Group-ITT post for promotion to next higher Grade is five 

years as provided in clause-2.2.3of the scheme and his 

normal assessment was due on 28.11.01 i.e. for the period 

of 28.11.96 to 28.11.01 (5 years). The applicant was 

selected under the normal assessment scheme in the year 

2003. However, his due date of promotion has been 

inadvertently shown as 28.11.2000 instead of28Al.0l. 

Further it is stated that as the applicant was 

assessed inadvertently in four years instead of five years 

i.e. the completion of residency period prescribed in the 

normal assessment as per scheme and was promoted vide 

order cIt. 30.12.03 by showing the effective dt. Of 

promotion w.e.f. 28.11.2000 instead of 28.11.01. The 

residency period of normal assessment is five years. But 

the applicant's normal assessment was made in four 

years. Hence, as and when it was come to the notice the 

respondent authority corrected/rectified the error by 

affording opportunity to the applicant and issue an O.M. 

dt. 18.4.07 by giving promotion to the applicant from 

Grade-Ill w.e.f. 28.11.01. It is not correct that the 

applicant's promotion order dt. 30.12.03 is cancelled. But 

it is rectified by giving him promotion to the next higher 

grade w.e.f. 28.11.01 as per scheme. 

11.20 	That with regard to the statement made in 

paragraph 4.25 to 4.27 of the application the humble 

answering respondent begs to state that the applicant does 

not have the legal right of promotion w.e.f. 28.11.2000 
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simply because the. same has been published in the 

monthly bulletin of the Institute. The promotion giving 

effect from 28.11.2000 instead of 28.1l.2000was 

erroneous. Hence, the effective date was corrected by the 

Respondent Authority by affoTding opportunity to the 

applicant. The applicant has no right to take undue 

advantage of the error about the due date of his 

assessment 

Further it is stated that even if in some cases, 

erroneous promotion had been given contrary to the rules 

and consequently such employees have been employed to 

enjoy the fruits of improper promotion employee cannot 

base his claim for promotion contrary to rules. 

Further it is stated the order of promotion dt.. 

30.12.03 has been withdrawn or cancelled merely, it has 

been rectified vide order dt. 25.6.04 by giving effect of 

promotion w.e.f. 28.11.01. 

11.21 	That the answering respondent begs to state 

that the applicant has not exhausted the alternative 

remedy before approaching this Hon'ble Tribunal. He has 

not made appeal before the appropriate appellate forum 

against the impugned O.M. dt. 18.4.07. 

11.22. 	That this application has no merit at all and is 

liable to be dismissed. 	 . 
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12. 	Reply to the Grounds of the Case 

	

12.1 	In response to the statements made in 

paragraphs 5(I) of the application, it is submitted that in 

wrongful assessment year the applicant was called for 

interview on 13.9.03 and on recommendation he was 

promoted vide order dt. 30.12.03 which is erroneous and 

accordingly that was corrected by giving effect the 

promotion with effect from 28.11.01. The applicant does 

not have any right to claim the promotion effective from 

28.11.2000 which one is inadvertent error. He cannot 

claim an erroneous promotion even he was given 

promotion contrary to guidelines in force. 

	

12.2 	In response to the statements made in 

paragraph 5(111) of the application, it is submitted that the 

applicant was benefited by 2 years earlier assessment for 

acquiring higher qualification and was accordingly called 

for interview but he did not find his place in the merit list 

prepared by the Interview Committee. 

If the applicant has any grievance against that 

selection he should have approached in appropriate time 

before effected the list and he has no legal right to agitate 

the grievance for non-inclusion in the list prepared by the 

Committee made on 1.1.03 and he is estopped under the 

doctrine of estoppel agitating by the present application 

which is a separate cause of action. 
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12.3 	In response to the statements made in 

paragraph 5(IV) of the application, it is submitted that as 

per clause (II) of the CSIR guidelines contained .in letter 

dt. 28.1.97, the applicant is to be considered for 

assessment after completion of residency period of 5 

years. 

	

12.4 	In response to the statements made in 

paragraphs 5(V) of the grounds it is submitted that 

consideration w.e.f. 28.11 .2000 was an inadvertent 

mistake but he was allowed to get his promotion to higher 

grade by making effective from 28.11.01. Hence, the 

grounds set forth in this paragraph is not relevant 

	

12.5 	In response to the statements made in 

paragraphs 5(VI) of the grounds it is submitted that the 

applicant has made wrong statements his promotion was 

infact not withdrawn or cancelled. 

	

12.6 	In response to the statements made in 

paragraphs 5(VII) and 5(VIII) of the grounds it is 

submitted that one cannot base his claim for promotion 

contrary to Rules or Guidelines. The respondent authority 

rectified the inadvertent mistake and the order dt. 18.4.07 

issued by the humble answering respondent is a 

promotion given to the applicant by rectifying only the 

effective date from 28.11.01. 
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That the answering respondent begs to state 

that the applicvant has not exhausted the alternative 

remedy before approaching this Hoi'ble Tribunal. He has 

not made appeal before the appropriate appellate against 

the impugned order dt. 18.4.07 

That this application has no merit at all and is 

liable to be dismissed. 

\ 

It 
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 VERIFICATION 

I Sri J. Lunkin Khongsai, son of Late T. 

Khongsai, aged about 33 years of Nist Colony Campus, 

P.O.-R.R.L. Jorhat, Section Officer, presently working as 

Controller of Administration, Officiating as Controller of 

Administration, North East Institute of Science and 

Technology, do hereby solemnly affirm and state as 

follows:- 

That I am the Respondent No.4 in the present 

application and have been authorized to file written 

statement on behalf of Respondent No.1 to 3 that the 

statements made in paragraphs , 	,' l,1'12 	'4 '' 

are true to my knowledge and those made in paragraphs Wo 
11 , 24011 , 10

..1 
 • - I r°'(liare being matter of the case derived 

therefrom which I believe to be true and the rest are my 

humble submissions before this Honble Tribunal. 

I have not suppressed any material facts. 

And I sign this verification on1day of 

2008 at Guwahati. 

L 

\ 

\ 
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Union of India & Ore. 

----Rspondent 

- 	 -AND-- 

IN THE MATTER OF:- 

::::;::::v1:n:::,t: 	
d 

statement filed by the Respondents. 

AFFIDAVIT-TN-REJOINDER ON BEHALF OF THE APPLICANT. 

I, Sri Anujjal Sarmah zen of Late Gunanda, Sarmah, aged 

aDout 49 years., a resident of Qtr. No. D--I, North-East 

Institute of Science and Technology., 3orhat--6 do hereby 

solemnly affirm and state as follows:-- 

- 

That I am the applicant in the instant case and am 

fully acquainted with the facts and circumstances of the 

case and as such, competent to file the instant affidavit 

ana am givingmy reply 	as nerein)elow statea. 

That 	a copy 	of 	the -jritten 	statement filed 	by 	the 

Respondents havinq 	been served 	upon my 	counsel.. 	I 	have 

perused ana understood the contents or the same. 

IN THE MATTER OF 

0. A. No.8/2008 

Sr:i rnujal Sarmah 

c \. 
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3.. That with regard to the staternmade in paragraphs I 

and 2 of the written statement the deponent does not have 

any comment to make.. 

That with regard to the statements made in paragraphs 3 	4' 
and 4 of the written statement the same being based on 

records, I deny and dispute all that are contrary to or 

inconsistent with the records.. 

That with regard to the statements made in paragraphs S 

and 6 of the written statement the deponent states that his 

appointment to Grade III (I) was made vide order dated 

28..1I..1986 and not 28..11,.96 as erroniously shown 	in 

paragraph 5 vide Office Memorandum (hereinafter referred to 

as OM) dated 6.1..2003 (nnexüreiII to the application), 

the deponent was informed that the Assessment Committee did 

recommend the deponent for the next higher grade i..e 
j% 

+ 0 A 

rn 
arI 

he was promoted to Grade III (3) from Grade 111(2) on 

28.11.96 under normal Assessment of Revised MAMAS (Merit & 

Normal Assessment Scheme) the applicant is eligible to be 

promoted to Grade 111 (4) from Grade III (3) on 28..11..2001, 

which is after completion of the normal residency period of 

5 years. But having acquired entry level qualification of 

the next higher grade, the deponent became eligible to be 

considered for earlier assessment as per revised Merit and 

Normal Assessment Scheme (MAMAS). As 'aid down in clause 2..0 

relating to Merit and Normal Assessment, the Assessment 

t with regard to the statements made in paragraphs 7 

f the written statement., the deponent states that 
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scheme envisages Normal and/or Merit promotion on the hasis 

of prescribed thresholds.. As per sub -clause 2..i..2 thereof, 

the Merit Assessment Scheme besides being applicable to 

Group-'IV(i) to IV (4) is also applicable to Group III (3) 

upto III (6), provided the incumbents possess entry level 

qualifications of Group IV and are engaged in R & D. 

activities.. Again, as per sub -c]auee 2..2..3, the eligibility 

and threehdds for Normal Assessment for group - III is as 

quoted in the table belovj — 

2..23 group - III. 

Group 	& Scale of pay ,Threshold 	i.e.. 
rades 

l Eliqibilit ,  
for Minimum Marks 

1Assessment  
, 	(No. 

Normal 
] 

Merit 
Assessmen t Assessment 

be 	completed 

1 the  

p sting 
/ Grade) L 

yrs 
yrs 	lyre 

III(1) Rs4500-7000 p5,6,7,9 	and 16o NA NA 
'after 

remaining 
f or 	one ye a r 
at 	the 
maximum 	of / 

_______ 'the  
111(2) Rs..5500-9000 1 -do- 160 ,NA NA 

111(3) 	,Rs..65O0O5QO -do- 70 80 90 

111(4) s..8000-j3500 1-do- t75 
85 90 

1111(5) Rs.10000- •do- 75 85 90 
15200 

111(6) Rs..12000- 	156..8 and at 75 85 90 
16500 the 	maximum I 

of 	the grade 

111(7) 	jRs14300- F i18300 

I I 

of  
El 
4 



Ge 

I t 

Thus, the applicant was eligible tar Merit (ssessment 

in 3 years by scoring threshold i.e- Minimum marks of 90 and 

in 4 years by scoring Threshold/Minimum marks of 80. 

ccordingiy vide office Memorandum dated •13..12..2002 

(Annexure-110 to the application), the applicant was called 

for interview on 1...1..2003, since by acquiring higher 

qualification he was eligible, for 2 years earlier assessment 

for the assessment year 19992000 and effective on 

2$..11..1999.. The name of the applicant appeared at Serial 

No.3 under the (ssessment year 19992000 ,  in the office 

Memorandum dated 13..12..2002 (cnnexureIi-B).. Pursuant to 

submission of work report as directed vide Office Memorandum 

dated 23..6..2003 (ñnnexureIV to the application), in which 

the deponent's name appears at Si. No..5 for the assessment 

year 20002001 with 2$..11..2000 as the due date for 

consideration of assessment, the deponent was called for 

ssessment interview on 13..9..03 v.ide Office Memorandum dated 

20..8..2003 ((nnewre-V to the application) and on being 

recorrTmended by the said Interview Committee, the deponent 

was promoted to Group III (4) vide order dated 30..12..2003 

(nnexure-VI I) on his assessment under Revised MNrS as 

admitted in para S of the written statement.. The effective 

A 4a 	of the deponents promotion 'to Group III (4) was 

S.28..!1. 000 .. 

choudbUTY 

at with regard to the statements made in para 9, the 

70Fd 	ent states that the Office Memorandum dated 30..12..2003 

• 	having been acted upon and the deponent having accordingly 

submitted his joining report in group 111(4) on 30..12..2003 

(nnexure-VI I to the application), the Respondent 

authority issued the ShowCause Notice dated 12.5.04 

(:mne)(urc..vIII) after a lapse of almost 5 months during 

I 
F 
4 

4 
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which period,, 	the aeponent 	had been 	continuousiy rendering 

his 	services 	as 	Technical 	officer, 	Grade 	III 	(4), 	The 

deponent immediately 	replied to 	the Show Cause Notice vide 

letter dated 19.5.04 	(nnexure-VII1) 	stating therein that 

having 	been 	selected 	on 	merit 	by 	a 	competent 	Board 	of 

ssmerit 	convened by 	responsible officers, 	wellversed in 

the Rules and Regulations of 	the organisation 	and promoted 

to the next 	higher grade w,.e..f 	28.11.2000 in 	which capacity 

the deponent 	had joined and was 	responsibly 	working,, 	there 

was no scope for withdrawing the promotion by merely taking 

the plea of 	inadvertent1y assessed" before time, 

	

8. 	That with regard to the statements made in paragraph 10 

of the written statement, the deponent states that as 

already stated hereinabove,, having been appointed to Group 

111(3) on 28.11,1996,, the deponent is due for promotion to 

Group III (4) after the normal residency period of 5 years,, 

i.e. on 28.11,2001 as per W'.NA'S and hence, there cannot be 

any question of any consideration being shown by the 

pondent' -authorities to the deponents reply dated 

5 00 (Annexure-Vill—A, to the application) for mainq 

motion effective from 28.11.01 by way or correcting 

No 	date of normal assessment year, 

	

- 	That with regard to the statements made in paragraphs 

11.3, .11.4 and 11.5 of the written statement, 

the deponent does not refute the same and reiterates the 

statements made in paragraphs 4,1, 4.2, 4.3, 4,4, 4.5 and 

4..6 of the original appiication, 

10. That with regard to 	the statements made 	in paragraphs 

11.6 and 11.7., the deponent reiterates the statements made 



Central Mmn15tmt Tribunal 

6 

	Lhs

JiJ /UUB ,J(  
ha1

in paragraphs 4..7 and 4..8 of the applicati tes that 

v:ide Office Memorandum dated 2362003 (nnexure-IV to the 

application), the deponent was called upon to submit Work 

Report sice it was proposed to process assessment promotion 

for Grou III Technical staff members and as a sequel 

thereto,.vjde Office Memorandum dated 208..2003 (nnexure-V 

to thpplication) the deponent was called'for (ssessment 

Interview. on 13..9..2003 for promotion to next higher grade.. 

As defined in Clause S..1..I, Work Report is the report of an 

assesee on the work done by him/her during the entire 

period, on the basis of which he/she is to be considered for 

assessment and is applicable only for Groups -III and V () 

In both Office Memorandums dated 23..6..2003 and 20..8.2003, 

the -deponents name is mentioned at serial No..5 under 

ssment year 2000-2001 of Grade - 111(3) with due date for 

deration of Assessment as 28..1i..2000 which is in 

yfpi g  with the date of entry to Grade -III (3) i..e.. 

1996.. 

- That with regard to the statements made in paragraph 

.L1..8 of the written statement, the deponent reiterates the 

statments made in paragraphs 49 and 4.10 of the 

application and states that pursuant to communication of the 

critical appraisal and grade awarded by the Reviewing 

Officer for 1997-98 vide Office Memorandum dated 9..9..2003 

(nnexure-VI), the deponent. filed a representation dated 

24..9..03 (nnexure-VI-) before the competent authority 

seeking to know as to what was not completed in the assigned 

work for 1997-98 as per the satisfaction of the reporting 

officer and by requesting to consider the higher grade for 

the periods 1998-99, 1999-2000 and 2000-2001, desired to be 

shown all the Annual Performance Reports of the said 

; 
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periods.. The deponent further states that as per Clause 

5..2..3, the grade of 	Very Good 	is rated as 75 marks.. 
	

If. 

However, for reasons best known to them, Respondent-

authorities did not inform the deponent about the final 

decijon taken by the competent authority in this regard.. 

12. That with regard to the statements made in paragraph 

1.i..9 of the written statement., the deponent while 

reiterating the statements made in paragraphs 4..jj and 4..12 

of the application states that the deponent was assessed and 

recommended by the >i5sessment Committee which met on 

13..9..2003 since he was eligible for consideration under the. 

Merit Assessment Scheme as per Revised MNS, although the 

deponent was yet to complete the residency period of 5 years 

prescrjbd for Normal (ssessment under Revised MNS.. By 

taking effective date of 28..iI..2000 i..e 4 years, the 

deponent was assessed under 4 years Merit Assessment for 

having secured higher qualification and the prescribed 

ti shold marks as set forth in Clause 223, which is 

d hereinbelow 

JGroup 	& 
Grades 

IScale of pay lEligibility 
for 
Assessment 

(yrs.) 	(No. 
of 	years 

Threshold 	ie 
Minimum Marks 

. 

Normal 

Assessment 
1Merit 

Assessment required 	to 
be 	comp].eted 
in 	the 
existin g  

IGade) 
5 yrs 4 	3 

yrs 	yrs 

Rs..4500-7000 5,6,7,9 	and 60 NA 	NA 
after 
remaining for 

one 	year 	at 
the 	maximum  
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ofthe grade 

111(2) Rs.5500-9000 1-do- 60 

iIII(3) Rs.6500.10500 1 - do 70 80 90 

111(4) R800013500 Ldo 75 i90 

111(5) Rs.10QO0 do- 75 85 90 
1:5200 

1111(6) Rs.12000 5.6.8 	and 	at 75 85 90 
i.00 the 	maximum 

of t h e grade 

111(7) 	Rs.14300- 
i'OU 

Further, as per Clause 2..1.3., scientists of Group IV 

(1) to IV (4) and Group iii (3) to 111(6) who secure atleast 

225 tnarks in 3 years and 300 marks in 4 years in their CR"s 

/.ARARs would be eligible for consideration under the Merit 

(ssessment Scheme. Clearly, as per criterion laid down in 

the aforesaid Clause, the deponent on being found eligible 

was called upon to appear before the Interview committee and 

was recommended for promotion to the next higher grade vide 

Office Memorandum dated 30..12.2003 (nnexure-'VII to the 

application). The averment made by the Respondents that the, 

deponent was not eligible for appearing before the Interview 

Committee having not completed the residency period of 5 

years prescribed for normal assessment is not correct and is, 

mently refuted by he nswering aeponent. It is not t 	a  

'ormal ssessrnent but under Merit cssessment that the- 

COMOU 

 
was recommended by the Assessment Committee for 

i to next higher grade. 

0 
 

Of  
)F  Tnat wi'cn- regard to the statements made in paragraphs 

2L1..10 and 11.11 of the written statement the deponent while; 

s-i  

4 
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reiteratinq the statements made in pargrap s 4.. 

14..14 of the application states that after 5 months of 

Joining in Group III (4) vide joining report dated 

30..122003 (Annexure-VII-A to the application) pursuant to 

Office Memorandum dated 3J..2..2003 (Annexure-VII to the 

application), the deponent was served with the show cause 

notice dated 12..504 (Annexure-Vili to the application) to 

show cause as to why the promotion granted to the next 

higher grade w..cf 28J..1..2000 vide Office Memorandum dated 

30..12..2003 should not be withdrawn to which the deponent 

duly repliedvide letter dated 195..2004 (Annexure-VIII-A) 

that after being selected on merit by a competent Board of 

Assessment and having joined and worked with responsibility 

in the higher grade there was no scope of withdrawing the 

promotion merely on the plea of inadvertent assessment 

before time. The deponent states that the competent 

authority prior to calling the deponent for assessment 

Interview on 13.9.2003 vide Office Memorandum dated 

20..8..2003 (Annexure-V) had requested the members including 

the deponent to submit work reports as per enclosed format 

(MANAS) within 10..7..03 and it may be safely presumed that. 

the competent assessment board had taken into consideration 

l relevant details including due date of assessment of. the 

before recommending for promotion to the next 

J 	a::e:smenta:e :::::;: 

ye matters including 

with due weightage and not at their 

14. That with regard to the statements made in paragraphs 

1.i..12 of the written statements, the deponent states that 

the due date for promotion as per normal assessment is after 

1 
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completion of the normal residency .priocIofyearThich 

	

was completed by the deponent on 28.11.01 having been 	ki 

p.r'ornoted to Grade III (3) on 28.11.1996. 

That with regard to the statements made in paragraphs 

U.13, 1.1. J.4 and II 15 of the writter etarcmcnt being based 

on records, the deponent denies are statements which are not 

based on records. 

That with regard to the statements made in paragraphs 

11.. 16 and 11..17 of the written statement the deponent 

reiterates the statements made in paragraphs 4..20 and 4.21 

of the application. 

That with regard to the statements made in paragraph 

11.18 of the written statement, the deponent while 

re:iteratinq the statements made in paragraph 4.22, states 

that although he made oral representations before the then 

authorities for not being recommended, immediately on being 

communicated the critical appraisal and grade awarded for 

199798 belatedly vide Office Memorandum dated 9..9.2003 

((nnexure-VI to the application), the deponent duly filed a 

sentation dated 24.9.03 seeking to know as to what was 

mpietea in the assgnei work for wnich he was not 

UTSTUP jAA 	 t d to the next higher grade but the respondent 

a' 	ities failed to inform the deponent about the final 

' 

	

	sion taken by the competent authority in this regard 

Be that as it may, within a span of 6 months, the deponent 

having been called upon to submit work reports ror 

(>ssessmcnt Promotion followed by Assessment Interview on 

13.9,2003 and then granted promotion to Grade III (4) w.e..f 

28.11,2000 vide Office Memorandum dated 30.12.2003, the 

4 
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de ponent aid not feel aqgrieved enouqh 

grievance 	against 	Office 	Memorandum 

(Armnexure-IlI) at that point; of time. 

18 	That with regard to the statements made in paragraphs 

LL..9 and 11.20 of the written statement, the deponent while 

re-iteratinqthe statements made in paragraphs 4 :24 and 4.25 

of the application states that having acquired higher 

qualification and secured the prescribed threshold marks as 

set forth in Clause 2..2.3 and the eligibility criteria of 

marks as laia down in Llause the deponent was called 

upon to appear before the Assessment Committee for the 2 n d 

time on 139..2003 and assessed under Merit Assessment Scheme 

under Revised MAMAS and recommended for promotion to the 

next higher grade vide Office Memorandum dated 30i:2..2003 

(nnexure-ViI to the application) w.ef 2811..2000. 

The deponent 	further states that the monthly bulletin 

RRL Jorhat News' being published by an authority like the 

D:irector, Regional Research Laboratory, 	Jorhat it is indeed 

intriguing as to how the effective date of 	promotion of the 

Deponent can 	be 	shown 	as 2811_2000 	even 	in 	the official 

bulletin inadvertently. 

.19. That the statements made 

being repetitive in nature., 

although he has not approached 

has approached this Hon 'hle 

appropriate relief.  

0 AJ 

Of 

in paragraphs I1_21 and. 13 

t h e deponent states that 

the appellate authority, he 

Tribunal for justice and 

(5c 

4 
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That the statements made in paragraphs 1122 and 14 are 

same and are denied and refuted by the deponent by 

reiterating the statement mde in paragraph 4..28 of the 

application. 

That with regard to paragraph 12 of the written 

statement., the deponent reverts back to the grounds stated 

in the application as set forth in paragraph 5 thereof and 

stands by the same to support his case. 

22. That the statement made in this paragraph and 

paragraphs 1L5, &9iOkI are true to my 

knowiedge and the statements made in paragraph 

If po.), /0 p) 	I(pai) 	 are 	true 	to 	my 

information derived from the records of the case and rest 

are my humble submissions before this Honble Tribunal.. 

i5 
nd I sign this affidavit on this the °4' ..:.. ay  of July 

200$ at Guwahati.. 

Identified me: 

DEPONENT 

dvocate  

skrt'n!y ffirrred befcfe me by the 
d( p .  nnt 'o is personaly knowuto 	

Odrto me/identified by Sri/SmtL 	 ko 

too  
Kamrup, Giwabaü 

OF f 
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FROM: 
Mr. P. Born! Ms. S.zrpati/ Md. Aslam/ B. Sharma/D. Senapati 

/ N. Anix Singh/Ms. M. Jam, K. Roy Cbowdhuiy, Advocates. 

To 

Advocate, Gauhati High Court, 
Guwahati. 

Ref:  
- 

SIR/MADAM, 

Please find herewith a copy of the application/ affidavit under 

reference, which is going to be filed! filed and moved today at -------------- 

-------------------------- IflCOUXtN0. 

Please acknowledge the receipt of the same. 

THAN1UNG You, 

Received Copy, 
	 Yours faithfully, 

C 

Advocate 
	 Advocate 

Received Copy, 

Mvocate 

MA6 ii 
 

-!' 	0 

- 
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Li 

Applicant 

Respondents 

And 

In the matter of: 

Written statement on behalf of respondent No.2. 

(Written statement on behalf of respondent No.2) 

I, C. Manavazhagan son of Late Shri R. Chockalingam, Under 

Secretary, Laboratory Administration Division, Council of Scientific & 

Industrial Research do hereby solemnly affirm and state as follows:- 

That Council of Scientific & Industrial Research (CSIR), New Delhi 

through Secretary has been impleaded herein as respondent No.2. 

However, it is mentioned that there is no post of Secretary, CSIR. Thus, 

the present OA is liable to be dismissed on the ground of mis-joinder of 

proper parties. 

That I have gone through the OA and have understood the 

contents thereof. Being the Under Secretary, Laboratory Administration 

Section, CSIR Hqrs, I am acquainted with the facts and circumstances of 

the case on the basis of the records maintained/available in this office. 

That I do not admit any of the averments except which are 

specifically admitted hereinafter and the same are deemed as denied. 

That the Applicant has impleaded Secretary, Ministry of Science 

and Technology, Government of India as Respondent No.1, which is not 

a proper and necessary party. Since no relief is admissible against 

Respondent No.1, so he may be deleted from the array of parties. 
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That Council of Scientific and Indu4rial Researh0 Sl'R) is a 

society registered under the Societies RegiLtration 	 It 
Uwahatj 

has set up a chain of 37 National Laboratories/Institutes in various 	- 

of the country including North East Institute of Science and Technology 

(Formerly Regional Research Laboratory), Jorhat (Respondent No.-3 of 

this case). Governing Body is the Rule making body in CSIR. CSIR has 

its own bye-laws, rules and regulations as approved/adopted by CSIR. As 

per the Rules, the Prime Minister of India is the ex-officio President of the 

Society and the Minister In-charge of Science and Technology is the ex-

officio Vice-President of the Society. The Director General, CSIR is the 

ex-officio Secretary, Department of Scientific and Industrial Research, 

Government of India. In accordance with Bye-Law 11, CSIR has framed 

Promdtion & Assessment Scheme for its Scientific & Technical (S&T) 

staff with the approval of GB, CSIR. Relevant Rules (Revised Merit And 

Normal Assessment Scheme, hereinafter referred as R-MANAS) 

regarding Assessment Promotion of Technical and Support Staff 

including two year earlier assessment promotion are annexed as 

Ahnexure-1. 

As per Para 2.2.3 of the R- MANAS, the residency period of 

normal assessment for promotion to the next higher grade in Group III is 

5 years and as per Para 2.3.4 of R-MANAS and CSIR letter No.17/66/94-

/ PPS dated 28.01.1997 (Annexed as Annexure-2), the provision of 2-year 

earlier assessment is admissible once in the same group on acquiring 

entry level qualification of next higher group and will not be adjusted 

against the chances available for normal assessment under Revised 

MANAS. This modification came into force for assessments falling due in 

theassessment years 1996-97 onwards. Further, if an assessee is not 

recommended for promotion he/she will be considered for assessment 

after completion of normal residency period prescribed for normal 

assessment as per the Revised MANAS (Para2.2.) for the relevant 

group and the chance of 2 years earlier assessment will not be adjusted 
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against the chances available for n 	assessment under revised 

MANAS. 	 uwahati B nc 

That the applicant was found suitable and selected for " 

appointment to the post of Group 111(1) with effect from 28.11.1986. 

Thereafter he was promoted to Group 111(2) with effect from 28.11.1991, 

then to Group 111(3) with effect from 28.11.1996. 

That as per the said scheme the applicant's next due date of 

assessment to Group 111(4) is 28.11.2001. However, as he acquired 

higher qualification of next higher group i.e. Associateship Diploma of 

Institution of Chemist, he became eligible for 2 years earlier assessment, 

which falls during the assessment year 1999-2000 and due from 

28.11.1999. Accordingly, he was called for assessment. He appeared 

before the Assessment Committee on 01.01.2003, but, his name was not 

recommended by the Committee for Assessment promotion. 

In terms of the provisions of Revised MANAS, the applicant is 

eligible for consideration for promotion to the next higher grade after 

completion of the residency period of 5 years i.e. effective on 28.11.2001 

and his normal assessment year is 2001-2002. However, by mistake the 

applicant's name was shown at SI. No.5 with incorrect due date of 

assessment i.e. 28.11.2000 under the assessment year 2000-2001. 

It is pertinent to state that the applicant was called for assessment 

and he appeared before the Assessment Committee meeting held on 

13.09.2003. On the recommendation of the Committee the applicant was 

promoted to Group 111(4) vide order dated 30.12.2003 with effect from 

28.11.2000 instead of 28.11.2001. 

That the respondent No.3 after coming to the notice of the mistake 

in calculation of normal assessment year, issued show-cause notice 

dated 12.05.2004. The applicant replied to the said notice on 19.05.2004. 
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That thereafter the respondent No.3 after cdnsidethereply 

dated 19.05.2004 of the applicant held that holding of further 

assessment/procedure may delay the matter and since the assessment of 

that year (2001-2002) was already over, the promotion of the applicant 

was not withdrawn but the promotion was made effective from 

28.11.2001, by correcting the due date of normal assessment. 

Reply to the facts of the case:- 

13.1 That with regard to the statements made in paragraph 4.1 of the 

application, the humble answering respondent has nothing to comment 

on it. 

13.2 That with regard to the statements made in paragraph 4.2 & 4.3 of 

the application, the humble answering respondent has no comment on it 

as they being matter of records of the case. 

13.3 That with regard to the statements made in paragraph 4.4 of the 

application, the humble respondent begs to state that as per the R-

MANAS, the normal assessment period for promotion from one grade to 

the next higher grade in the same group is 5 years. However, if the 

candidate acquires higher qualification after joining the service then as 

per para 2.3.4 of Revised MANAS he is eligible for 2 years earlier 

assessment. Hence, the applicant's due date of assessment to Group 

111(4) is 28.11.2001, under the normal circumstances. But as the applicant 

acquired higher qualification of the next higher group, he became eligible 

for 2 years earlier assessment w.e.f. 28.11.1999. 

13.4 That with regard to the statements made in paragraph 4.5 of the 

application, the humble answering respondent begs to state that the 

applicant was eligible for consideration for 2 years earlier assessment on 
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earlier assessment than the normal period of assessment which falls 

during the assessment year 1999-2000. 

13.5 That with regard to the statements made in paragraph 4.6 of the 

application, the humble answering respondent begs to state that the 

applicant appeared before the Assessment Committee on 01.01.2003, 

but he was not recommended for being promoted to the next higher grade 

in Group-Ill. 

13.6 That with regard to the statements made in paragraph 4.7 of the 

application, the humble answering respondent begs to state that the 

normal assessment period for the promotion of the applicant to the next 

higher grade is 5 years, but he was considered for 2 years earlier 

assessment on acquiring higher qualification of next higher group. He 

was called to appear before the assessment Committee, but was not 

recommended for assessment promotion. The due date of normal 

assessment of the applicantfalls on 28.11.2001, but wrongly the due date 

of normal assessment of the applicant is shown as 28.11.2000 instead of 

28.11.2001. However, subsequently that was corrected vide order dated 

25.06.2004 by affording him the opportunity to reply. 

13.7 That with regard to the statements made in paragraph 4.8 of the 

application, the humble answering respondent begs to state that the 

applicant's normal assessment period in fact is 2001-2002. Although the 

applicant was in fact not eligible as not having the requisite normal 

assessment/residency period, he was called for assessment by wrongly 

placing him at serial No.5 under the assessment year 2000-2001 instead 

of 2001-2002. However, subsequently as and when the mistake was 

detected, immediately the respondent No.-3 corrected the same and his 

due date of promotion was shown w.e.f. 28.11.2001, i.e.,, on completion of 

normal 5 year of residency period as mentioned above, by affording him 

the opportunity to reply. 
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13.8 That with regard to the statements made in paragraph 4.9 and 

4.10 of the application, the humble answering respondent has no 

comment on it, as they are matter of record of the case. 

13.9 That with regard to the statements made in paragraph 4.11 & 4.12 

of the application, the humble answering respondent begs to state that in 

view of the recommendation of the Assessment Committee which met on 

13.09.2003, the applicant's promotion to the next higher grade was 

approved w.e.f. 28.11.2000 vide order dated 30.12.2003. 

In this connection, it is stated that the said promotion of the 

applicant was the consequential order of the recommendation of the 

Assessment Committee, which met on 13.09.2003. The applicant 

although appeared before the Assessment Committee for the assessment 

year 2000-2001, in fact, was not eligible to appear before the Assessment 

Committee as having not completed the residency period of 5 years 

prescribed for normal assessment in the revised MANAS. Inadvertently, 

the applicant was assessed by taking his due date of assessment as 

28.11.2000, instead of 28.11.2001 i.e. 4 years period instead of 5 years. 

However, subsequently that was corrected by giving him promotion to the 

next higher grade w.e.f. 28.11.2001 by affording him an opportunity to 

reply to. 

13.10 That with regard to the statements made in paragraph 4.13 of the 

application, the humble answering respondent begs to state that the said 

show-cause notice dated 12.05.2004 was issued to the applicant by the 

respondent No.-3 in connection with the applicant's inadvertent normal 

assessment promotion w.e.f. 28.11.2000 to the next higher grade. As per 

Para 2.2.3 of R-MANAS for promotion to the next higher grade, the 

residency period prescribed for normal assessment is 5 years. However, 

the due date of Assessment was inadvertently mentioned as w.e.f. 

28.11.2000 instead of 28.11.2001, although the applicant was not even 
- 
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assessment year 2000-2001. Accordingly, he was given opportunity t6 ! 

reply on the wrong residency, instead of normal 5 years of residency 

period. 

The respondent No.-3, however, to rectify his due date of 

promotion as the assessment year 2001-2002 was already over, has 

given the promotion to the applicant to the next higher grade w.e.f. 

- 28.11.2001 vide order dated 25.06.2004. 

13.11 That with regard to the statements made in paragraph 4.14 of the 

application, the humble answering respondent begs to state that the 

Assessment Committee assess the suitability of the candidates for higher 

grade. The Assessment Committee is not concerned with the 

administrative matters like due date of assessment etc. Therefore, the 

applicant cannot take undue advantage of the inadvertent error about the 

wrong due date of the assessment i.e. 28.11.2000, mentioned in the 

Office Memorandum, instead of 28.11.2001 on completion of normal 5 

years residency period. 

Therefore, the normal assessment date was corrected after 

issuing him a show cause notice and the promotion of the applicant to the 

next higher grade, i.e., Group 111(4) was not withdrawn, though made 

effective w.e.f. 28.11.2001 on completion of normal 5 years residency 

period. 

13.12 That with regard to the statements made in paragraph 4.15 of the 

application, the humble answering respondent begs to state that the 

applicant's due date of normal assessment has been corrected as 

28.11.2001 on due consideration of his representation read withthe facts 

and circumstances of the case. 
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13.13 That with regard to the statements made in p 
	Bench 

application, the humble answering respondent begsosaeahe 

applicant's pay fixation has been made later with effect from 28.11.2001 

vide Office Memorandum dated 07.09.2004 mentioned in the paragraph. 

He has not made any appeal against the pay fixation or the correction of 

due date of normal assessment to the Director General of CSIR at that 

time. 

13.14 That with regard to the statements made in paragraph 4.17, 4.18 

& 4.19 of the application, the humble answering respondent has no 

comments on it, as being matter of fact. 

13.15 That with regard to the statements made in paragraph 4.20 of the 

application, the humble answering respondent begs to state that the 

applicant was called to submit the work report for the assessment year 

under the provision of clause 2.3.4 of R-MANAS (for acquiring higher 

qualification). The clause of R-MANAS says that 'those employees who 

have acquired entry level qualifications of the next group (higher 

qualification) may be assessed to the next higher grade in the same 

group two years earlier than the normal prescribed period of assessment, 

provided they attained the prescribed threshold". 

Further the applicant's statement regarding threshold of 90% for 2 

year early Assessment is not correct. The applicant has only been given 

benefit for considering for 2 year earlier assessment as per Para 2.3.4 of 

R-MANAS on acquiring higher qualification of next higher group for which 

the threshold marks are 70% as per Para 2.2.3 of R-MANAS. He was 

-4 
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further in subsequent paragraph stated that in Merit Assessment he 

obtained very good grade. However,, as per clause 5.2.3 of R-MANAS, 

for "very good", the rating mark is 75%. As such, whatever may be the 

interpretation made by the applicant in this paragraph the same have no 

relevance to his case for relief as prayed for. 

13.16 That with regard to the statements made in paragraph 4.21'of the 

application, the applicant was called for two years earlier assessment due 

on 2811.1999, (for acquiring higher qualification) which falls under the 

assessment year 1999-2000. However, he was not recommended by the 

Assessment Committee and accordingly, he was intimated vide' letter-

dated 06.01 .2003. 

13.17 That with regard to the statements made in paragraph 4.22 of the 

application, the humble answering respondent begs to state that as stated 

above, the applicant appeared before the Assessment Committee 

meeting, which was held on 1 s'  & 2nd January 2003, but the Committee 

did not recommend the applicant for promotion to the next higher grade 

and was accordingly informed vide O.M. dated 06.01 .2003. 

That with regard to Para 4.2.3 of the applicant, it is stated that 

inadvertently he was called to appear before the Assessment Committee 

for the assessment year 2000-2001 held on 30.09.2003 and was 

recommended by the. Assessment Committee for the next higher grade 

and promoted vide O.M. dated 30.12.2003, whereas as per rule, he 

should have been called to appear before Assessment Committee for the 

year 2001-2002, on completion of normal 5 years residency period. 

It is to be stated here that the applicant did not challenge his non 

selection/non-recommendation by the Assessment Committee made on 
c2 
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Hence, at this 

stage the applicant is estopped from making grievance for non-inclusion 

of his name in the earlier select list prepared by the Assessment 

Committee, which met on 01.01.2003, which is a separate cause of action 

and if he had any grievance against that he should have approached 

before this Hon'ble Tribunal at appropriate time by filing separate 

application. 

13.18 That with regard to the statement made in paragraph 4.24 of the 

application, the humble answering respondent begs to state that the 

applicant was called for two year earlier assessment With due date 

28.11.1999 based on his acquiring the higher qualification of next higher 

group. But he was not recommended by the Assessment Committee. 

Under R-MANAS scheme, there is no provision for assessment of a 

candidate for 2 years earlier assessment benefit for the second time. 

Further, as stated earlier, the provisions for Merit Assessment has been 

kept in abeyance w.e.f. 1.4.1992 under R-MANAS vide CSIR letter No. 

17/66/94-PPS dated 28.1.1997, and as such the applicant was never 

considered for Merit Assessment. The applicant, in fact, was called for 

Assessment Committee meeting held on 13.09.2003 for normal 

assessment, where the residency period of Group Ill post for promotion to 

the next higher grade is five years as provided in clause 2.2.3 of the 

scheme and his normal assessment was due on 28.11.2001, i.e., for the 

period of 28.11.1996 to 28.11.2001 (5 years). The applicant was 

promoted under the normal assessment scheme in the year 2003. 

However, his due date of promotion has been inadvertently shown as 

28.11.2000 for the assessment year 2000-2001 instead of 28.11.2001 for 

the assessment year 2001-2002. 

Further, it is stated that as the applicant was assessed for the 

' 	 assessment year 2000-2001 inadvertently in four years rnstead of five 

years, i.e., one year earlier than the completion of 5 years residency 
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period prescribed for the normal assessment as per the 

promoted vide order dated 30.12.2003 by showing the effective date of 

promotion with effect from 28.11.2000. The residency period of normal 

assessment is five years, but the applicant's normal assessment was 

made in four years inadvertently. However, when it came to the notice of 

the respondents, the same was corrected/rectified by affording 

opportunity to the applicant to reply, vide O.M. dated 25.06.2004 by giving 

promotion to the applicant from Grocip 111(3) to Group 111(4) with effect 

from 28.11.2001, i.e., his normal due date of promotion. It is not correct 

that the applicant's promotion order dated 30.12.2003 is cancelled. But, it 

is rectified by giving him promotion to the next higher grade with effect 

from his due date of promotion, i.e., 28.11.2001 as per the Scheme. 

13.19 That with regard to the statement made in paragraph 4.25 to 4.27 

of the application, the humble answering respondent begs to state that 

the applicant does not have the legal right of promotion with effect from 

28.11.2000 simply because the same has been published in the monthly 

bulletin of the Institute. The promotion order w.e.f. 28.11.2000 instead of 

28.11.2001 was not in accordance with rules. Hence, the due date of 

assessment promotion was corrected by the Respondent No.-3 by 

affording opportunity to the applicant. The applicant has no right to take 

undue advantage of the error about the due date of his assessment. 

Further, it is stated that even if in some cases, promotion had 

been given contrary to the rules and consequently such employees have 

been, allowed to enjoy the fruits of improper promotion, an employee 

cannot base his claim and claim parity with such cases for promotion 

contrary to rules. 

Further, it is also stated that the order of promotion dated 

30.12.2003 has not been withdrawn or cancelled, but merely the error 
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with regard to due date of his promotion has eenr-ectIfi 

dated 25.06.2004, by giving effect of promotion with effect from his actual 

due date of promotion, i.e., 28.11.2001 in accordance with rules. 

" 

13.20 That the answering respondent begs to state that the applicant 

has not exhausted the alternative remedy before approaching this 

Hon'ble Tribunal. He has not made appeal before the appropriate 

appellate authority, the DG, CSIR, (i.e. Respondent No.-2) against the 

impugned O.M. dated 18.04.2007. 

13.21 That this application has no merit at all and is liable to be 

dismissed. 

On behalf of Respondent No.2 

O 	MANAVAZHAGAN 
mv ftmIUnder sscmSy 

ftflffi qu 
Councfl of Scentiflc & Industilal Research 

vri Thfl-110001/New Delhi-110001 

-: 	 i. 
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I, C. Manavazhagan son of Late Shri R. Chockalingam, aged 51 years 

holding the post of Under Secretary, Laboratory Administration Division, 

Council of Scientific & Industrial Research do hereby solemnly affirm and 

state as follows:- 

That I am the Under Secretary, Laboratory Administration Division 

of the Council of Scientific & Industrial Research, Rafi Marg, New Delhi-I 

and have been authorized to file, written statement on behalf of the 

Respondent No.2 and that the statements made in paragraphs 1 to 13 

are true and correct based on the records of the case and on legal advice 

and that I have not suppressed any material facts. 

AND I sign this verification on 2fld  day of December, 

2008 at my place at New Delhi. 

Signature 

D lvgii/C. MANAVAZHAGAN 
xm l/Under secretary 

EB1N) T1 	1T5 	S1T qt 
Council of Scientific & IndusttaI Research 
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PREFACE - 

In order to provide a better "Flexible Complementing System" 
for the benefit of Scientific, Technical and Support staff, viz, staff 
members in Group I, II, III, IV & V Grades, the Merit andNormal 
Assessment Scheme (MANAS) was revised and was made effective 
from 1-4-1992 among all the CSIR Labs./Instts. The Revised MANAS 
was a culmination of earlier schemes such as NR&AS, MANAS, etc. 
Over a number of years, the Revised MANAS has become more and 
more established and standardized through a number of clarifications 
and amendments issued from time to time. 

/ 

  

The present document portrays the inodus operandi of 
assessments in respect of staff members in Group I, II, III & V(A) 
grades. In order to introduce a rationale into the recruitment and 
assessment processes in respect of Scientists who are engaged in R&D 
efforts, separate rules entitled "CSIR Scientist Recruitment & 
Assessment Rules, 2001" were introduced and segregated from the 
present effort. While the basic tenets remain more or less the same, the 
implementation part has undergone some change and made simpler. 

This compilation is expected to cater to the needs of CSIR 
Labs./Instts. without referring to the various circulars issued so far on 
the subject. In order to make it handy, the Annexures which were 
provided with Revised MANAS are not being reproduced here. 

I hope this document would be an useful tool in the hands of 
administrative authorities all over. 

(Sudhir Kumar) 
Dated: 	 Jt. Secretary (Admn.) 
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Annexures 0. GENERAL INSTRUCTIONS 

1. 	List of recognised equivalent qualifications 
0.1 ... 	25 The Revised MANAS will come into operation with effect from 

1.4.1992, i.e. for the assessment year 1992-93 and onwards. 
Ti. 	Proforma for Peer Evaluation/Review Report ... 	28 	0.2 The employees governed by erstwhile Bye-Law 71 (b) were 

given an option to switch over to MANAS w.e.f. 1.4.1988. The 
Model Letter for obtaining Peer Evaluation! ... 	28 option was to be exercised by 12.1.1991. Those who were 
Review Report. eligible to opt for MANAS but did not exercise the option, be 

CY given a fresh opportunity to exercise the option by 31.10.1994 to 
Proformae for APAR . . .28-29 move to MANAS, from the date of revised MANAS becomes 

effective i.e. from 1.4.1992. Placement of such persons in Group 
Guidelines for Induction of Drivers into 30 II/1II/IV will be allowed only if they had acquired respective 
technical scheme. entry 	level 	qualifications 	for 	the 	Group 	up 	to 	31.12.1981. 

However, condition of l 	class will not be insisted upon in these 
Procedure for faster tack promotion ... 	31 case. 

vii. ... 	34 	0.3 Assessments will be regulated as follows: 
3ft45Tti1  

CrntrI Adminlsmve Tribunal 
Prior to 1.4.1988: 	As per the provisions of NR&AS 
Between 1.4.1988 
And 31.3.1992: 	As per provisions of MANAS 
w.e.f. 1.4.1992 	As per provisions of Revised MANAS 

0.4 Assessment to a higher grade does not necessarily imply higher 
Tt'TTt 

3uwahati Bench 
perks, such as Office space, telephone, stenographic assistance, 
furniture, etc. which will continue to depend upon functional needs 

• subject to relevant instructions issued from time to time. 

0.5 Assessment is distinct from promotion under the DPC system and 
does not necessarily result in change of work pattern or higher 
supervisory status or power, though it does lead to an expectation of 
higher level of scientific and/or technical performance. 

0.6 Service rendered in 	the following situations, 	if any, 	will be 
computed for determining the eligibility for Normal Assessment:- 

0.6.1 Service rendered in a Sponsored Project/Scheme. 

0.6.2 Periods of leave including Extraordinary Leave (EOL) to the 
extent it counts for earning increments; and the period spent on 
deputarionlforeign service. 



The period spent on official deputation for 'which full salary has 
been paid and treated as duty will also be considered for Merit 
Assessment, 

.6.3 EOL granted for a full-time assignment within or Outside the 
country. 

.o.4 Service rendeed in the Work-charged establishment followed by 
regular employment and allowed to be counted for pensionary 
benefits. 

o.6.5 Ad-hoc/Supernumerary service provided under rules followed by 
regular appointment without break. 

(w.6 Service rendered as a Fellow/Pool Officer under Quick Hire 
Scheme or Scientists' Pool Scheme will count for assessments 
after the individual is appointed as a Scientist against an 
advertised post and joins the Laboratory/Institute without break, 
only under the conditions stated below: 

a) If a person is appointed in higher grade, then Scientists' 
Pool/Quick Hire System service shall not be counted. 

h) In case of appointment in the same/lower grade, service 
rendered under Scientists' Pool/Quick Hire System shall be 
counted for assessments subject to a maximum of one year. 

This benefit will be available for prospective assessments. 

For fo  assignmentldeputation, study leave, EOL which has 
in break of service where no ACRs/APARs are 

of percentage of marks as obtained for 
elviev an Peer Review, combined for Gr.IV and interview 

(including Trde Test) for others group will be counted for 
Normal Assesment only. If the ACRs/APARs for the said 
pec'd are avkilable,  then the rating given . by the outside 
organtion. wI1 be converted into 7-Point Scale. For this 
pMat least lhree ACRs/APARs written in CSIR Labs./HQs. 

Period spent on prestigious Fellowships such as (a) Raman 
Research; (b) DAAD; (c) Overseas Associateship of DBT; (d) 
Boyscast; (e) CEC Post-doctoral; (f) Indo-US; (g) Fulbright; and 
(h) Humboldt, will be considered for Merit Assessment provided 
ACRs/APARs for at least two years written in the Lab./Instt./ 
CSIR-HQs. are available. - 

The Merit Assessment has been kept in abeyance w.é.f. 1.4.92 
under revised MANAS. 

0.6.9 Period spent on Sabbatical Leave will count for NiJ 
Assessment univ. 

	

0.7 	Employees who take voluntary retirement or superannuate or die 
in service will he considered for assessment from due dates of 
their eligibility if it falls on an earlier date. For deceased 
employees, there will be no component of interview, and marks 
will be awarded pro-rata on the basis of the marks awarded for 
ACRs/APARs plus Peer Review, as the case may be. 

	

0.8 	It shall primarily he the responsibility of the Controller of 
Adrninistratjon/Admirjstrati'e Officer in the Lab./Jnstt. and the 
concerned Under Secretary/Deputy Secretary at CSIR 
Headquarters to ensure that the guidelines of the scheme are 
correctly followed. 

	

0.9 	No advance increments will be admissible either on normal or 
merit assessment. Pay will be fixed as per normal rules. The 
provision of "Split Option" under FR 22 (1) (a) (i) is applicable 
to S&T and Support Staff. 

2 1 	 1 	 3 
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1.2.2 A Non-Technical departmental employee can be considered for 

induction in Gr. II subject to-the following conditions: 

GROUPS WITH 	tIFICATIONS FOR 
ASSESSMENT 

Groups: The entire Scientific and Technical staff (including 
Engineering and Architectural staff) are divided in five Groups, 
namely. Groups I & II (Support Staff), Group HI (Technical), 
Group IV (R&D-Scientific) and Group V (Engineering! 
Architectural). Each Group has a number of grades. The Groups 
are described in Roman numerals and the Grades within the 
Groups are described in Arabic numerals. For example, I (2) 
refers to the second grade in Group I and IV(5) refers to fifth 
grade in Group-1V. The assessments under MANAS are based 
on the Grade held in a particular Group and do not depend on 
seniority and designation. 

A Non-Technical departmental staff member acquiring skill and 
found fit, through a suitable trade test for entry into Group 1 may 
be considered for induction provided vacancy exists at the lowest 
grade. The Trade Test be conducted by a Committee comprising 
of the following: 

A Member from outside the CSIR system; 
A Member from a sister Lab. covering relevant area; 

riber from within the Laboratory 

h.phaizes the need for imparting in-house training to staff 
members. 1i found fit, they shall be placed in that particular 
grd in Grolp 1 which is closest to their present salary grades. 
Sh inductin should be justified and approved by the 
Management council (MC) of the Laboratory. In such cases the 

iseivice\ rendered by the staff members in the Non- 
algory will be taken into consideration for 

eo'mputing the period of service towards eligibility for 
assessment to the next higher grade. However, the effective date 
of assessment of such staff will be from the date of induction or 
the date of completion of minimum length of service required for 
eligibility for assessment on or after 1.2.1981, whichever is 
later. - 

4  

Induction may be done before the employee attains the age 
of 50 years; 
Induction should be made against an available vacancy in 
Gr.IT by an appropriate Committee comprising three 
experts-one each from outside CSIR system, a sister 
laboratory and from within the laboratory; 
induction in all the grades in Gr.II should be need-based. 
And in the area in which the vacancy is required to be 
filled. Employees with technical qualifications which were 
laid down for direct recruitment in Gr.II be given 
preference. Those who are not possessing technical 
qualifications have to be scrutinized thoroughly by the 
Committee; 

The employee should have undergone atleast six months 
structured in-house training or training imparted by outside 
professional agencies and should qualify a Trade Test 
conducted by a duly constituted Committee as mentioned at 
(b) above; 

The period of service for assessment to a higher grade will 
count from the date of induction but an employee will get 
the benefit of computing two years or the actual number of 
years of service rendered in the grade immediately before 
induction, whichever is less, towards the residency period 
only for the first chance of assessment in Gr.II; 

f, 	Inductees will be placed in the equivalent/segmented grade; 
If grade does not exist, then in the nearest hi gher grade; 

The induction of non-technical employees in Group-Il 
could be considered with the approval of MC. 

Explanation: If a Non-Technical employee in the grade of 
Rs.1200-2040 is inducted iiithe Technical cadre, then his 
pay will be fixed in the grade of Rs.1350-2200, therebeing 
no equivalent grade in Gr.II. Likewise, if a Non-Technical 
employee in the grade of Rs.1400-2600 is inducted into 
technical cadre, thenhis pay will be fixed in the grade of 
Rs.1640-2900, there being no equivalent grade in Gr.II. 



C\ 
MERiT AND NORMAL ASSESSMENT 12.1 Group-I 

C.00) 
\ 

The Assessment Scheme envisages Normal and/or Merit 
promotion on the basis of prescribed thresholds. Merit 
Assessment shall be restricted to really outstanding Scientists 
without dilution of quality; and the criterion of 'Research & 
Development" work will be the guiding. factor. Eligibility criteria 
should ensure that only the very meritorious Scientists qualify 
for Merit promotion. 

2.1.1 The Revised Scheme (MANAS) supersedes the existing 
centrally operated "Merit Promotion/Advance lucre ments 
Scheme" which will he applicable to optees of Bye-Law 71(b) 
only. - 

2.1.2 The Merit assessment Scheme is applicable to Group IV (1) to 
Group IV (4). This scheme also applies to Group-IT1(3) upto 
111(6), provided the incumbents possess entry level qualifications 
of Group IV and are engaged in R&D activities. However, the 
condition of 1st Class will,not apply in Group III. 

2.1.3 . Only thQ'.se Scientists in the aforementioned Groups who in their 
ACRs/APARs secure at least 225 marks in three years and 300 
marks in four years, as the case may be, will be eligible for 
consideration under the scheme. For assessment under the 
aforementioned merit scheme, thresholds will be as prescribed in 
paras 2.2.3 and 2.2.4. 

c. provisions of Merit assessment will be applicable 
992, i.e. for Assessment Year 1992-93 and onwards. 

Assessment Scheme has been kept in abeyance vide 
r No.17/66/94-PPS dated 29.9.94 from 1.4.1992 

Eligibility and Thresholds: The eligibility and thresholds for 
Norrñal Assessment shall be as follows: 

Group & Scale of pay Eligibility for assessment Threshold i.e. Minimum 
Grades (yrs.) Marks 

(No. of 'ears requircd to Normal Merit 
he completed in the assessment assessment 
CX!Stifl2 Grade)  _____________  

1(1) 1 Rs.2550-3200 7,8. 	9. 	11 	and 	after 60 NA 
remajnintt for one year to 
the maximum of the 	ado 

1(2) - Rs.2650-4000 -do- 670-1 NA 
1(3) Rs.3050-4590 -do- 70 1 	NA 	- 
1(4) Rs.4500-7000 . NA 

2.2.2 Group-Il 
11(1) Rs.3050-4590 7. 	8, 	9, 	11 	and 	after 	60 	NA 

remainine for one year at 
the maximum of the 2rade ___________ 

11(2) Rs.4500-7000 -do- 	 70 	NA 
11(3) 1 Rs.5500-9000 -do- 	 75 	NA 
11(4) j Rs.6500-10500   NA 

*The  pre-revised scales of Gr.I1(2) (Rs.1350-2200)/1I(3) (Rs.1400-
2300) have been merged to the revised scale of Rs.4500-7000 w.e.f. 
1.1.96 and such cases are to be regulated as per CSIR letter 
No.17/66/94-PPS dated 2.8.2000. 

2.2.3 Group-ifi 

Group & 

Grades 

Sc;de of pay Eligibility for 	- 
.Assessment (yrs.) 

. (No. or  years required 
to be completed in the
existing Grade) 

Threshold i.e. Minimum 
Marks 

Normal 
I 	Assess- 

tnent  

Merit 
Assessment 

- 

5 vrs. 4 vrs. 3 yrs. 

111(l) Rs.4500-7000 5,6.7.9 and alter 
remaining for one "ear 
at the maximum of the 
grade  

60 NA NA 

111(2) 1 Rs.5500-9000 -do- 60 NA NA 
JUM  Rs.6500-10500 -d 1  70 80 90 
111(4) Rs,8000-13500 -do- 75 85 90 
111(5) Rs.10000-15200 -'Jo- 75 1 	85 90 
111(6) Rs.12000-16500 .5.6.8 t'.r'dat'he 

maximum of the grade  
75 	. . 85 90 

111(7) Rs. 14300-18300  

I,J 



\0c)  
The pay will be fi 	as per rules, i.e. at the same stage and 
if there is no such stage then at the next higher stage 
without giving the benefit of fixation under FR 22 (1) 
(a) (i) 

in the case of Drivers the residency period for their 
assessment will count from the date of their induction in 
technical stream. Guidelines for induction of the drivers are 
given at Annexure-V 

Induction has been kept in abeyance vide CSIR letter 
No.17/66/25/94-PPS dated 19.9.2001 

1.2 QUALIFICATIONS PRESCRIBED FOR DIRECT 
RECRUITMENT - 

NOT PRINTED 

1.2.1 Cases of employees relating to period before MANAS came into 
operation (i.e. prior to 1.4. 1988), will continue to be regulated as 
per earlier schemes and circulars issued thereon as already 
mentioned in para 0.3. 

1 .2.2 For assessment promotion within the same group, the restriction 
of mhñmum qualifications and experience will not apply for the 
existing employees. 

The employees in Group-Ill & V(A) who did not possess 
qualification of the lowest grade of these groups as on 1.2.81 

le for consideration for assessment upto Grade 
(2) (Rs.1640-2900) only. However if condition 

of qualificatio i has been relaxed as an exceptional case by the 
DG, CSIR y .virtue of acquirigexperience, specialized skill 

DECe.1IOLessne t of these persons can be considered upto Grade 
111(4) in thd, s ale of Rs.2200-4000 as clarified vide CSIR letter 

T66Y/94PS dated 19.6.95. 
'6 uwahati Bench 

—1.4 -Euivtenm f Qualifications 

1.4.1 New cases of equivalent of qualifications, if required, will be 
- ••decided on the recomrnendationsofaGroupset up by the DO,----

-CSIR. 

On 
1.4.2 
	

Wiile deciding the equivalence of qualifications, it is to he 
ensured that only those degrees/diplomas/certificates which are 
relevant to the areas pf work to be performed and are 
recognized by appropriate government agencies or have been 
obtained from Govt. recdgnized educational Institutes are taken 
into consideration. The qualifications which have been 
recognized at the national level by the competent relevant 
bodies of the Govt. of 4ndia, i.e. UGC and AICTE and are 
relevant to S&T activi.ies- being canied out by the CSIR 
Labs./Instts. only shoilcl be recognized for recruitment and 
assessment purposes in CSIR. The equivalence of qualification 
available/decided from time to time will be up-dated 
periodically. - 

1.4.3 A list of qualifications treated eqUivalent to those required for 
induction/fresh recruitment in various Groups is annexed as 
Annexure I to this Scheme. 

1.5 Pending cases of equivalence of qualifications: There may be 
pending cases of those who were in CSIR service as on 
31.12.1981 for equivalence of qualifications with those 
prescribed in the New Recruitment & Assessment Scheme 
(NR&AS). The Labs./Instts. should refer such cases to CSIR 
HQs. for decision. 

6 - 	 7 



0 
becomes due after 1,1.1996.  In all other cases eligibility for last 
chance will be determined with reference to revised pay scales 
only. 

2.2.5.1 Staff in Grade V(A) (5) possessing qualifications of B.E.IB.E. 
(Arch.) or equivalent will be eligible for consideration for 
assessment promotion to the revised grade of Rs.12000-16500 
on remaining for one year at the maximum of the grade V(A) 
(5) as a one time event. Such positions on vacation, will revert 
to the lowest grade in Group V(A) 

2.2.6 Group V(B) 

A non-functional selection grade in the revised scale of 
Rs.14300-18300 will be applicable for giving encouragement to 
the specially meritorious persons in the scale of Rs.12000-
16500 provided they have spent at least one year at the 
maximum of the scale of Rs.12000-16500. When promoted, 
they shall carry the post with them. The post will revert to the 
grade of Rs.12000-16500 on vacation. 

2.3 	Special Provisions:- 

2. 3 .1 	Not printed in original document itself. 

2.32 For second and subsequent chances of Normal assessment, up 
to 5 (five) marks will be awarded for each year of experience in 
the interview markS, to reach the minimum prescribed 
threshold, provided the APAR for that year is 'Satisfactory'. 
Marks will be given on this account only for a maximum period 
of 3 (three) years. 

2.3.3 No Bonus marks as envisaged in para 6.2.2 of the old MANAS 
/V2.3.4 will be awarded. 

 Those employees who were in' Ejon as on 31.12.1981 (cut 
off date removed vide letter No.17/66/94-PPS dated 24.5.1996), 
and have acquired entry level qualifications of the next Group 
may be assesed, the next higher Grade in the same Group, 
two years earlier, than the normal prescribed period of 

esmemt, provi e TtrltY attain the tirescribed threshold. If an  

11 

\.. Staff in Grade 111(6), who possess the entry level qualification 
of Group IV, will only be eligible for assessment to Grade 
111(7). The condition of first class vill, however, not be insisted 
upon in these cases. 

Group-IV - Not printed. 

As provisions for normal assessments from Grade IV(5) to 
IV(6) and from Grade IV(6) to 1V(7) were introduced w.e.f. 
1.4.1990, the assesses in Grade IV(5) and IV(6) respectively, 
who complete 5 years or more as on 31.3.90 shall be eligible 
for assessment w.e.f. 1.4.90. Their due dates of assessment for 
the second chance as per table given at para 2.2.4 would be 
1.4.91 and so on for subsequent chances. For the assessees who 
complete 5 years after 31 March, 1990 (i.e. on or after l 
April, 1990) the due dates of their assessment for the first 
chance would be on completion of 5 years period in the 
respective grades. 

Group & 
Grades 

Scale of pay 

/ 

Eligibility for assessment (yrs.) 
(No. of years required to be 
completed in the existing 
Grade) 

Threshold i.e. 
Minimum 

Marks 
Nc,rmal 

Assessment 
Syrs. 

\'(A)(l) Rs.4500-7000 5,6,7,9 and after remaining for 
one year at the maximuri of the 
grade  

60 

\'(A)(2) Rs.5500-9000 -do- 60 
V(A)( Rs4500-10500 -do- 70 

0- 13500 -do- j 	75 
00-1 5200  

upon implementation of the recommendations of 
.1 Pay Commission (V CPC), the concept of "after 
)T one year at the maximum of the grade" in the pre- 

shall be determined and admissible only to those 
vho have availed all the other chances of assessment 
tnder the revised MANAS before 1.1.96 except the 
on reaching the maximum of the grade, which 

10 
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2.4 	Relaxation in thresholds for SC/ST category: Relaxation of 

10% (10 marks for assessment falling due in assessment year 
1996-97 onwards) marks in prescribed thresholds will apply 
only for Normal Assessments, e.g. if the threshold is 70 marks 
for Normal Assessment, for SC/ST, it will be 60 marks. This 
provision was not applicable for assessment falling due from 
8.5.1998 to 2.10.2000. 

2.4.1 	Wherever relaxation is provided it will be ensured that the 
cumulative effect of this relaxation will not have the effect of 
bringing the threshold below the "Satisfactory" level as 
described in the 7-point scale in para 5.2.3. 

2.5 	Re-Classification of Posts: The re-classification of posts, on 
the recommendations of the respective Research Councils of 
the Labs./Instts. will require prior approval of the DG, CSIR. 

2.6 	Time Schedule for Assessment: The assessment period will be 
the financial year and assessments will be done once in a year. 
Only eligible employees up to 31st March of the year will be 
considered for assessment. As far as possible assessments 
should be completed by 30th September of the year. 

6 
assessee is not recommended for promotion during first time, 
this will be treated as the first chance due on completion of five 
years and he/she will get his/her chance(s) as in subsequent 
year as per table for group III. The condition of l class 
M.Sc./B.E. as laiddown for Gr. IV will not apply in such 
assessments. The above decision came into force with effect 
from 25.9.1990. However, scientific and technical employees 
due for assessments on earlier dates will be allOwed notional 
benefit from the date of assessment with actual monetary 
benefit w.e.f. 25.9.1990.. This benefit will be allowed only 
under Normal Assessment and not under merit assesrnent. 

Such benefit is admisible only to those employees who acquire 
entry level qualification of next higher Group by undergoing 
the full process of acquiring the relevant higher qualification 
after joining CSIR service, i.e. taking admission in the course 
of study after joining with due permission of the competent 
authority. 

In terms of CSIR letter No.17/66/94-ppS dated 28.1.97 this 
chance is admissible once in thcsame grou and will not be 
adjusted against the chances available for normal assessment 

assessmeus raiiing cue in the assessment years 1996-97 

Employees who were in position on 1 ~21981   and acquired after 
31.12.8 1 the entry level qualifications of the next higher Group 
to the one in which they were placed could be considered 

others who apply in response to advertised posts. 
ployees, if found fit for selection, will he permitted to 

posts to the higher Group, if so required over and 
Libove the number of outside candidates selected against the 
psts advrtised. Wherever post are not advertised in a 
LI articuIar gear or, if advertised, do not cover the specialization 

particu1r Scientists/Technologists of the above category, 
ial in4views may be arranged for them as a one-time 
sueir selection will be on acquiring a comparable 

evel expected in open recruitme1t to such positions. 

13 
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4.0 CONSTIrfUTION OF ASSESSMENT 

COMMITTEES 

	

4.1 	The Assessment Committees will be constituted areawise from 
the approved Panels of Experts. 

	

4.2 	The separate areawise Assessment Committees will be 
constituted by. the MC in the ease of Lahs./Instts. and JS (A) in 
the case of CSIR i-TQs., as the case may he, in respect of Gr. I, II, 
111(1), 111(2), V(A) (1) and V(A) (2) as under:- 

Chairman IN0h110Tn a sister CSJR LabJlnstt. 	I Common to all 

Member 14  (one) 
Committees 

Director/JS(A) or his nominee 

Member (one) Expert from related area from a sister CSIR 
Lab, 

Members (two) Two Supervisory level experts, one of whom 
will be from outside the CSIR system. 	 - 

Quorum: Chairman/Alternate Chairman, Director/JS (Admin) or 
his Nominee and at least one Expert in the areawise Committee 

4.3 	in respect of Or. 111(3), 111(4), 111(5) & 111(6), V(A) (3), V(A) (4), 
V(A) (5) and V(A) (6), the separate area-wise Assessment 
Committee will be constituted by MC in the case. of Labs/Instts. 
and DG, CS1R in the case of CSIR HQs as under: 

Chairman Chairman or Special ist Members of RC ** I Common to all 
Committees. 

Member 	(one) Director/DG, CS1R or his nominee 

Member (one) Ex pert from related area of a sister CS1R 
Labilristt. 

Members (three) Three Experts of whom at least two from 
[outside CSIR systenL 

Quorum: Chairman/Alternate Chairman, Director/DG, CSIR or 
his Nominee, and at least one Expert in the areawise Committee 
* Common to all Committees 
** Not applicable to CSIR HQs. 

15 

i.tl..OFEXPERTS
( OtTl 

t'1ttcl$ of Etperts 

S 	
\i,wagement Council andlor Research Council will lay 
icide the areas for preparing Panels of Experts for 

\seSsfl1efltS Committees as under:- 

'. Group I & ii, TIT( 1),IH(2) and V(A) (1) & V(A)(2) 
i 	- Group 111(3) to 111(6) and V(A)) and V (A)(4) 

.e Panels of Experts will be prepared separately for each 
'vith the approval of the MC/RC in the case of 
tts. and DG. CSTR in the case of CSIR HQs. For this 

t:oeestions will be obtained from the S&T staff 
in the area and Members of the MC/RC. The Panels 

sufficient! large and will comprise both internal 

• 

	

	
I j external experts including scientists and technologist 

yvho max be called upon to act as experts for peer 

1:u1d have at least 7 years of supervisory/leadership 

'. 	
of Experts will be valid for a period of three years 
they vil1 be reconstituted. Additional names can be 

the Panels with the approval of the MC/RC/DG, CSIR 
hs neod. 

coales of the Panels of Experts will he available to 
staff: copies of the same will also he kept in the 

for Peer Review -- Not r,rinted 

5EG?tO S , 

- 	 uwahat Bencfl 
-r 



4.4 Not printed here 

4.5 Not printed here 

4.6 Not printed here 

4.6.1 Not printed here 

4.6.2 Not printed here 

4.7 Merged with 4.3 

4.5. Alternate names for Chairmen and expert members may 
normally be specified while constituting the Assessment 
Committees. If due to some unavoidable reasons the Chairman is 

able to attend, alternate Chairman will be the Chairman.  

5.0 SELF-ASSESSMENT AND PERFORMANCE APPRAISAL 
REPORT, WORK REPORT AND PEER EVALUATION 
REPORT 

5.1 	The Work Report' (WR). "Self-Assessment Report" (SAR). 
"Annual Performance Appraisal Report (APAR)" and Peer 
Evaluation Report (PER) wherever occurring in the scheme, will 
be defined as under:- 

5.1.1 Work. Report (WR): Report of an assessee on the work done by 
him/her during the entire period, on the basis of which he/she is 
to be considered for assessment. This will be applicable only for 
groups ill & V(A) 

5.1.2 Self-Assessment Report (SAR): An assessee's statement of work 
done during a year as contained in Part-I of APAR. 

4. 0 	The Assessment Committees which are considering the assesses 5.1.3 	Annual 	Performance 	Appraisal 	Report 	(APAR): 	Report of 
of reserved categories shall invariably include an expert of Appraisal of annual performance. 
SC/ST category. 	If such an expert is not available in 	the 
aporoved areawise Panel of Experts, an outside member of 5.1.4 	Peer Evaluation/Review Report(PEER): Not printed. 
SCIST category shall be associated as a full-fledged member 
over apd above the normal constitution of the Assessment 5 .2 	Annual Performance Appraisal Report (APAR) is applicable to  
Committee. employees of all Groups; protormae of which are annexed as 

Annexure-IV. 
4.10 	All 	the 	members 	on 	the 	Assessment 	Committees 	should -, 

normally be at least one rank higher than the grade for which a.2.1 	APAR proforma comprises two parts: 
assessment is being done. 

Part-I: Self-assessment report by the assessee and its appraisal by 
4.11 	As 	far as 	possible, 	the Assessment 	Committee 	should 	be the 	Reporting/Reviewing 	Officer 	based 	on 	assigned 	tasks, 

ed with experts other than experts for peer review. accomplished work and Outputs. This part of the appraisal will 
- 	 not be confidential and will carry 75% weightage and will be 

communicated to the employee. 
triburial 

- 	 Part-TI: AssessmenriAppraisaj of behavioural aspects. This part 
P. DEC of the appraisal will be confidential and carry 25% weightage. 

However, only adverse remarks will be communicated to the 
assessee as per existing provisions. 

UVVC 
.. 
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5.2.2 The total APAR marks in a year will be 100. 	
: 

5.2.3 APAR marks will be awarded according to rating of the assessee 
on a seven-point scale, as under:- 	 - 

Outstanding 
Excellent 
Very Good 
Good 
Satisfactory 
Fair 
Poor 

5.14 Each Laboratory will notify the Reporting and Reviewing 
Qfficers The Reporting Officers shall normally be at least one 
rank higher than that of the assessee. The Reviewing Officers 
should be senior and wherever possible should be of a rank 
higher than that of the Reporting Officer. 

5 New Pioformae for APAR will come into force w.e.f. 1.4.1994. 

52.6 For all assessments falling due on or after 1.4.88, the available 
CR aradings will be converted into 7-point scale in MANAS as 
per. CSIR circular No. 17(65)p-42/90PP5 (Pt.11) dated 
21.12.1990. 

çunal 

çl UEC 

4. ,jwahati tU  
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•6.0 PROCEDURE FOR ASSESSMENT 

6.1 	For assessments, marks will be apportioned as follows in respect 
of Group 1, II , Iii & V(A): 

i) APAR 	 50% marks (weightage) 
iil Interview (Performance 	50% -do- 

including Trade Test in 
Gr.I , II, III & V 

The component of Peer Review for Gr.I1I(3) to 111(6) has been 
removed for Group-Ill vide CSIR letter No. 17/66/94-PPS dated 
24.5.1996. 

6.2 	Lists of those being considered for Merit and Normal 
Assessment have to be-prepared and placed. before the 
Assessirient Committee in an alphabetical order. 

6.2.1 The self-assessment reports and work reports of the assessee 
without the remarks of the Reporting/Reviewing Officer(s) will 
also be placed before the Committee. Non-submission of work 
report by the assessees will be treated as willful disinterest and 
the assessee will be considered as having forfeited that chance of 
assessment and no experience marks as per para 6.6. below will 
he admissible in subsequent chance. (CSIR letter No.17/66/9/96-
PPS dated 21.4.97) 

6.3 	Marks will be awarded by the Committee for each assessee after 
the interview. The APARs will then be seen and their marks 
added by the Assessment Committee 

6.4 	Not printed here. 

6.5 	Not printed here 

6.6 	The marks for experience wherever applicable, will be added 
thereafter. 

6.7 	The Assessment Committee will prepare separate lists 
(proceedings) for Merit and Normal Assessment promotion in 
alphabetical order. 

6.8 - Lists (proceedings) as above will be placed before the competent 
authority for approval. The competent authority will also be 
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G)W (a\ 
informed about the assesses whose results are yet to be finalized 
lor whatever reason. 

The assessees, whether promoted or not, should be informed of 
the result of the assessment. 

o.l() The Governing Body, at its meeting held on 18.2.98 approved 
the revised procedure in replacement of the existing procedure 
for assessment of scientific and technical staff who are under 
su.pcnsionIagainst whom disciplinary proceedings are pending 
which was circulated vide CSJR letter No.17/66/94-ppS dated 
:.5.98. The revised procedure is as under:- 

Assessment of Scientific and Technical-employees is effective 
tmm due dates. In the case of backlog of assessments, an 
cnpioyee is required to he assessed retrospectively, i.e, from the 
thue when he had become due for assessment on completion of 
the prescribed residency period. 

I' on the date of meeting of the, Assessment Committee, an 
empiuyee is: (a) under suspension; (5) against whom a charge 
sh'2e hkis  buen issued and disciplinary proceedings are pending; 

r (c) aLxajnsi. whom prosecution has been launched/sanctioned, 
he tindings of the Assessment Committee will be kept in sealed 

cover irrespective of the fact that the Assessment is due from the 
c when none of these contingencies was in existence. - - 

Likewise, if the assessment has taken place but any of the 
contingencies as mentioned above arises before issue of orders, 

findings of the Committee in respect of that employee will be 
'kept iii sealed cover. However, if the employee is completely .  - 

is held unjustified upon conclusion of 
in the sealed -  cover would be acted 

employe allowea the benefit of notionl 
t-omotion from due date if recommended for promotion. In so 

ay1it of a!F4rs for the period of notional promotion 
is cncerued, the qucstoi or the exl:ant thereof will be decided 

rnj iiu1 çittr4 b takir; info ronsideiation all facts 
!r't1fnsta'nces 	ot1 disciplinary 	proccechns/crimj nal 

denies arrears of salary or part 
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of it, it shall record reasons for doing SO after affordj0 Opportunity to the eitployee concerned by issuing a notice t 
show-cause there-against 	 - 

3. 	In case the disciplinary proceedings result in imposition of 
penalty of 'censure" Or "recoveEy from py of the whole or part 
of Decuniary loss caused by the official's negligence or 
breach of orders" to the Council the case would be placed before 
the same Assessment Committee(s) for the relevant year(s), as 
far as possible, which will review it with reference to the original 
recommendations kept in the sealed cover(s), the circumstances 
leading to disciplinary action and the penalty imposed; and after 
taking into consideration all the aspects, give specific 
recommendations for promotion or otherwise from the due 
date(s). Even if the employee is recommended for assessment 
promotion from his due date, his pay on promotion will be fixed 
notionally from the due date but actual monetary benefit shall 
accrue to him only from the date following the date of 
imposition of any of these penalties. 

The sanie procedure as in para 3 above shall be followed in the 
case of penalty of "reduction to a lower stage in the time scale of 
pa" as specified in Rules 11 (iii) (a) of CCS (CCA) Rules is 
imposed, except that the monetary benefit of the assessment 
promotion shall accrue to the Officer after expiry Of the penalty. 

In case the penalty of "vholdin of promotion" is imposed, 
the disciplinary authority whde passing the orders will clearly 
indicate therein the date of effect of the penalty and also the date 
on which the said employee shall become due for his assessment 
consequent upon imposition of the aforesaid penalty, implying 
thereby the shifting of due date by the period of penalty. The 
findings in the sealed cover shall, in such a case, will not be 
acted upon and the assessment shall be taken up afresh from the 
shifted due date; The monetary benefit will accrue only w.e.f. 
the date following the date of issue of such orders i.e., the orders 
for imposing penalty, if the employee is recommended for 
promotion.- -However, he will get -  notional benefit from the 
shifted due date of assessment promotioii. 	 - 

Central 
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H 
In the event of penalty of "withholding increments of pay', is 	 meeting held on 2.6.2000 approved the following provision 
imposed, the sealed cover(s) containing findings of the 	 effective from the same date from which the revised procedure 
Assessment Committee(s) will be placed before the same 	 was made effective, i.e. 8.5.98, for the purpose, which was 
Assessment Committee(s) for relevant years, as far as possible. 	 circulated vide CSIR letter No. 17/66/94-PPS dated 2.8.2000. 
In case the employee was recommended for promotion by the 
earlier Committee, the Committee after considering the penalty 	 "In the event of imposition of penalty of reduction to a lower 
and the charges against the employee will give its 	 Stage for a specified period as specified in Rules 11(v) of 
recommendation whether the employee is to be promoted from 	 CCS(CCA) Rules, the sealed cover will not be opened and the 
his original due date or otherwise. In case, he has not been 	 employees will be assessed only from the date following the date 
recommended by the earlier Committee then his case for the next 	 of expiry of penalty." 
chance will be processed as per provisions of the assessment 
scheme(s). The Assessment Committee while considering such 	6.11 Methodology for clearing backlog: Normally an employee 
cases will take into consideration the penalty imposed upon the - 	should be assessed for only one chance in a year. In case, it is 
employee and the facts of the case and thereupon give it s 	 necessary to hold assessments for more than one chance in a year 
recommendation. in case the employee is recommended for 	 due to backlog or otherwise it would be necessary to: 
promotion he will get his promotion notionally froin his due date 
with actual financial benefit from the date following the date of 	 a) 	have separate Assessment Committees for each of the years; 
expiry of the penalty. 	 b) 	not printed; 

c) 	get separate Work Reports; 
in the event of imposition of penalty of "reduction to a lower 	 d) 	do separate assessments for each year in a separate sitting; 
time-scale of uaLgade/post or service' the sealed cover will not 	 proceedings of each Assessment Committee meeting be 
be opened and the employee will be assessed only from the date 	 drawn separately for each year. 
folloWing the date of expiry of the penalty. 

However, in case disciplinary proceedings/court case result in 
imposition of the major penalties of "compulsory 
retirement!removal/dismissal" under Rule ii of CCS (CCA) 
Rules, 1965, the sealed cover(s) will not be opened and the 
employee will cease to be entitled to the assessment which had 
become due to him. 

are will be applicable to the cases of 

CentraMmi ' loyees governed under MANAS as well as 
un ertwhile By -Law 71 (b), and will come into force w.e.f. 
8.5.1998. 

CPEC IM08 
nce no procedire rovision had been made in cases on whom 
ajor peaity ofrei tction to lower stage in the time scale of pay 

mP. -specific I under itcmi (V) of Rule 11 of CCS(CCA) 
___ as placed before the GB and the GB at its 
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7.0 FASTER TRACK PROMOON 

7.1 	An employee, on promotion under this scheme, shall move from 
one Grade to another within the same Group. Movement from 
one Group to another on assessment is not permissible except 
under faster track assessment in the following cases. 

The staff in position as on 1.2.81 who had acquired the 
qualificatiotis prescribed for entry level for the next higher 
Group of grades upto 31.12.81; 

The staff appointed to various scientific/technical posts 
possessing entry level qualifications prescribed for the next 
higher Group of grades upto 31.12.81; and 

The staff who had been selected by the Selection 
Committee upto 31.12.81 but could not join their posts by 
the above stipulated date for want of completion of 
essential formalities of verification of character and 

• antecedents and medical examination by the competent 
medical authority and possessing entry level qualification 
prescribed for the next higher Group of grades at the time 
of their appointment. 

(Procedure for Faster Track Promotion is given at Annexure-VI) 

4df:.1c 31k'' 	 - 
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Annexure-! 

LIST OF RECOGNISED EQUIVALENT QUALIFICATIONS 
Sl.No Qualiuications Equivalent to ______ 

 MVS Course from BITS, Pilani M.Sc. degree 
- De-recognised w.e.f. 14-12-2001 vide CSIR 
Lr.No. 17/66/EQ V/94 dated 14.12.2001 

 Diploma in Process Instrumentation from the M.Sc. deree 
Institute of Paper Technology, University of 
Roorkee (After B.Sc. degree) 

 Ph.D. degree obtained after B.Sc. or M.Sc. Ph.D. deueo 

 Diploma in Photography awarded by the 3-Years Diploma in 
Indian Air Force 	- Photography 
- De-recognised w.e.f. 14-12-2001 Eniry level 

qualification for GrIll 

 M.A. or Ph.D. in technical translation (other Entry level 
than Indian Language) provided these qualification for Gr.1V 
qualifications have been obtained after B.Sc. 
in any branch of science and the person 
concerned is engaged in scientific or technical 
translation from English into any other foreign 
language or from any other foreign language 
into English. 
- De-recognised w,e.f. 14-12-2001 

 M.Sc. awarded on the basis of dissertation M.Sc. degree in 1st 
Class being entry level 
qualification for Gr. IV 

 B.V.Sc M.Sc. degree 

 Two years Diploma in Draftsmanship in Emry level 
respect of those Sr.Draftsman (Selection qualification for Gr. ill 
Grade) who were in position as on 1-2-1981 
- Dc-recognised w.e.f. 14-12-2001 

 National Trade Certificate/Diploma after one Entry level 
and half years academic Study followed by six qualilicatior. for Gr. III 
months in-plant training in respect of those Sr. 
Draftsman (Selection Gi'ade) who were in - 

position as on 1-2-198 1 
- Dc-recognised w.e.f. 14-12-2001  
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10. Associateship Diploma of the Institution of M.Sc. 	 -1degree 
Chemists (India) obtained by examination 
- De-recogniscd w.e.f. 14-12-2001 

ii. Associate Membership Examination of the Degree in Chemical 
Indian Institute of Chemical Engineers Engg. 

 M.Com . M.Sc. for recruitment 
to Grill in P.M.E. Cell 

 PG Degree in Statistics! Mathematics! M.Sc. for recruitment 
Computer Sciences to Gr. III in respective 

areas 

 PG Degree in Economics/Geography M.Sc. for recruitment 
to Gr.111 depending 

- upon the relevnceof 
the area of work 
decided by RC of the 
Lab./Instt. 

 Two years Certificate course in Sr. Surveyors Three Years Diploma 
Examination awarded by the West Bengal- in the technical subject 
Survey Institute prior to 1987-88 • prescribed as the entty 
- Dc-recognised w.e.f. 14-12-2001 level qualification for 

Grill 

 Certificate in General Nursing & Midwifery of -do- 
3-1/2 years duration awarded by the Rajasthan 
Nursing Council 
- De-recognised w.e.f. 14-12-2001 

 Two years course of Diploma in Business M.Sc. 
Management with one year course of Master 
of Management Science 
- Dc-recognized 	14-12-2001 

 Masters degee in 	or - Information Science has been treated as 
siv , ._ n 	 l'ication of Group-lV vide CSIR letter 

1Uu 	
J 

L-au 
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LIST OF RECOGNIZED QUALIFICATIONS AND EFFECTIVE 
DATES COMMUNICATED AFTER NOTIFICATION OF 
REVISED MANAS 

 Two year Diplomain Enag. awarded by Ad 3-Year Diploma in 
hoc Boards ofTechnicai Education prior to Engg.Ifech 
1959 Entry level 
- w.e.f. 14-6-1995 qualification for Gr.1I1 
- De-recognised \V.c.f. 1412-2001 

 Post-Graduate Diploma in Pulp & Paper from M.Sc. 
Indian Institute of Paper Technology, 
Saharanpur - 	14-6-1995 

 5-Year Diploma from Sir LI Schc.,ol of Arta. B.Arch. degree 
Mumbai followed by clearingthe Examination 
in the prescribed subjects (w.e.f. 24-7-1996) 
- Dc-recognised s'.e.f. 14-12-2001 

 M.Sc, degree in Life Sciences of 3-year M.Sc. 
duration obtained after B.Sc. from BITS. 
Pilani 
- w.e.f. 14-10-1999 
- De-recognisedw.e.f. 14-12-2001 

 Master degree in Mathematics M.A. (Math.) M.Sc. 
obtained after B.Sc. - w.e.f. 8-10-1999  

 B.Sc. degree in Engg. Technology obtained B.Tech./B.E. 
after 3-year Diploma in Civil Engg. from 
BITS, Pilani - 14-10-1999 

 Pass in Section 'A" & "B" Examination of B.Tech.IB.E. 
Institution of Engineers (I), Kolkata 

 Associate Membership Examination of Indian B.E. 
Institute of Metals, Calcuita obtained after 
B.Sc. 
- w.e.f.l4-10-1999 

 Associate Membership Examination of Indian B.Tech./I3.E. 
Institute of C.ramics, Kolkata obtained after 
Diploma io Teraniics Engg. of 3-year duration 
- w.e.f. 25-10-1999 

 1st Class 3-Year Diploma Licentiate 3-Year Diploma in 
Examination in Printing & Graphic Arts Enggffech. 
obtained from State Council of Engg. & (Entry level 
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Technical Education 
- w.e.f. 25-10-1999 

qualification for Grill) 

I 	i. MBA degree obtained from IGNOU after M.Sc. for Recruitment 
B.Sc. with not less than 65% marks w.e.f. and Assessment for 
3 1.8.01 Business Development 

andlor Resource 	- 

Planning Monitoring 
and Evaluation 
Divisions 

12. MS Degree from Anna University/lIT w.e.f. M. Tech. 
31.8.2001 

NB: 1. These qualifications could be considered equivalent if the 
same have been obtained with the Divisionlpercentage of 
marks as prescribed in the CSIR Service Rules, 1994 for 
Recruitment of Scientific, Technical and Supporting Staff. 

2. These qualifications would be considered equivalent in 
respect of any candidate only if the same is of direct 
relevance to the work/job assigned to him/her within the 
areas/disci1)Iines relevant to the mandate of the 
Lab./Jnstt./C51R HQs. 

Annexure-Il 

PROFORMA FOR PEER EVALUATION/REVIEW REPORT... 
Not Printed 

Annexure-Ill 

The existing proformae will continue till such time as revised 
proformae for these groups are prepared and notified. 

However, the existing Note I in the proformae which relates to 
communication of grading to the employee, may be replaced with the 
following:- 

"Critical appraisal of the Reviewing Officer/Normalization 
Committee and grading shall be communicated to the employee. If the 
employee has anything further to add, he/she may respond in writing 
within a period of four weeks after the receipt of remarks. 
Representation of the employee will be considered by the competent 
authority and the employee will be informed of the final decision. No 
further representation shall lie against the final decision of the 
competent authority. If necessary the employee may seek an interview 
with the competent authority." 

*The Group-TV Scientists are governed by a different set of rules 
entitled "CSIR Scientists Recruitment & Assessment Promotion Rules, 
2001" and AFAR proformna is not applicable to them. The AFAR 
proforma has been replaced by ARP. 

0 	
*0 APAR PROFORME FOR GROUPS-Il, Ill, IV* AND V (A) 

MODAL LETTER FOR 
EVALUATIONJqErIQ 

Ceflt' - 

\ 	o 
ANNUAL PERFORM 

OBTAINING PEER REVIEW! 

Not Printed 

•Annexure-IV for Group-I 

ISAL REPORT 
Not Printed 
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N  rkrw 	Annexure-V 	 Annexure-VI 

GUIDELINES FOR INDUCTION OF DRIVERS INTO 
TECHNICAL STREAM 	 PROCEDURE FOR FASTER TRACK PROMOTION 

	

The post of Diver belongs to Administrative (Non-Technical) 	 1. 	There may be staff members in Group-I possessing qualifications 

	

Cadre. As such the recruitment for the post of Driver should be made in 	 prescribed for entry level to the next higher group vf grades. 

	

the non-technical cadre only. However, they could be inducted into the 	 Such persons shall be assessed for consideration for pr'inotion 

	

technical cadre provided they have received demonstrable maintenance 	 to the next higher grade in the same group of grades. if they do 

	

training on the engines and have acquired technical skill and experience 	 not get promoted the first time, they will be eligible for 

	

in repair and maintenance of vehicles and are willing to work on the 	 assessment next year. in all they shall have four assessment 
maintenance side when they do not have driving duty. 	 chances. Jf on such internal assessment promotion, their pay 

when fixe.d is equal to or higher than the entry level pay of the 

	

Those, who have not so far acquired such training/skill may be 	 next group of grades, they shall be deemed to have crossed over 

	

givcntfterequired practical training for a period of not less than three 	 to the next higher Group of grades. If their pay, on such 
months in any CSTR Laboratory/Institute where such facilities exist. 	 promotion, is less than the entry level pay of the next higher 

group of grades, they shall remain in the newly promoted grade 

	

After satisfactory training and on their being found fit for 	 till such time as their pay reaches the entry level pay of the next 

	

induction on the basis of a suitable trade test, by an appropriate 	 higher Group of grades or the minimum stipulated period in the 

	

Committee (comprising three experts - one each from outside the CSIR 	 newly promoted grade for assessment to the next higher grade or 

	

system, sister CSIR Laboratory and from within the Laboratory), they 	 when their basic pay reaches the minimum of the next higher 

	

may be inducted into technical cadre. The drivers thus inducted into 	 grade in the same Group whichever is earlier. At that time they 
technical cadre will become entitled to the benefit of: 	 shall be assessed again as before for promotion to the next higher 

grade and be permitted to crossover to the next higher Group of 
retirement at the age of 60 years and; 	 grades if their pay reaches the entry level pay of the next higher 
assessment scheme applicable to Group-li S&T employees 	 Group. Upto 100% of the eligible persons may be promoted each 
of CSIR. 	 time. 

	

The period of service for their assessment to the next higher 	 1.1. For example, if there are persons occupying positions in Group- 
grade will count from the date of their induction into technical stream. 	 1(2), i.e. in the scale of Rs.210-290 (pre-revised) or close to it 

'with qualification of Matriculation/SSLC plus 2 years experience 

	

On vacation of the post by the individual concerned due to 	 or ITI certificate which are entry level qualifications for Group- 

	

resignation retirement, death etc. the vacancy will occur and be filled up 	 II, such persons may be assessed and if found fit be placed in 
in the non-technical cadre only. 	 Grade-1(3), i.e. Rs.225-308 (pre-revised). When they spend 7 

fl years in the grade of Rs.225-30 8 (pre-revised) or reach the basic 
pay of Rs.260/- whichever is earlier, they may be assessed and if 
found fit be brought on to Grade-I(4) i.e. Rs.260-350 (pre-
revised), thus bringing them to the entry level grade of Group-lI. 
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2. 	The staff members in Group-il who have qualitications 
prescribed for entry level to the next higher Group-Ill shall be 
assessed for consideration for promotion to the next higher grade 
in the same Group of grades. If they, do not get promoted the 
first time, they will be eligible for assessment next year. In all, 
they shall have four assessment chances. If on such internal 
assessment promotion, their pay when fixed is equal to or higher 
than the pay of the entry level grade of Group-Ill (I), they shall 
be deemed to have crossed over to this Group of grades. If their 
pay on such promotion is less than the pay of the entry level 

•  grade of Group-IlI(i), they shall remain in the newly promoted 
grade till such time as their pay reaches the entry level pay of 
Group-ill or the minimum stipulated period in newly promoted 
grade of assessment to next higher grade or when their basic pay 
reaches the minimum of the nx1 higher grade in the same 

•  Group, whichever is earlier. At that time they shall be assessed 
again as before for promotion to the next higher grade and be 
permitted to cross over to the next higher Group of grades i.e. 
Group-Ill, if their pay reaches the entry level pay for this Group. 
Upto 100% of the eligible persons may be promoted each time. 

	

2.1 	For example, if there are persons occupying positions in the 
grade oft Rs.260-350 (pre-revised) or close to it with 
qualifications of a Bachelor's Degree in Science or Library 
Science etc. or a Diploma in Engg. of 3 years duration, which are 
entry level qualifications for Group-Ill grades, such persons may 
be assessed; and if fouiid fit, may be placed in the grade of 
Rs.330-560 (pre-revised).. When they spend 7 years in the grade 

• 	 of Rs.330-560 (pre-revised) or reach the basic pay of Rs.3801- 
• 	 whichever is earlier, they may be assessed and if found fit be 

brought on..t the grade of Rs.380-640 (pre-revised) and when 
the 	\basic pay of Rs.425/- in the grade of Rs.380-640 

yearsin 

'pre-revised) thks bringing them to Group-ill, grade-i i.e. 
Grade- 

	

3. 	1e staff $mrs in Group-Ill of grades who have 
entry level to the next higher 
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Grou-IV grades shall be assesseU lr consideration for O\ promotion to the next higher grade in the same Group of graie ' 
i.e. Group-Ill. If they d6 not get promoted the first time ti-icy will 
be eligible for assessrnnt next year. In all, they shall b 	given 
three assessment chaiices, if on such internal assssment 
promotion, their pay when fixed is equal to or higher than they 
entry level pay of Group-IV(1), they shall be deemed to have 
crossed over to this Group. If their pay on such promotion is less 
than the entry level pay'f Goup-lV(i), they shall remain in the 
newly promoted grade, till such time as their pay reaches the 
entry level pay of Group-1\'(l) or the minimum stipulated period 
in the newly promoted grade for assessment to the next higher 
grade or when their basic pay reaches the minimum of the next 
higher grade whichever is earlier. At that time they shall be 
assessed again as before for promotion to the next highei- grade 
and permitted to crossover to Group-IV(1), if their pay 'reaches 
the entry level pay of Group-1V(l). 

The assessment committee for assessment under the faster track 
scheme may be constituted in accordance with the provision of 
chapter - 4 of the revised MANAS. However, a member of RC 
should invariably be the Chairman of the assessment Committee 

The Assessment Committee shall assess the merit of the 
employee on the basis of his qualifications, achievements, record 
of work, ACRs for the period. If, however, an employee reaches 
the maximum of the next higher grade during the same period 
for which he has already been assessed and promoted, then his 
ACRs for that period will not be taken into consideration again. 
In such cases, the Committee may judge the overall suitability of 
the assessee to hold thext higher grade on the basis of record 
and quality of his work and performance during interview. 

The threshold as prescribed in the MANAS/Revised MANAS 
will not apply in these cases. 
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-- 	AnflexureVij 

OPERATIVE SCALES (OLD AND REVISED) 

ES 	 RDE 1 

I7014940* 	 Rs.255O-55-266O-6fln - 

OLD SCAI 

Rs.750-12- 

Rs.800-15-IO1O-201 150* Rs.2650-65-3300704000 
Rs.950-20- 11 50-EB-25- 1400 - Rs.3050-70-4590 
Rs. 1200-30-1 560-EB-40-2040 Rs4000- 100-6000 
Rs.1350-30-1440.401800EB502700 L I 

Rs.4500-j25-7000 I ---_ Rs.1400-40-1800EB50.7300 

Rs. I 640-60-2600-EB-757900 
____ 

Rs.0O- I /-9000 
Rs.2000-60-2300EB753 2 001003SOO Rs6500-200-I0,50C 
Rs220O-75-2800p 100-4000 Rs.8000-275- 13,500 
Rs.3000- 100-3500-1 2D-40O Rs. 10,000-325-1 D,200 
Rs.3700-125-4700 150-5000 Rs. 12,000-375-16500 
Rs.4500-150-5700 Rs.14,300-400-13,300 
Rs5100-150-57002006300 Rs. 16,400-450-20,000 
Rs.5900-200-6700 

Rs 18 400 500 22 400 

\Ge(' 

34 

-.1 

1. 



• 	 . . 

\ An -  ¶4 fl1 
.f i tf 

COUNCIL OF SCIEN11FIC & INDUSTRIAL RESEARCH 
.:.: ......................... 

r 17/66/94-PPS Now 1997 

jwo 
c 	(3j.,vc & kdur1iJ *a.aJr4 	

Thbunal 

The Directors/Heads of all 
• DEC 2008 National Labs./Instts. 

	

7 	 - 

Sub: Incentive c-f two years earlier assessme t t aTuri  
---thencrmal period of assessment on acqui 

qualifjcatjn of next group - Modification in 
para 2.3.4 of revised MNS. 

Sir, 

I am directed to state that the GoverninQ Body, at 
its 142nd meeting held on 28.10.1996 considered the matter 
regarding incentive of two years earlier assessment than 
the normal period of assessment on acquiring 
qualificatajons of next group under para 2.3.4 of revised 
MANAS and approved as under: 

uThose employees who have acquired/will acquire 
entry level qualifications of the next higher 
Group may be assessed to the next higher grade 
once in the same Group two years earlier than the 
normal prescribed period of assessment". 

If an assessee is not recommended for promotion 
he/she will be condered for assessment after 
completion of ré'rdency period prescribed for 
normal assessment in the revised .MANiS as per 
Table • for the relevant Group and the chaflce of 2 
years earlier assessment will not be adjusted 
against the chances available :for normal 
assessment under revised MNAS. 

The benefit of two-years earli.er 	assessment, 
_howeve'T7, will be allowed only under Normal Assessment and 
riot under Merit assessment.t' 

The above modification in para 2.3.4 of revised — 	
MNS will come into force for assesments falling due in 
the assessment years 1996-97 onwards. 	The assessments 
faiing due prior to the assessment year 1996-97 will 
continLte to be reQulated as per provision under the 
existing para 2.3.4 of revised MNS. 

t

FACM 
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It is reqLtested that the above decision may kindly 
be brouaht to the notice of all concerned for information, 
guidance and necessary action and given vside PUblicity in 
the Lab./Instt 

Yours •thfuliy, 

(B.S.Sajra) 
.Cpy to: 	 Deputy Secretary 

• 	
. 	Sr.F&'F , c0f all the Labs./Instts 

l: • lzD.jvisjonaj/gectjonai Heads of CSIR Hqrs./ 
CSIR Comple< 
Drtl.BapLtjj, General Secretary, CSIR—gw, 
C/O RRL, Bhubanear. 

• 	 4s Shri NSuresh Prasad, General Secretary,  • 	 Federation of CSIR EWU1, C/O CFTI, Mysor. 

1. 


